
. ' ..... 

LEGISLATIVE ASSEMBLY DEBATES

Official Report 

.,. 

TWENTIETH· SESSION 
OF Tl1B 

FIFTH LEOISLATl'VE ASSEMBLY, \, 

· ·1944

Volume I, 1944 

(1th Februar:,, to 28th Fel,raary, 1944) 

8th February 1944









LEGISLATIVE ~SEMBLY .. 
Tue,day, 8th February, 1944. 

The 'Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur ;Rahim). in the 
Chair. 

MEMBER SWORN: 
Mr. Robert Howell Hutchings, C.M.G., C.I.E., M.L.A. (Secretary, Food 

Department). 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWBRS. 

REQUIsmONYNO OF HOUSES BY GoVERNMENT IN CALCUTTA.. 
29 •• )(r. AkbJl OhaDdra ])a.\\&: (a) Has attention of the Honourable the 

Defence Member been drawn to the hardship caused to the civil population 
in Calcutta and outlfide by the requisitioning of houses by Government under 
th~ Defenee of India Rule 75A? 

(b) Is he aware' that people are evicted from their homes and places of 
busines~ without being provided any alternative accommodation for them? 

(c) I~ he aware that in many cases people are asked to vaC'lte by peremp· 
tory noti(~e without giving them reasonable time to do so? 

(d) HM he considered the advisability of building camps in good time on 
land outside towns and other crowded places? 

(e) 1-.1 hs aware that the present policy of requisitioning destroys good rela· 
tions between the soldiers and the citizens and eventually prejudices the war 
effort? 

(f) Is the Honourable Member aware that houses are not infrequently 
requisitioned for the accommodation of non-military public servants and also 
for other citizens? 

Kr. C. M. G. Ogilvie= (8) Yes. 
(b) Government are aware that such cases have occurred. They have no 

douht that the Provincial Govemment are fully alive to the desirability of help-
ing persons evicted to find alternative accommodation so far as possible. Though 
Government cannot undertake any general responsibility (for finding alternative 
accommodation) they have done their best to ensure that requisitioning is only 
resorted to when it. is unavoidable, and after full consideration of the various 
factors involved. All applications made on behalf of a Government Depart-
ment for requisitioning in Calcutta are submitted to a Requisitioning Boord, 
after being, in the case of service demands, previously scrutinised by a Quarter-
ing Committee. It. is the function of the Board to make recommendations to 
the Provincial Government, with whom a decision rests. 

( c) Government's instructions provide that the notice given should 1'>e I1S 
long as circum!ltances permit. Unfortunately short notice jp RometimeEl in· 
evitable. 

(d) Yes, 52 per cent. of the Defence Services personnel, British and Allied, 
in the Calcutta area hl\ve been accommodated in temporary structurp.8, aEl 
against 35 per cent. in requisitioned buildings. The remaining 13 
per cent. are in permanent barracks and hired buildings. A very large build-
ing programme has been undertaken in addition to this, which will provide for 
many thousand more men. 

(e) Govern:qtent are of course aware that extensive requisitioning must lead 
to hardship. They believe, however, that people affected by it realise that it 
is the war, not the soldier, that is responsible for requisitioning and they know 
that those on whom the burden has fallen have co-operated in every p068ible 
.way, and done everything in their power to facilitate the taRk of the military . 
authorities. 

(f) Government are aware that IW-commodation has been requiRitioned for " 
small number of non-military Government tenants_ TIley· haft DO 1nloirma-
lion regarding requisitioning for other citizena. 

( 75 ) 
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Mr. K. O. lIJlOIJ.i With reference to part (f) stating that houses have occa-

sionally been requisit·ioned for aocommodation 1M non-military personnel, will 
the Honourable M~I be  please state the considerations that determine such 
requ.ie.i.tiQniog? 

Kr. O ••• G. Ogilvie: The considerations are that the Department and the 
officer concerned who performs his duties must be a resident in Calcutta. 

Mr. X. O. lfeolY: Is t.he Honourable Member confining himself to Calcutta. 
alone? This qUf'Rtion does not confine its scope to Calcutta. 

Mr. O. )[. G. OgUvle: I confined myself to Calcutta and Calcutta lIoreas, as I 
considered the Honourable Member could not mean to include the world at 
large in a single question. 

1Ir. :It. O. Keagy: I am drawing the Honourable Member's attention to a. 
specific case in regard to which I hold the original notiee in my hand, the 
original order and the order calls upon certain private individuals at Dacca to 
make over their houses to the Inspectress of Schools for the purpose of housing 
a training school for girl teachers. The Honourable Member. might as well 
keep himself informed about the uses to which this provision of tbe e en ~ 

of India Act has oeen put instead of giving an airy sort of reply? 

Ilr. O. K. G. OJUvie: I do not consider that my reply was airy in the least,. 
As regards the example which t.he Honourable Member has quoted, if he will 
give me notice of it, I will have it examined and give a reasoned answer. All 
I can say at present is that it appears prima .facie from what he has read 
out that action taken was taken by 8 Provincial Government. 

Mr. T. T. XllBhnamacllari: Does the Honourable M-ember know that in 
Madras there was 8 C88e which was reported in the newspaper which went 
through two sittings of the High Court in which a private residence was requi. 
sitioned for the use of the Collector of Madras and will the Honourable Member 
try to keep track of c.ases in which the Defence of India Rules are used in 
respect of non.military govemment servants requisitioning houses for their own 
purposes? 
1Ir. O. K. G. Ogilvie: This is done so far as the officers of the Central 

Government are conccmed, and we arE: I think, up to date. But as regard!> 
the Madras case, I do not know though I suppose it can be said that Madras 
is outside Calcutta. This question relates only to Calcutta. 
Seth You! Abdoola Baroon: Does the Honourable Member know that in 

certain cases the Provincial Governments show their inability of requisitioning 
houses, but the military insist on requisitioning houses? 
111'. C. K. G. O,Uv1e: I did not catch the first part of the Honourable 

l(omber's question. 
Seth You! AbdDola HarooD: In certain C88es, the Pro:vincial Government 

shows inability, but the military in !list on requisitioning houses? 
JIr. O. K. G. Ogilvie: I cannot I;;ay that wit,hout detailed information. 
1Ir. Akhi1 Ohandra Datta; Is the HOilourable Member aware that eates 

have happened in which the building requisitioned for military purposes hap-
pens to be in the occupation of a Magistrate and in order to accommodate that 
Magistrate, a private citizen is deprived of his house" 
1Ir. O. K. G. OgUvie: I am not aware. The Provincial Government may ir. 

06rtain ca.ses have taken stepil to meet the demand referred to by the Hon-
ourahle Member in part (f) of his question. It may have been done. 
111. Akhll Chandra DaUa: Will the Honourable Member take steps to pre-

yent it in future" • 
Mr. O. II. G. i ~ It is diftieult to interferewitk what the local autbG-

nties, ill these m.Mtars, deem to he right and proper. 
Mr. L1lo1tl"4 Y~  May I know if tMreill a;ny appeal againl!t the order 

of a military officer requiring the requisitioning of a home againlt the wiH 01 ~  

Provincial Government? 
-Ill. Go .. Q. 0.,..: ¥ea, Bir. 
MI. Llkbad :KelIJIInl: To whom' 
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1If. O. iI .• .; 0 __ : As I said mtlMwer to in~ ue~n  the piOOedt'll'e is 
!that the Pl'OvinC'ial Government themselves requisition, bili if the o ~n i  
.Government object, th~  refer the case to t.he GoVernment of India and the 
.oovernment of India decide 1Vhetber the reqw.itionmg on behalf of the military 
.authorities shall proceed or not. 
·ak. LalclWldJla'YlIlrat: Is there no relief provided for gJwg to a rourt of 

law? 
1Ir. O ... G. Ogll .... : Ne, Sir, none. 
:Mr. C. P. LaWlOll: With reference to the reply to part (d) nth~ ~ou

,able Member giv.e us ans in<iWation of the speed with which this b in~ • 
. gramme is to be undertaken'? I gather that the reasons which held up this 
very essential building programme in the past no longer exists? ' 
:Mr. C. ]II. G. Ogilvie: I am afraid not, Sir. All I can say about ·that is 

that maximum speed possible in the circumstances will be e o~e  The 
difficulty of transpor.t and competing claims are still there and very heavy, but 
-everything which the military engineering services can bring to bear on the 
problem will be used. , 
Pandlt LaJrabmi Kota Jlaitra: May I know if the Americans want to requi-

sition houses, do they do it themselves or through the British agency? 
:Mr. C. Jl. G. Ogilvie: The AmericaDs use the same organisation as the one 

I have describea, 
Nawabzada ]IIuhammad Liaquat Ali Khan: Is the Honourable Member awal"p. 

that mllrly a sin i8 committed by the civil authorities in the name of the 
military? 
lIIr. C. M. G. Og1lvi'e: I nm not aware of that.. 
Qazl ]IIuhammacl Ahmad Kuml: Is the Honourable Member aware that 

'in some cases these Ru'les have been utilised for forcing people to run hotels 
:and not to utilise the place for any other purpose? . 
lIIr. C. II. G. OgilVie: I remember the cftRe to which the Honourable Member 

Tefers; it is a long and detailed matter which I think has been answered once 
before in this House. If necessary, I am prepared to answer it again, but 
not in reply to a supplementary question. 

STEPS TAKEN BY MILITARY AUTHORITIES TO ECONOMISE IN FOODS'l'UFP'8. 

30. ·Sir 1". E. Jam .. : (n) Has the W-ar Secretary receiv.ed ",ny rcport of the 
,enqui:·,\· referr"rl to in my speech of the 16th November, 1943, into the rdlega-
tion that n di;;t.inguishea scientist in B~n o e was approached by the autho-
rities in pris0ners of war camps with the request that he should advh;e them 
'how to make compost out of surplus bread whieh they did not need? 
(b) What steps are being taken by the military authorities to economise in 

'foodstuffs, rUlri 'to ensure that there is no avoidable waste? 
lIIr. C. It. ·'rrtvetli: (a) Yes, ·Sir. The report received from Southern Army 

shows that there is no wastage of food in the Bangalore Group of Prisoners 
of War Camps ana that all unconsumed and unconsumable remains of rs..iontl 
'are collected daily ana fully utilised within the Camp. Moreover there is no 
'trace of any enquiry of anv sort having been mode bv the prisoners about the 
'possibilities of maKing 'compost out of waste food. • 
(b) The military ButllOrities are fully alive to the necessity to economise 

'in foodstuffs Rnd to avoia wRste, The armv scale of ratioDs is calculated 118 
,the minimum nec,essary for fighting troops and those rations have to be care-
fully balanced inlrccoroance with tbe wOrli: both in training and operations which 
,the troops are oalled upon to perform. Instructions have, however, been given 
that where rations are not completely consumed units should draw less than 
·the allotted ration and lower formations of tbe 1I.rmy have been asked by GNl-
eral Headquarters to ensure that this is. done. With regard to tion ~n B  
'instructions llave been giVP.ll 1iniiting tbe quantity of any particular item which 
'can be drawoby one family orinaividual and la.ying dQwotha,t where there is 
a civil ratioriing scheme, purChases of rationed commoC1ities from .,rmy Io~ ee  
by families and servants of . military. personnel will be l'eIItrieted to t he~ laiel 
lO.own fol.' the civIl populatiob df ilist area. 

• 
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1Ir. Govbul V. Delhmukh: Is it suggested that the report referred to in pari 
(8) of the question is false? 
Ill. O. II. Trtvedi: Yes, Sir. 
PancUt 1.aJrllhmi Kantl. lIaitra: Is the Honourable Member aware that wheDl 

rations are supplied to a partie ular military camp that quota is maintained, 
irrespective of the fact that the number of personnel is changed from time t() 
time? 
Mr. O. II. Trivedi: No, Sir; I am not aware of that. If the Honourable' 

Member will give me a specific instance I will certainly look into it. 
Mr. GoviDd V. Deahmukh: Is the Honourable Member aware that bread i~  

allowed to get stale in these camps and there is red rice which is not eaten 
by the prisoners? What happens to this bread and riee? 
Mr. O. II. TrtvedJ: I have said that all unconsumed and unconsumable· 

remains of rations are collected daily and fully utilised wi,hin the camp. 
Mr. GoviDd V. Deshmukh: In what wav? 
Kr. O. II. Trivedi: I think they are utilised to feed livestock. 
Pandlt '.akabml Kanta :Maitra: Is it a fact that these unconsumed food·· 

stuffs are collected and sent down for use by the civilian population? 
Mr. O. Il. Trivedi: No, Sir. 
Pandlt '.kpmt Xan\a Kaitra: Is the Honourable Member sware that in· 

fact in Calcutta the foodstuffs that hnve been supplied are so rotten that people 
are forced to believe, that they ure coming from the military quarters where· 
they are not consumed and not, wanted? 

Ilr. O. )(. Trtvedi: No, Sir. 

DETENTION OF JAIPRAKASH NARAYAN UNDER BENGAL REGULATION OF 1818. 

31. eMr. Govtnd V. Deshmukh: (a) Will the Honourable the Home Member 
pleuRe state the grounds which made the Government of Indi:t detain 
Jaiprarl:ash Narayan, already a security prisoner, under the Bengal Regulation 
of ISIS? What amenities is he having now? 
(b) I" there sny distinction of treatment between one given to a do:ltenu 

under tho;:l Defence of India Hules and the one given to a detenu under the 
Bengal Hcgulation of ISIS? If so, what? 

The Honourable Sir Reginald Maxwel1: (a) Jaiprakssh Narayan was detained 
under Regulation III of 1818 by the Punjab Government and not by the GOY· 
ernment of India. I have no precise n o t~n as to the amenities he is ~ 

preSE'nt receiving though I understand he is being treated in generul as a Class· 
I security prisoner. 
(b) There arc no general rules laid down for the treatment of perSOIlS detain· 

ed under Regulation III. Treatment depends on the circumstances of each 
case but there is no reason to think that a change from the Defence Rule to 
the Regulation would uffeet a prisoner adversely. 

Kr. Govind V. Deshmukh: Is there any truth in the statement that the 
Oovernlllent of India intend to put him on trial?, 

The Honourable Sir Reginald Maxwell: That hardly seems to arise out of 
this question. 

Mr. Lalchand Navalrai: Have the Central Government any responsibility 
in regard to inoarcerating or releasing him? 

The Honourable Sir Reginald Maxwell: No, Sir. 

Kr. Lalchand lfavalrai: Is the Honourable Member aware that in Sind the· 
MinisterS have said that questions like this are the responsibility of the Gov-· 
ernment .. of India? 

The Honourable Sir Reginald Ilaxwell: I have seen 80me press report to. 
that e eo~  

JIr. Lalchan4 .avalral: What is the Honourable ~e be s view after.-
.having read that.? . 
.r. ~ (Tbe Honourable Sir Abdur Rahim): Next question. 
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HEALTH OF MaS. KASTUBBAl GANDHI. 
32. -llr. Gov1D4 V. Duhmukh,: Will'the Honourable the HOme Member 
~se state if Mrs. Kasturbai Gandhi, wife of Mahatma Gandhi, has bell_n for 

some titT.e suffering frequently from severe heart attacks? If so, what are t1e 
,reasons o~ not releasing her? 
The Honourable Sir Reginald J(Uwell: Yes. Mrs. Gandhi has been Bub-

ject to heart attacks for some years. The reasons for not releasi.ng her were 
.explained in a press note issued on December 24th, a copy of whlCh I lay on 
,the table. 

PRESS NOTE. 

Government have seen press comments on the continued detention of Mrs. Gandhi in view 
-of her present state of health. Her release would, however, involve separating her from 
her husband during her illness and since she  can receive, and is receiving, every possible 
medical care and attention where she is and is not debarred from seeing her near relatives, 
'Government have ~ i e  that there would be no kindness either to her or to her family in 

e o i ~ her from the Aga Khan's Palaoe, 
HlmE DEPARTMENT; 

,New D<:lhi, Dcr:elllbcr 21, 19ft3, 
---

Pandlt Lakshml Kanta. KaUra: Do Government consider that the release of 
-:t\frs. Gandhi would lead to the collapse of the British Government in' Ind'ia or 
-to SeriOllf-l dislocnt.ron of all war effort? 
Mr. President (The Honouralnle 'Sir Abdur Rahim): I disallow tbat question. 
:Mr. Lalchand Navalrai: Is it the policy of Government not to reletltW 

1>eople \rho UJ'e sick unless and until they' are on death-bed? 
The Honourable Sir Reginald M~e  There 'is no general policy but the 

cirClll11>ltnnces of every individual case are considered, We were disclIsl'ling 
only yesterday the case of 11 prisoner \"Who was released on grounds of health. 

:REPATRIATION OF lTAIAAN PRISONERS IN iii_A A!'OD WASTAGE OF FOOD AT PRISONEJtS 

CAMF-S. 

33. *Mr. Govmd V. Delhmukb: Win the War Secretary please state, with 
'Zeferenee to sturred question No. 66 in respect of RepatriRtion of Italian prison-
ers ip India put on the 10th November. H)43, and replies to 811pplementary 
questions: 
(a) if the Government of India and His Majesty's GovemmeBt have come 

·to any decision about the repatriation of Italian prisoners in lodia; 
(h) if an inquiry was made into the instance cited about the deputation to 

'Dr. Gilber.; F()wler of Bangalore asking for a recipe to make L'ompost out of 
bread -: 'lmd 
(c') Tt 'Ite 'has made inquiries into the wastage of food at uther prisoners' 

-camps in Ind;a? 
Mr. C. Jl[. ""1'rivedi:i (a) It has been decided that Italian Prisoners of War, 

:with certain exceptions, should be transferred ex-India. It ~s Government'g 
'intention that only those employed on work essential to the war effort, should 
~e in in 'Inaia. 
His Majesty's Government have consented to the proposed transfer and it 

1s hoped that they will shortly arrange for further transfers, several thousands 
,of Italians having ahyady been sent ex·India. 
(b) Yes, Sir. For details, I would refer the Honourable Member toO the 

reply just given to part (a) of Sir Frederick James' starred question No. 30. 
(c) Yes, Sir. Full investigations have be.en made and it is confirmed that 

'there is no wastage of food. 
IIr. Lalchand Havalra1: May I know approximately hl)w many Italians 

·still remain to 'be renatriBted? 
JIr. C. II. Ttlvedf. I am afraid I am unable to give that information iu the 

'interests of security. 
JIr. GovlD4 V. 'DeIIb.mDlI:h: May I know at what other camps inquiries 

!have been made' 
-llr. C. II. 'l'rlvtC1l: "There, Bre three other ~  and inquiries have been 

cma'de at all the three camps . .... ~  
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ExCLUSION OJ' BBNABlI:s HINDU UNIVEBSITY J'BOB PBlI:-OADE'I' Am Ta.uNINa 

ScB:EHE. 

8& •• 1Ir. CIovDld V. Delhmukh: Will the War Seoretary please state if the 
Bensres Hindu University has been excluded from the sebeme of pre-cade4 
trairJng for the Indian Air Force in Universities in India? If 30, why? 

Kr. O. Il. Trtvecli: It has not been possible to extend the scheme for the 
time being to "the Benares Hindu University owing to lack of Ule necessary 
instructional personnel and equipment. 
Kr. Govind V. Deabmukh: But during this interval have other universities· 

been given these fac'ilities? 
Ilr. O. Il. Trivedi: No, Sir. 
Pandlt L~  Ka.nta Il&iua: Is it a fact that the Benare'S Hindu Uni-

versity was excluded from the scheme beoause there was trouble in the Uni-· 
versity in August, 11M!? 

1Ir. O. Il. 'l"rlvedi: No, Sir. I can assure the Honourable Member that 
the reoson for the non-extension of the scheme to the Benar$ Hindu Univprsity-
is not political. 
Kr. Govind V. Deahmukh: Will Government reconsider this case r;hortly 

and provide such facilities as are given to other universities for this kind of: 
training? 

Ilr. O. Il. Trivedi: I will certainly consider that as won 08 the obstacles in; 
the way of extension of the scheme to the Benares Hindu University disappear. 

SALE OF BULLION BY RESERVE BANK. 

t35. ·Sardar Sant SlDgh: Will the Honourable the Fmance Member please· 
make a statement on the following points: 
(a') whether the Reserve Bank sold any bullion in any market in India from.. 

the 1st April, 1943, to the 31st December, 1943; if so, what qUlmtitiell, and at.. 
what price; 
(b) did this bullion belong to the Reserve Bank; 
(c) did the Reserve Bank Rct as an agent while making this safe; if so, on 

whose behalf, and on what terms; 
(d) was the bullion imported; 
(e) at what price was the bullion sold, and what profits were made by the-

seller; Ilnd 
(f) who appropriated the profits which accrued fftmt t1J.is sale? 
The Honourable Sir Jeremy Raisma.n: (a) The answer to the first part of 

this question is in the Ilffirmative. Gold was sold  from time to time at the 
prevailing mllrket price but I am not prepared to disclose the qusn1ities sold. 
(b) No. 
(c) Yes. The sales were 1l!ade' under arrangements between the Reserve 

Bank of India and the Bank of England on account of His Majesty's Govern-
ment and the United States Government. 
(d) Yes. The gold WIIS provided by those Governments from thtJir own 

resources. 
(e) The answer to the first part of this question is given under (a) above. I 

nm not in a position t,o state the amOIDlt of profit on these sales. 
(f) The proceeds of the gold sales were utilised by these Governments in 

meeting their war expenditure in this country. 

PROVISION FOR APPEALS ON ENTITLEMENT ISSUES FOR DEPENDENTS OF DEFENCE 

FORCES OF INDIA. 

36. *SIr r. E. James: Will the War Secretar.v be pleased to state: 
(a) what progress has been made in the matter of providing for suitable· 

appeRls on entitlement issues for dependents of the personnel of the regular 
defence forces of India: who are under the rule-making control of the Secretary 
or State or of the Government of India; 
tAMwer to this question laid on'tbe table, the uestion~  being absent: 
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(b) wJaether 'he is awan ~ the passing into law m the United Kingdom. of a 

Pensions Appeal Tribunals Bill which provides for appeals hom the deellion of 
the Minister of Pemtiona to an independent Tribunal OR aH entitlement HJaaes; 
and 
(c) whether this question will be treated with the expedition which its 

importance and urgency merit; and when he hopes to be able to announoe a 
decision? 
Ill. O. M. Triftdl: (a) The matter is at present under corresponaence with 

the Secretary of St ~e for India. 
(b) Yes, Sir . 
. (c) I can s~u e the o~ou ~b e Member that the question is being treated 
wlth the expcdltlon whlCh ltS lmportanoe and urgency merit. I regret, how-
ever, that I am not in a position to indicate the date by which I will be able to 
announce a decision. 
Sir P. 1: • .Tam ... : Will the Honourable Member undertake to convey to the 

Secretary of State the fact that the present position relating to appeals in 
entitlement cases is extremely unsatisfactory and there is, therefore, very 
great need for despatch in this matter owing to possible casualties in the 
DeIlr future? 
Mr. o. M. 'l'rivedt: ,We made OUr recommendation to the Secretary of State 

on the 12th January and I have no doubt that he is considerinlJ it with his 
usual promptitude. I will convey to him what my Honourable friend has ssid. 
Sir P. 1:. ,Jam.:. Could he be Bsked t.o view this matter with a little more 

than his U!mal promptitude? 
Mr. O. K. TrIvedi:, I have already said that the question. is being treated 

with the expedition which its  importance and urgency merit. 

"(,RIUNG OF THE INFORMATIVE CAMPAIGN BE FOOD SITUATION IN BENG.&L. 

37. *Kr. E. O. lfeogy: (a) Will the Honourable Member for Information and 
Broadcasting be pleased to refer to the following statement contained in the 
summary of the working of the National War Front, placed by him on. the table 
of this House, in reply to starred question No. 97 on the 10th November, 1948:-
"On the whole, this "Informative" Campaign (regarding the food situation) 

cannot be considered to have been a success. The Campaign itself seems to have 
been planned and conducted on right lines, but at lilly rate in some parts of the 
country the breakdown in the distribution system made it ver.y nearly impossible 
t.o convince people that there was in fact sufficient food in India". 
At which centres in Bengal the aforesaid Campaign ha's been, and is being 

conducted, and what measure of success has it attained? 
(b) Has the Honourable Member definite information from these centres to 

show that the actual system of distribution of food, its tu ~ availability at 
different centres of consumption and the effectiveness of the price control system 
have so improved as to lead to greater success in this Campaign" since the above 
reply WIlS given? 
The Honourable Sir Sultan h e ~  (a) The campaign consisted mainly of 

advertisements and oral propaganda. It cannot, therefore, be said to have been 
confined to !lny particular centres. As already stated the campaign was not 
considered successful; it was, therefore, dropped. 
(b) As the campaign has been dropped this part of the question does not 

arise. 
Pandlt Lakshmi Kanta Kattra.:. What was the cost involved in this campaign 

which ultimately proved abortive? 
The Honourable Sir Sultan Ahmed:, I have got no precise figures. Roughly 

it would be about Rs. 90,000 or something like it. 

FAMILY ALLOWANCE TO CONGRESS DETENUS IN PuNJAB. 

38.. *Sardar Kanga! SJngh: Will the Honourable the Home Member plealle 
state: , 
(a) whether a family allowance has been given to any Congress detenu in the 

Punjab; and • 
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(b) if the answer to (8.) be in the affirmative, the na,mes of the detAmua and 
the amount of allowance sanctioned? 
The Honourable Sir Reginald .axweU.: .. So far as persons detained by the 

Punjab Government are concerned no allowances have been granted. So far 
as persons detained by the Chief Commissioner, Delhi, and confined in the 
Punjab are concerned, the iniormution is as follows:-

1 Manu Deva Shaatri • 30 p.m. 

2 Shatrugan 20 p.m. 

3 Nooruddin Behari • 30 p.m. 

4 Damodar Daa Vaid 30 p.m. , 

Sardar Kangal Sin h~  In view of the fact that these persons have been 
detained for lUore than a year 110W, rnuy I know whether the Government of 
India will write to the Punjab GOyernlpent suggesting the advisability of grant-
ing some allowance to the families of those who have been dctained without 
trial? 
The Honourable Sir Reginald M e ~ That is a matter for the Punjab 

Governmcll t to COli sider in the light of the circumstances of each case, 
Mr. Lalchand Navalrai:. May I know whether, when the Punjab Government 

or Rny other local government refnses to give this lJlailltenHllce, the persons 
can apply to tbe Central Uovernlllent or the Home Member here to kindly con-
sider this? 
The Honourable Sir Reginald Maxwell:. No; we do not exercise any such 

revisional powers. 
:Mr. Lalchand Navalrai: Not even out of pity or compassion? 

FACILITIES TO ~S DETENUS IN PCNJAB. 

39. *Sardar Kangal Singh: Will the Honourable the Home Member please 
state: 
(a) whether interviews with Congress detenus in the Punjab by their relatives 

have now been uIlowed; if so, the Dumber of interviews per month; 
(b) whether it is a fact that only five books per month can be given to detenus 

in the Punjab, but none can be sent back outside the jail; and 
(c) whether Congress detenus can get magazines and weekly papers a't their 

own expense? 
The Honourable Sir Reginald Maxwell: (a) Yes; they are allowed 2 inter-

views per month. 
(b) and (c). These are matt€rs of detail on which I cannot undertake to 

supply information on behalf of the Punjab o-overnment. 

PROPOSED RECRUITMENT OF PREVENTIVE OFFICERS, ETC., IN KARACHI CUSTOMS 

OFFIOE. 

40. ·lIr. Lalchand Navalral: (a) Will the Honourable the Finance Member 
be pleased to state if Ilny posts of Preventive Officers, Examiners and Whar-
fingers have recently been advertised for employment in the Customs office, 
Karachi? If so, what is the number of applications received for the respective 
posts, and from which provinces have they been made, with caste and denomi-
Dation of applicants? 
(L) What will be the method of selection-either through the Public ServiceB 

Commission or by the officers of the Department? 
(c) Are the academic qualifications and merit of a candidate recognized in 

selecting them for the posts of Preventive Officers or are they still being re-
cruited in consideration of their physique, Btature and such other attributes 
only? If so, do Government propose to revise this method? If not, why not? 
The HOIlourable Sir Jeremy Batsman.:. (a) I am making enquiries and a reply 

will be laid on the table of the House in due course. 
(b) The selection will be made by the Collector of Customs. 
(c) The Honourable Member's attention is invited to the reply given to hiB 

question No. 826 on the 11th March, 1940, which still holds good. 
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lit. La1ch1Dd Bavalrai.:. Will the Honourable Member review that policy 
.tlOW and not leave it to Members to raise the question every now and then 
.and give the same answer? 
Tbe Honourable Slr Jeremy i n ~ The reply which I previously gave is 

.based on considerations which appeared to the Government to be valid and 
'they see no reaSOn to alter their practice. 
Mr. Lalchand. Navalrai.:. May I Imow the reasons which debar the Govern-

:ment from changing them? 
The Bonourable Sir Jeremy Raisman:. I will repeat what I said to the 

Honourable Member in reply to the question, which I quoted; though a minimum 
·standard of education is necessary, it iR essential that cRndidates should possess 
other qualities specially suiting them for their future employment. Those quali-
ties are not capable of assessment by academic examination. 

LOW.SALARIED CLERKS LEAVING INCOME TAX DEPARTMENT IN SIND. 

41. .:Mr. Lalchand Navalrai: (a) Will the Honourable the Finance Member 
be pleased to state if it iR a fact that scveral clerks drawing smaller salaries left 
ihe Income Tax Department in Sind hecause of their not being able to malic 
·both enels meet? If so, how man:v of them have so far left, Rnd what do Gov-
el'mllent pl'OpOSC ill the way of increasiug salaries of such subordinates to remove 
the is o t~ I t  

(b) Is it a fact that such clerks ill the Provincial Services draw hetter emolu-
:11entl:', und ulso the sallie in Central services like the Customs and Postal 
Departit1pnts? 
The Honourable Sir Jeremy Raisman: (n) and (b). I am making enquiries 

-;alld a reply will he lai(l on the tnble of the House in dne course. 

SI~  ASSEMBLY MEUBERS IN .JAIL. 

42. ·M:r. Lalchand Navair&i: (a) Will the Honourable t,he Home Member be 
'tvleased to state if it is a fact that some prominent members of the Sind o in~ 

ciul Assembly are in jail unuer the Defence of India Rules? Is so, .since how 
'tong? 
(b) Is it a fad that in considering the que>;tion of release of political prison· 

'ers, the Govemlllent of India considered their cases? If so, with what result? 
(r) Is it a fal't that the GoverllluenL of India recommended to the .Proyincial 

o e n ~nt of Dind to releuse these political vrisoners? If so, is "it also a fact 
ibat the Sind Government refut,.ed to release the Sind Assembly Members? II 
not, what reply did the Dind Government give to the Central Government, and 
·does dre Honourable Member propose to place that correspondence on the table 
-of the House? 
(d) Do Government pl'opose to make a suitable order for releasing the prison-

-ers who have remained in jail for long? 

The Honourable Sir Reginald Kowell:. (a) I understand that certain mem-
,bers of the Sind Provincial Assembly lire detained under orders made by the 
Provincial Govemment. 1 have no information as to the periods for which 
:they have been in detention. 
(b) find (c). No. 
(d) No. This is the concern of the Provincial Government. 

111'. Lalchand Navalr&t.: I now understand that it is for the Provincial Gov-
.ernment to do everything but what I aIll asking is this: I want to know whe-
ther these people who are detained-there is the allegation that they are detain-
-ed in the'interests of the Ministry-will the Government of India take notice 
-of it or not? 

The Honourable Sir Reginald KoweD:. No; that is hardly a matter for the 
<lovernment of India. 

Seth Yuauf Abdool& Baroon; Does the Honourable Member know that the 
Leader of the Congress Party, Mr. Bidhwa, has been released b;y the Bind 
Ministry and also Mr. Popatlal? 

Kr. LalchaDd Ifavalr&l: On account of illness." 
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the Honourable. ft.i ........... I I u e ~ I am obliged to 

Member f8r\he information. 
Bawabada KUammld.Llaqua& All Khan.:. h the Honourable M?mber ~e  

that the pI'e88ne Ministry in Sind has not been responsible for initlal ~t~t on  
of these· persons but that they were detained in the time of the last MIDlStry? 
TIle Honourable Sir BegiD&ld lluWeU.:. I am also obliged to the Honourable 

Member for his infonnation. .' ., t 
Sardar Kangal SiDIh.:. May I know whether, if the ~  Mmlstry wan Pr 

to rele88e them, the Government of India will not stand m the way'! 

LoNDON SPEECHES OJ!' MESSRS BHOLE AND GBIASUDDIN. 

'8 .SIr Muhammad Yamin Dan: (a) Will the Honourable :Member for-
In o~otion and Broadcasting plemle state whethe! the speeches of )lIr .. Bhola: 
and Mr Ghiasuddin on the 3rd of December last m London as reported 111 the 
press in' India on the 4th December, 1943, to the following effect hud been' 

brought to his notice: _  " 
•. Answering to the questions about the vote of ens ~ e  pussed m .the central 

Legislature against the despatch of Lecturers to Bntam and ~ te  States. 
Mr. Bhole said that the Assembly had ceused to be representative. It waR· 
eleoted eight years ago. Both the major. ~ ties were .against the. war effor.t and 
it was not surprising that they should Jom together m the motIOn of adJourn--

ment. 
Asked if the war effort would not be mightier under a National Government,. 

Mr. Ghiasuddin repHed 'it might and it might not. It would depend on what; 
type of National Government we had.' " 
(b) Are these statements in accordance with the instructions given by the 

Honourable Member to these gentlemen, as the Honourable Member had ex-
I,lained in his speech on the 8th November, 1943, in the House on the motion of 
adjournment in the following words: 
"LecturerI' have been definitely instructed not to utter one word abcut poli-

tics, alld if they are asked to say anything they must say they have come to, 
explain the war effort. 
They are expressly asked to avoid politics Illld not to gi,-e n~  expreRsion to< 

their views in public or in the press. 
I have absolutely no doubt that they are men of experience. they nre men of 

knowledge, and they will not go on sllying anything which they are definitely 
asked and prohibited from saying. 
I hope that by their actions, by their specches and by their conduct iJ.\ Eng-

land they will raise the status of India and they will not compromise tlIa posi, 
tion of this country". 
(c) If the speeches of Mr. Bhole und Mr. Ghiasuddin are definitely against: 

his instructions, what steps did he take in caUing back these gentlemen from. 
tour? 
(d) Whut did Mr. Bhole mean when he said that the two major parties 

were opposed to the war effort? Did he mean the Congress and the Muslim 
League or any other party? 
(e) Do Government propose to place verbatim all the speeches made by this; 

delegation, and questions put to them by the public and answers giv3n by them, 
before this House during the Session Z 
The Honourable Sir Sultan Ahmed: (a) Yes . 
. (b) and (c). ']'he statement<; referred to by the Honourable Member were made 
hy Messrs. Bnole and Ghiasuddin at question time in answer to specific ques-
tions from the audience. With such audiences as one met in England and' 
U. S. A. a refusal to answer questions sometimes, besides being embarrassing-
to the speakers themselves, iii!. likely to be misunderstood. On such occasions 
when the speakers are obliged to answer political or controversial quesliions tJley 
have been asked to make it clear that the opinions expressed by them are 
entirely personal. If this has not been done I ~ n only expres.s my regre •• 
They have again been Bsked \0 adhere to the instruetions given. to them and it 
is hoped that they will say nothing which will be open t-o comment. 



STARRBD QUESTIONS ANb ANSWERS ss;. 
(d) I am afraid I cannot aD8wer this queatiolt at I do not know to ~  

Mr. Bhole was referrini. 
(e) Government have not yet considered the question, but. the Honourable 

Member's suggestion will be kept in view if it is decided to publish an secoun' 
of the tours. 
Sir u~ I I I  YQlin lEhq: The Honourable Member had given an USUJ-

Bnce on the floor of this House that these people will not say anythini OD,. 
politics, and if they are IUIked any questions they are not to reply. In spite 
of this, when they have violated their undertaking, then these gentlemen do 
flot possess the qualifications which the Honourable Member attributed to them; 
may I, therefore, know-whether the Honourable Member will recall these· 
I)eople back? That is my point. 
The Honoun.bla ail' Sultan Ahmed: The fact is that I have no official: 

information of the statements made by them. I have asked for further infor-
mation and I have again pointed out to them how essential it is that they 
should confine themselves to the work that they have been sent there for, Bnd 
not to lecture on politics. 
Sir Muhammad Yamin K.ha.D.: What remedy does the Honourable Member-

propose to adopt in order to remove the misrepresent-ation whioh has been made . 
by these gentlemen in England by saying that the Muslim League is opposed' 
to the war efforts nnd brought this country into disgrace by saying this? 
The Honourable Sir Sultan Ahmed: I do not find n thin~ in the state-

ment to justify that the Muslim League is renlly opposed to the war efforts·;: 
I have not seen anything in the speeches of these gentlemen as reported in the 
press. I do not know to whom Mr. Bhole wns referring when he said tha.t the 
two major parties were opposed to the war ef!ort; and I shall see to it that if"' 
flny misimpression that the Muslim League was opposed to the war effort has 
been created by these lecturerR, that impression is removed. 
1Itr. B. K . o h ~ In view of the fact that Mr. Bhole hns made a state-

r[lent that the Legisluture has become unrepresentative and has crented B 

o ~ impression about the status nnd position of the Legislature, will the 
GoverIllllent of India eontradict this statement of Mr. Bhole and send-it to . 
England for publication? 
The Honourable Sir Sultan Ahmed: As long as thi-; Assembly is sitting and 

nE> long as there is no fresh general election, I have no doubt that the Members· 
of this House represent their l'onstituencies and if Mr. Bhole hilS said anything 
which iR against that view it IIlIly be his personal view and the Government 
do not share that view. 
Sir lI/[uhammA(i Yamin Khan: Does the HonolIl;pble Member think that it . 

would have llIuttered differently or the vote of this House had been different 
if fresh elections had taken place? 0 

The Honourable Sir Sultan .Ahmed: I do not know. 
Maulana Zalar All Khan: If the views expressed by these gentlemen nre 

their own views, not the views of the Government of India, will the Govern-
llli::mt of India lIIuke a definite nnnouncement sllying thnt they have nothing to 
do with the views of these gentlemen? 
The Honourable Sir Sultan Ahmed: The stakment that I have made on the 

floor of the House is quite Ilufficient, I should think. I have said that anv such 
view iR lIot shared bv the Government.. .. 
Pandit Lakshml Kanta Kaitra: In view of the fllct thnt Mr. Bhole has 

spoken disparagingly about this Legislature, will the Leader of the House 
publish a contradiction of that statement? 
The Honourable Sir Sultan Ahmed: Mv statement is a sufficient contradic-

tion if such a stll.tement has been made by ·Mr. Bhole. 
Pandit Lakshml Kanta Kaitra: You have contradicted that 'Itatement on 

the floor of t.his House whereas the statement was made in England? 
The Honourable Sir Sultan .Ahmed: I do not think anv further contradic-

tion is necessary. A statement mll.de in this House bv a Member of the Gov. 
emment is tele'graphed there and may be published there. It should bit· 
Bufficient. 
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QUi Jlahammad Abm-ad Kuml: Will ~he Honourable Me er pease 

see that this is not stopped by .the Pres& AdVlsehr'l th b of the delega.-
SIldar JlaDgal Singh: In Vlew of the fact t at e mem ere - .  . 

tion have not done their duty as assigned b~ the o e n en~ of Indulo, will the 
Government of India now recall the delegatlOn'l 
The Honourable Sir Sultan Ahmed: I do not agree wIth the view that they 

:have not done their duty. . 
Mr. PreSident (The Honourable Sir Abdur Rahim): Next questIon. 

CERTAIN CARTRIDGES AVAILABLE WITH THE BOMBAY AND KARACHI FIRMs. 
44 •• Khan B&hadur Sha.ikh Fazl-i-Haq Piracha: (a) Will the onou b ~ the 

= Home Member be pleased to state the quantities of ·12, ·16 and '20 bore t~ ee 
. available with each of the finns in Bombay und Karachi on the 1st January. 
1944? 
(b) What quantities, out of these, were frozen by Government? 
le) 'What quantities were free for sale to eomnllllers find dealers? 
(d) What qup.lltities have since been released for i'ale? 
The Honourable Sir Reginald Maxwell: The detailed information desired is 

'not readily available and could not be obtained without an expenditure of time 
[lnd labour which would not be justified in war-time. 

REVIEW OF THE CASES OF DETKNUS. 

45. ·Mr. Lalchand Navalrai: (a) Will tbe Honourable the Home Member be 
· IJieased to state if the ClltiCS of deienus (prisoners) in India have been taken in 
hand to be reviewed as provided for in the lIew Ordinance promulgated by the 
• Governor General? 

(b) What stepR have the Government of Indill taken to see that Provincial 
.' Governments do not take unnecessary time alld delay the revision of the cases 
· of the detenus to release them? 

(c) Have some cases been actually so reviewed? If so, how many, and 
. from which Provinces? 

(d) How many cuses still remain to be so reviewed? 
(e) Are the ,Government of India aware that the Sind Ministry are not pre-

,pared to release the detenus, specially the Sind Assembly Members in detention? 
If so, whati' steps do the Government of India propose to take to see that they 
, ~ e released! 

The Honourable Sir Reginald Jrla.xwell: (a) The action required under 
ihe Ordinance has no doubt been started. 
(b) No steps are necessary, since the law itself provides that no order of 

. detention in existence on tte date on which the Ordinance was promulgated can 
Iemain in force for a'lleriod exceeding six months from that date unless all the 
,.circumstances of the euse have been reviewed und the Government concerned 
.has decided to extend the order_ 
(c) Sufficient time has hardly elapsed for any order to have yet been.J:eriew-

ed under the procedure of the Ordinance, which entails informing detained 
; persons of the grounds for their detention and then giving full consideration to 
any representations that they may submit. But of course many cases were 
xt'Viewed and many persons released before the Ordinance came into force. 
(d) I cannot say. 
(e) The answer to the first part of the question is in the negative. The 

~on  does not arise. ' 
Kr. Lalchanci Navalra1: May I know from the Honourable Member if the 

·cases of those political prisoners who were in jail for more than six months at 
-,the time the new Ordinance was promulgated have been reviewed. 

The Honourable Sir RegiDald lluweU: The position is as I have justi 
-explained in part (b) of the question. 
Kr. LalcbaDd Navalrai: My point is this: The Ordinance requires thati 

-political prisoners cannot be detained in jail for more tbansix ~nths  Now I 
"'ant to know whether those.detenus who had put in more than six months by 
-that time have been released 'I 
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The Honoarable Sir 2egIDAId Kazwell: The Honourable Member haS mis-

understood the terms of 'the Ordinance. 
JIr. LllcbaDd B'avalral: May I under&tand now mm the Honourable-

Member? 
Mr. PrMident (The Honourable Sir Abdur Rahim): Next question, 
Mr. B'. M • i~Si  I wanted to ask a supplementary question. 
1Ir. President (The Honourable Sir Aodur Rahim): I 'have caltea for the· 

next question. 

MBs. SA.BO.JINI NAIDU'S RECENT LETTER TO GOVERNMENT OJ' INDIA, HOME'. 
DEP ABTMENT. 

~ .• Kr. R. R. Gupta: (a) Will the Honourable the Home Member be 
pleased to state whether MI'!;. Sarojini Naidu, 11 Member of the Congress Work-
ing Committee, wrote to the Additional Secretary, Home Department" 
Govenlment of India, a long letter in February, 1948, indicating that the Con-
gress Working Committee had not planned any movement of violence directly 
or indirectly? If so, why has not Mrs. Naidu's letter been published by now! 
(b) Do Government propose to publish the contents of the letter which wa&· 

£lent as a rejoinder to Sir Hichard Tottenham's pamphlet on "Congres;; 
Responsibility for disturbances in 1942"? 
The Honourable Sir Reginald Muwell: ( a ) Mrs. Saroj ini N aid u did write 

a short letter to the Rome Department in February, 1948. It was not pub-
lished because it is not the policy of Government to ,Uow publicity to persoDF 
undergoing detention. 
(b) No. 
Mr. R.  R. Gupta: In view of the fact that a campaign of vilification has 

been carried on against the Congre!'!!'! Working Committee and Mrs, Sarojini 
Naidu is a member of the Working Committee and these members have no other' 
means of vindicating their position in the matter of campaign which has been 
carried on agmnst them, will the Honourable Member see that the communica-
tions received by them are given at least due publicity? 
The Honourable Sir Reginald .uwell: Sir, Government cannot undertake 

to be the publicity agents of pprSOllS "'ho have been detained. 
Qazi Muhammad Ahmad Kazmi: You say that, it is not' the policy of the· 

Government to  give publicity to perSOll!'> who are under detention. May I know 
whether the. publication of the letter would have given publicity to the person 
or to the views that were expressed in that letter. 
The Honourable Sir Reginald Karwell: That sounds to me lil{e a verbal' 

quibble. 

MAHATMA GANDHI'S LETTER TO MISS SLADE BE JAPANESE INVA.SION. 
47. *Kr. R.  R. Gupta: (u) Will the Honourable the Home ~e be  be 

IJleased to state if the Government of India have seen or have in their possession. 
Mahatma Gandhi's letter addressed to Miss Slade (Mira Ben) on or about the 
31st May, 1942, giving out directions to the people of Orissa and coastal areas in 
the event of a  J apallese invasion? 
(b) Did the Mahatma's letter categorically state that the people should, in 

no case, show to or expect any quarter from the Japanese and that they should 
resist Japanese inn.sion and aggressioll with all their might? 
(c) Do Government propose to publish that letter? 
(d) Was the letter discovered from the belongings of Miss Slade (Mira Ben) 

when these were transferred under official auspices from Sevagram to Aga Khan 
Palace, Poona? 
The Honourable Sir Reginald Karwell: (a) Government have seen a copy of 

the letter to which the Honourable Member appears to refer. 
(b) The letter contains no such words as those quoted by the Honourablp. 

M;ember nor 8'llything in the same sense. ~ 

.(c) No. The letter was a private letter to Miss Slade from Mr. Gandhii. 
whIch Mr. Gandhi could have published himself if he had desired to do so. 
(d) No. 
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Mr .. B. B. G&p\l: Will the Honourable Member please state what that letter 
. contained? 
The Bonourable SIr JteaiDald 1luwe11: That will be the B&J,lle as giving it 

publicity. 

MBa. SARO.JINI NAIDU'S BECENT STATEMENT IN N4'l'10NAL OALL. 
O. -Jfr. B. L Gupta: (a) Will the Honourable the Home M ~~be  be 

': pleased to state if Government have seen the statement of Mrs. Saro]lDl Naldu, 
: published in the National Call, dated the 26th January, 1944? . 

(b) Has the attention of Government been drawn to the suggestlOn ~ by 
" Mrs. Naidu that "Congress LelLders be put on trial either before an InternatlOnal 
. Tribunal or before a Tribunal of British Judges invited from outside India? 

(c) Have the Government of India come to any decision in the matter? 

The Honourable Sir Reginald Itluwell: (a) and (b). Yes. 
(c) I am not prepared to make any statement regarding the intentions of 

. 'Government in this matter. 

RESTRICTIONS ON CELEBRATION OF THE INDEPENDENCE DAY. 

49. ·Mr. R. R. Gupta: Will the Honourable the Rome Member be pleased 
:to state if the restrictions imposed on the celebration of the Independence Day 
hy various authorities were placed under directions from the Home Department, 

-, Government of India? 

The Honourable Sir Reginald Maxwell: No specific directions were issued by 
the Government of Indio, 'rhe action taken was in pursuance of common policy 
, which hIlS been discussed between the Government. of India and the Provinces 
at various times but the Provinces made their own decisions as to the nature of 
, the restrictions to be imposed. 

ORDER SERVED ON MRS. SARO.TINI NAIDU AT LAHORE RAIl.WAY STATION. 

50. ·1Ir. R.  R. Gupta.: Will the Honourable the Home Member be pleased 
, to state if it was at the instance of the Government of India that Mrs. Sarojini 
Naidu was served with an order at the Lahore Railway Station on the 26th 
, J o nu~  1944, not to make any statement to the press, Or to address any public 
, meetmg? 

The Honourable Sir Reginald )Iuw&ll: No. 

UNSTARRED QUESTIONS AND ANSWERS. 

BIHAR DETENUS. 

25. Kr. EaUash Bthari. Lall: (a) Will the Honourable the Home Member 
. be pleased to state the present number of detenuB in the jails of Bihar? 
(b) How many detenus have been released in Bihar since the last statement 

, of the Honourable Member in the House? 
(c) What is the number of persons arrested and detained since the last 

, stateme,nt in the House by the Honourable Member? 

The BOD01ll'&ble Sir Regtnald Maxwell: The latest figures, as reported by 
~ the Provincial Government up to January 1st, 1944, 81'e: 

(a) 496. 
(b) 25. 
(c) 40. 

FAOIUTY TO DETENUS FOR APPEARING AT UNIVERSITY EXAMINATIONS. 

II. Mr. KaUMb Bihar! Lall: Will the Honourable the Home Member ~e 

'pleased to sta,te: 
(a) if it is a fact that detenus in Bengal have been given facility for appear-

~n  ~ th& University examinations; 

(b) if the lame facility has been given to the deteD\18 of any o\her ProTID-
-.ces; if so, which other Provinces; aDd 
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'(0) if any detenuJn Bihar applied for such facility 110 appeal'.t ~e UDi.enity 
-examination? 
'!'he BOIIO'IIl&ble Sir JLetiuld JluWeU: (a) and (b). Facilities to appeal' at 

"university examinations are permitted to security prisoners in Bengal and the 
United Provinces only. 
(c) I have no information. 

CoNSTRUCTION Oll' PATNA BBoADCAilTING STATION. 

7:1. lIlr. Xallaab Bihar! LaD: (n) Will the Honourable e ~e  for Informa-
"taon and Broadcasting be pleased to state how far the COnlV\1ctlOD of the Broad-
-casting Station at Patna has progressed, and when it is likely ~ begin func-
tioning? .. . 
(b) How many Biharees are there at present servmg m the different branches 

--of the Broadcasting Department? 
The Honourable Sir Sultan Ahmed: (a) Land for the Transmitter and the 

Receiving Centre has been acquired and except for a few minor items the con-
struction of th .. Transmitter and !he Receiving Centre buildings has been com-
pleted. Arrangements have also been made for obtaining power supply. The 
progress on the est8'blishment of the station has, however, been retarded owing 
to thE' non-arrival of some of the equipment. Endeavours are being made to 
speed up delivery, but due to prevailing conditions of manufacture and ship-
ment, it is feared that it will not be possible to put the station jnto regular 
<operation for another year. 
(b) Ten Biharees are employed in All India Radio. 

SHORT NOTICE QUESTlON AND ANSWER. 

BURMA RECONSTRUCTION CONFERENCE TO DE CONVENED BY THB BURMA' 

GOVERNM1I:NT. 

Mr. X. C. Hoogy: (u) Will the Honourable Member for Indians Overseas 
~b  pleased to state whether a conference is going to be convened by the Govern-
"ment of Burma ver:v shortly for the purpose of discussing certain concrete pro-
posals regarding plans for the reconstruction of Burm8'? 
(b) If answer to (8) he in the affirmative, will the Honourable Member be 

pleased t.o stat.e the details of the conference as far as they may be known to 
the Government of India, as regards the questions that :will come up for dis-
cussion at the conference and the nature of the representation which Indians 
,directly interested in Burma are going to have thereon? . 
(c) Were the Government of India consult-ed regarding the scope· of the 

"c<;mference and the representation of Indian interests thereon? If so, what 
VIews were put forward by the Government in this mll'tter? 
(d) Were the Government of India invited by the Government of Burma to 

send their representative to" the conference? If so, will Government of India 
send any representative to it? 
(e) Is the Honourable Member satisfied that the assurance conveyed by him 

: in his answer to my Starred Question No. 212 in the Legislative Assembly on 
the 5th August, 1943, to the effect that the opinion of Burnlll Indian!'! and their 
representative associations, as also the Indian public opinion generally will be 
freely taken into consideration on matters connected with the reconstruction of 
'Burma, has been duly implemented in connection with the conference referred 
"to above? 
(f) Have the Government of India made !l'ny representation to Hi!'! Majesty's 

, Government or the Government of Burma on the subject of safeguarding Indian 
interests in B.urma, particularly for the pUrpose of ensuring that the st ~ B of 
Indians in Burma is the same in aU respects 8S that of persons domiciled in t.he 
United Kingdom, and that Indians have the same right of free entry into BunnI. 
as may be enjoyed by the British people after the reconquest of ibatoOUDhy. 
'.l'he BOJ)Ouable Dr. 5 ••• ~  (II) and (b). The o e n M~ ol'JndiI. 

ibilve been informed that in acoordance with the intention of the ,(lovemm8lli of 
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. Burma, in connection with its reoonstruction proposals, to oonsult at suitable· 
stages and 8S occasion arises the opinion of Indians who have direct intel'ests in· 
Burma and who have resided therein, and 8S n stage has l!0w been reached when' 
certain .-eoonstruction proposals can he placed before and discussed informally 
and oonfidentially with a small body of such Indians, the Government of Burma 
are convening a conference n4- Simla beginning from the 10th February, 1944, 
to whioh tJ certain number of Indians have heen invited. The Government of 
India have no further information on the matter. 

(c) No. 
(d) The Government of Bumla invited the Government of India to depute an 

officer as an observer at the conference. The Government of India. while appre-
ciating the desire of the Government of Burmq to associate them in this manner-
with the conference, have regretted their inability to do 80. 
(e) The Government of India have no reason to think that the assurance 

given by the Government of Burma, as stated in repl;)' to Starred Question No. 
212 in the Legislative Assembly on the 5th August, 193, will not he i'nple-
mented. ,. 
(f) The Government of India have addressed the o e~ ent of Bunna 

suitably as reglJ'l'd" their. interest in the questions of immigration into Burma-
and the status of Indians there after reconquest of that country. 
Mr. E. O. Ifeogy: Is it a fact that apart from restricting representations ait 

this Conference to Indians who were actually resident in BurmlJ before the 

evacuation and who have direct interests there, those who hu,e been invited' 
have been asked in their individual capacity and not us repreflenting any associ!l'-
tion? 
The Honourable Dr. N .•. lthare: I think that is the case. 
81r 1'. E • .Tamel: Mav I ask mv Honourable friend whv the GOVeIl1ment of 

Indill declined to depute' an office; to act as obserYE'r on' their behalf in this 
Conference? 

The Honourable Dr. N. B. Khare: It is based 011 practical considerations. 
Sir 1'. 1:. lames: My Honourable friend if; not nnswering my question. He. 

knows that perfectly well. Whnt ure the prncticnl considerations? 
The Honourable Dr. N. B. Khare: It is the difficulty of spllTing It suitable 

officer during the days on which the Conference sits on uccount of the sittinge>. 
of our Legislature here. 
:Mr. E. C. Neogy: What was the standard of suitability of the officer thai; 

could not be spared? 
Sir 1'. E. James: May I ask my Honourahle friend to cOllsidpr whether this 

is not a sufficiently importmlt matter for him to depute one of the several offi-
cers in his Department to the Conference which, I presume, is taking place in 
Simla. Can he noil find sOllleone else to represent his Department in the, 
Legisla ture ? 
The Honourable Dr. N. B. Khare: There is a grent paucity of hunds. 
Sir 1'. 1:. James: Would my Honourablc friend reconsidl'r the matter. It 

ie surely extremel:v importlmt that the Government of India should display 
some interest in th~ Conference to be held and that they should accept the 
invitation of the Government of Burma to depute an observer. 
The Honourable Dr. N. B. Dare: I will think over the matter. 
Qul Muhammad Ahmad Xumi: Has the Honouruble Member considered' 

that for the purposes of voting in this House, less competent persons CIJ'll be 
made to vote? 
:Mr • .TUJDadaa M. Mehta: Will he not import some e e ~ from England? 

1Ir. E. O. BealY: Do I take it that the Government of India have no views 
to express to the Government of BUnDa as regards the restrictive character of 
Indian representation at this Conference? 
"lbe BCIIIOU'8Ide Dr. If. B. Dare: You can draw your own inference. 
1Ir. E. O •• IOIJ: Do the Government of India propose to addres,li the Gov-

ernment of Burma as regards the unsatisfaotory character of the e esent ti( ~ 

of Indian interest. at this Conference? 
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TILt Hoao1Ulble Dr. B.  B. Dare: The Government of India is constantly 
in correspondence with the Government of Burma on this matter. 
Paadl' LtJrIbmf ][any, Kalba: 'Have the American Government been invited 

to send delegates to this Conference? 
TIle HODOurable Dr. B. B. Dan: I have no information. 

MOTIONS FOR ADJOURNMENT. 
FAILURE TO ENFORCE THE REOIPROCITY ACT. 

m. Prelident (The Honourable Sir Abdur Rahim): Mr. Ananga Mohan Dam 
wishes to discuss a definite matter of urgent public importance. llamely. the 
failure of the Government to enforce the provisions of the Reciprocity Act. 
1943. in spite of the strong anti-Indian feelings in some of the coloniel 8.g .• 
South Africa. 
I do not know what the Government Member would like to My to this. 
Nawabuda Muhammad Liaqut Ali lCw1 (Rohilkund and KumaOD Divi-

sions: Muhammadan Rural): The question does not a'rise r 
The Honourable Dr. N. B'. Xhare (Member for Indians Ove1'8eas): The 

question does arise. Therefore the HonoUl'able Member in question has risen. 
I believe this adjournment motion is not of a very urgent character. This matter 
has been discussed on the floor of the House on several occasions and I do not 
think any useful purpose will be served by carrying on the same discussions here 
again. 

Jlr. President (The Honourable Sir Abdur Rahim): The compla'int is that 
although this Act has been passed sometime ago, it is not being enforced. 

The Honourable Dr. N. B. Xhale: The Government of India have not been 
sitting idle, We have framed the rules and we Me considering the matter. I 
hope the Honourable the Mover of the motion will not press it. 

Jlr. President (The Honourable Sir Aballr Huhim): When was the Act 
passed? 
The Honourable Dr. N. B. Dare: August 1943, 
Jlr. President (The Honourable Sir Abdur Hahim): Thut is some months 

bU'ek. 
The Honourable Dr. N. B. Dare: After that there hus been a Session held. 

I strongly feel that dis('ussioll 011 this IIlfltter is most inopportune at the present 
moment, Therefore I would ask my Honourable friend to withdraw his 
ot~  . 
Jlr. President (The Honourable Sir Abdur Hahim): That will be on' the 

merits of the ea'se. Does the Honourable Memher who has hrought up the 
motiOll wish to withdraw it. 

(after a pause.) 

Does the Honourable Member wish not to press this motion? 
JIr. Ananga JlOhan Dam ~u u Vlllley CLlm Hhillong: Xon-:Uuhummudan): 

\Vhen the Honourable Member ha's given an assurance .  .  .  .  ,  . 
Several Honourable Jlembers: He has not given any assunlllc'e, 
The Honourable Dr. N. B. Xhare: 1 have not given any assurance. I only 

uppeal to the Mover to believe me when I suy thflt the motion is not opportune 
at the present moment. 
Jlr. banga Mohan Dam: 'Vhen the Honourable Member SflyS he is taking 

nction, then I do not press my motion. 

COMPULSION USED BY MAGI STRATER IN THE SALE OF NATIOXAL SAVllWS 

CERTIFICATES. 

Jlr. President (The Honourable Sir Abdur Rahim): :'.fnulvi l\fuhn'mmnd 
Abdul Ghani wishes to discuss fin urgent matter cif pliblic importance, i.e., the 
use-of compulsion and illegal exercise of powers by variouA :!\fagistrates in the 
Rale of National Savings Certificates for the Government of India in various 
districts and subdivisions particularly in the district of Saran and Oava in 
Bihar. ,,' 
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The Honourable SIr Jeremy BalaDWl ( ~ noe Member) : The savings 

campaign which is recognised to be in the nati.onal interest has been, as fa'r 8S 
I am aware, proceeding for a long time anCi there hu ve been questions in this 
House about the progress of it. The exact measures taken by Provincial Gov-
ernments in order to promote the national savings movement are a matter for 
them to cODsider and decide on. The matter referred to in the motion is neither 
the direct concern of the Government of India nor have the Government of 
India any specific or detailed knowledge of it. It is entirely a matter for 
Provincial Governments to decide how the policy of encouraging savings can 
best be carried out in their territories. 
Kr. PreSident (The Honourable Sir Abdur Rahim): Are there any instruc-

tions given by the Government of India? 
The Honoul'&ble Sir Jeremy Raisman: No specific instructions have been 

issued by the Government of India. The general policy of encouraging savings 
by the people has been under discussion between the Government of India and 
the provinces but the specific methods to be pursued are a mll.tter for the 
Provincia'! Governments to decide. 
JIr. PreSident (The Honourable Sir Abdur Rahim): Have the Government 

of India issued any instructions regarding the use of compulsion and illegal 
exercise of powers in promoting the sale of national savings certificates? 
The Honourable Sir Jeremy RaisDWl: ThAt is certainly not the subject of 

anv instruction by the Government of India. 
wKr. Jamnada8 M. Mehta (Bombay Central Division: Non-Muhammadan 

Rural): Persuasion I . 
Sir Muhammad Y&m1D nan (Agra Division: Muhammadan Rural): During 

the carrying out of the duties which have been entrusted by the Government of 
India this eompulsion is used. 
The Bonourable Sir Jeremy Ra18Dl&D: The  Government of India have not 

entrusted any duties to any particular officials. The a'llocation of the duties is 
a matter for the Provincial Governments. yve are not aware of the precise 
instructions issued to individual digtriet offirers or how exactly they carry them 
out,.: 
Dr. P ••• Banertea (Calcutta Suburbs: Non-Muhammadan Urban): I"R this 

not a central subject? 
Sir Muhammad. Ya.mJn Kh&n: Does the Honourable the Finance Member 

approve of compulsion being used in this maHer? 
Jlaulvl Muhammad Abdul Ghani (Tirhut Division: Muhammadan): May I 

~  a word? 
Kr. PresIdent (The Honoura'ble Sir Abdur Rahim): Order, order. The 

issue of savings certificates is no doubt the responsibility of the Government of 
India, but how it is promoted in a particular province is, I understand, the 
roncem of the Provincial Government (·oncemed. As it is stated bv the 
Honourable the Finance Member that he is not awa're of any compulsion' bein;:; 
used in the sale of these certificates I hold that the motion is not in order. 

BAN ON MRS. SAROJINI NAIDU. 

Kr. President (The Honourable Sir Abdur Rahim): The next motion stands 
in the name of Mr. Misra. It relates to the ban on Mrs. Sarojini Naidu. That 
has been disposed of. I must also point out to "!'Ifr. Misra that the notice as 
worded is not in parliamentm.\· language. 

ApPOINTMENT OF ~ AURTRALIAN AS THE GOVERNOR OF BENGAL. 

Kr. President (The Honourable Sir Abdur Rahim): The next one is bv Mr. 
Deshmukh. He wishes to disCUfH! the failure of the Government t,o maintain 
the prestige of the Central Legi!<iature inasmuch as it did not protest. againRt 
the appointment of Mr. Casev, fID Australia'll, as Governor of Bengal. 
That has been disallowed bv the Governor General. . 
Kr. Govfnd V. Dellbmukh' (Nagpur Division: Non-Muhammaaan): T am 

raiRing the question of presti(!e of the House in this motion. We pRssed an 
Act, and His Majesty's Govel'l!.ment overrides it hy an administrative act. 
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Xr. Pl'e.Ildent (The Honourable Sir Abdur Rahim): That adjoununent 
motion has peen disallowed by the Governor General on the ground that the 
motion relates to a matter which is not primarily the concern of the Governor 
General in Council. 

lIIr. Govtnd V. Deshmukh: Is not the prestige of the House its concern? 

Mr. President (The Honourable Sir Abdur Rahim): The motion is disallow(·d. 

lIIr. Preal.dent (The Honourable Sir Abdur Hahim): The next motion is that 
of Mr. Neogy. That has been withdrawn. Babu Baijnath Bajoria is absent. 

~ I  OF BAN ON E)IPLOY!IIENT OF \\'OME'< ON U"'DERGROUND \VORK IN COAL 
).IINES. 

lIIr. PreSident (The Honourable Sir Abdur Rahim): The next motion is in 
the name of Mrs. Renuka Ra'y. She wishes to discuss the question of permis-
sion given to women to work underground in the coal mines at Jharia and other 
l1eighbouring areas. 

The Honourable Dr. B. R. Ambedkar (Labour ::'.Iember): The only point I 
would like to submit is that the matter which is sought to be raised on this adjourn-
ment motion cannot be said to be a matter of recent ()('currence. The original 
notifications under which the prohibitions were lifted are two; one is dated the 
2nd August, 1943, nnd the other is dated the 18th August, 1943. The notifica-
tion dated the 24th November, 1943, is merely a continuation of the notifications 
to which I have already referred and which are dated August, 1948. There has 
been a Sell18ion of the Legislature after the August notifications were issued. 

Mr. President (The Honourable Sir Abdur Rahim): What was the notifica-
tion? Permitting women to work underground? 
The lIonOW'&ble Dr. B. R. Ambedkar: Yes. I would also like to say thut 

I do not wish to take my st ~  on these formal objections to the motion, and if 
:the House desires to have this matter discussed I am prepared to give in. 

Mr. N. lII. Joshl (Nominated Non-Official): May I say a word on this oin~  

Although the Government of India may have issued their notifications before 
the lalst Session of the ASllembly, actual effect was given to them in the most 
important coal mining areas only recently. I therefore feel that the subject 
is of importance and of recent occurrence. 
Mr. President (The Honourable Sir Abdur Hahitn): The notifications of 

August did not refer to Jharia and other neighbouring area's? 
Mr. N. X. Joahi: No. 
Xr. President (The Honourable Sir Abdur Rahim): Were these areas 

excluded from the notifications? 
The Honour&ble Dr. B. R. Ambedkar: No. We have proceeded stage by 

stage. The first intention of the Government of India' to lift this prohibition 
was dated the 2nd August, 1943. Thnt applied to C. P. and Berar mines. 
lIIrs. Renuka Ray (Nominated Non-Official): May I point out that the 

notifications of the 2nd and 18th August, 1943, were protested against, but 
Government took no notice of the protests. In Rny case I have only brought up 
Jharia and other neighhouring areas Rnd notifications relating to them came 
out after the la'8t Session of the Legislature. 
lIIr. President (The Honourable Flir Abdur Rahim): That being so and as 

the Honourable Member in charge has no objection to the motion being 
discussed, the motion will be taken up at 4 o'clock. 

DECLARATIONS OF EXEMPTION UNDER THE REGISTRATION OF' 
FOREIGNERS ACT. 

The Honourable Sir Reginald lIIUwell (Home Member): Sir, I lay on the 
fable a copy each of the following Declarations of Exemption: 
(i) No. 1/10/43-Political (E), dated the 4th November, 1943; 
(ii) No. 1/51/43-Political (E), dated the 4th ~o e be  1943; and 
(iii) No. 1,M2/43-Political (E), dated the 8th November, 1948. 

, 
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No. l/lO/43·POLITICAL (El· 

GOVDNIl&NT OF INDIA. 

[8TH FBB. ~ 

HOME DEPARTMENT. 
Simla, tAe 4th November, ~  

DECLARATION OF EXEMPTION. 

In 8X8fCile of the powC's oo~ e e  by ett~~n te ~ th o ~e t~h~t o~h o ~~ n ~  
1939 (Xyl o! ~ ~~ i n ~ tu e~ e ~~ne e t rule 8 and lIuch o~ .the provWOIlII of 
~ I ~i~~~  and 16 asg apply ~o  Or i~ relation to, passengers and VIlltora who are not 
f' shall not appl;y to or In relation to, Ch' at 
~~ nM~~  Hai Te Mou, i e~to  of t~e Banking Department of CentrILl Bank of lila . 
Calcutta for 110 long al he remains in hiS present post. 
, 2. Miss Mar Yee Hoo, a Chinese national at Calcutta. 

A. W. LOVATT, 

F flder Secretary to fhe Government 01 India. 

No. 1/51/43-POLITICAL (E). 
GOVERNMENT OF INDIA. 

HOME DEPARTMENT. 
Simla, the ~th November, 19,1S. 

DECLARATION OF EXEMPTION. 

In exercise of the powers conferred by ~e tion 6 of the Reljistration of o ei ~e~ Act,. 
1939 (XVI of ~  the Central Government is pleased to declare that the o ~s~oos of 
the Registration of ForeigDl'rs Rules, 1939, except rul£' 8 and such o~  the provIsions of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and vIsitors who ~ not 
foreigners, shall not aFply to, or in .relation to, Mr. h ~  P. Rockwood, Jr., ASSIStant 
Representative of the O\'erseas Operations hranch of the Umted States Office of War Infor-
Matioo for so long as he remains in that post. 

A. W. LOVATT, 

r!lder Spartary to the (;ol'ermnrnl 0/ India. 

No. 1/52/43-POLlTICAL (E). 

GOVERNMENT OF INDI ..... 

HOME DEPARTMENT. 

Simla, fl,,' 8th .Yo1't'm(,rr, 19p. 

DECLARATION OF EXEMPTION. 

In exercise of the powers confl'l'I'ed by sl'rtion 6 of the Registration of Foreigners Act, 
1939 (XVI of 1939, the Central GOVE'l'lln",nt is rleas,>,1 to ,leclare that the provision. of 
the Registration of Forpign<'l's Rules. 1939, excppt rule 8 and .uch of the provisions of 
rules, 4, 14, 15 and 16 as apply to, or in r,·la.tion to. passengers and visitors who are not 
foreigners, shall not apply to. or in relation to, (1) Wang Shph-Chieh; (2) Dr. Hau Li-Wu; 
(3; Dr. Wen Yuannillg; (4) :\1 ... \Yang Yun-Wu; (5) :-'11'. Hu Lin and (6) Dr. Lee Wei 
Kuo, members of the Chinese Goodwill :\lission. 

A. W. LOVATT, 

rlldrr Secrrtary to ,!lp GOl'cmment 0/ India. 

RESOLlTTTOX RF: RELEAHE OF POLITICAL PRISONERS. 

Mr. Lalchand Navalrai (Sind: N'on-l\luhlllllmadan Rural): Sir, I beg to 
12 NOON. move the following ReRolution: 
"That this Assl'mbl\' recommend. to th" GOYernor General in Council to direct the release 

of political prisoners n'ow in Tndiau jails as e it~  rrisoners under the Defence of India 
Act lind Rules, with a view to remO\-ing the present political deadlock, and furtheriug the 
interest of the war effort." 

Befcre I say anything on this; ReRollltion, 1 would like to make my position 
clear. My sole and only ohject in getting np to move thiR Resolution is to 
ask for the releaRe of political prir;oners. I submit that 'in asking for the release 
of the political prisoners I will not go into any qUlrrrels or any controversiea 
that have hitherto arisen and gone on between some parties. I will not blame .. · .. 
Rny party tor anything that has hitherto been done or has taken place. I will 
!lot go into these bickerings that sometimes arise on important questions as 
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the deadlock. I have no intention to ask for anything which would go to 
show that there has been 11 difference of opinion on particular questions' with 
regard to the constitutional deadlock. My object, as I said, is only the release 
-of the prisoners and I do not think that up to this time there has been in India 
any single voice saying that the political prisoners should not be· released. I 
1.hink the Muslim League, the Azad Muslims, other MuslimR and other parties, 
the CongreRs, the Hindu Mahasabha and others, who have iaken part in these 
political questions have never been at any time against the release of the poli-
tical prisoners. Therefore I want to make it clear thllt I would not injure the 
feeling of any party, so long as my object is achieved and that object is an 
object which should commend 'itself to all the parties whosoever they may be. 
heCI1URe one thing is clear, apllrt from everything else, and that is that these 
political prisoners who are incnreerated in jail belong to nil classes of people. 
There are Muhommadan friends in jail. I believe memhers of the depressed 
da!;!;es are also in jail. In that way, I will say that I will have not only th'! 
":vmpathy but also strong support from the Congress Party. I do not find the 
memher!" of the CongreRI;l Party 'in their seats nuw. I do not know why. But 
I think tbey wm come ill and make their position clear. Anyway, what I am 
tr,ving to do 'jF; mOf';tly for the CongreRs political prisoners. I want them to 
come o11t. (A II H otlollrable Jf ember: "The Congress members have deserted 
vou".) 1 only fenr your desertion hut I do not think they will desert me. My 
Resolution is not on'y for the Congress people hut also for the other political 
prisonerfl ~n jailf;. . 

l1uviogsaid all this, I would submit that my Resolution should not he i~

·understood. It might be said that my Resolution refers to the constitutiollul 
jssue alone and it might he said that there is some difference of opinion with 
regard to the constitutional question. Therefore, there may be some misunder-
standing or misapprehension with regard to my Resolution, but I am making it 
.denr thllt that is not my object at all. My Resolution. first of nIl, asks for the 
release of the political prisonerR and then it goes on to say that  that release is 
required for fhe pmpose of rerJloving the political deadlock and furthering the 
inten'f;t of the WHr f'ffort. I will explain thiR. My object is this. As Roon as 
"t he,v lire out, there is scope for a1l part ies, r would suy, to meet among them-
,,;elveR ano come to a eoncluslon. If they eOlIle to an agreement and conclu-
'"ion, t.he denalocK is removed. Therefore, there is no question of constitution 
i here. The question of constitution hetween them may tlrise after their releaf'e 
when they sit togpthl'r. When they have  heen released, they have certainly a. 
right to go Into the C]lIe!;tion of the constitution and when they agree on these 
qllestiolll; ana ,.;ntl[;f,v the different parties, the depressed clfiRRes, the Muslim 
Leaglle, the MIlRsalmans of India and other partieR, then only will the deor!-
lock be removt,d. r understand that full\', but how are we to achieve that 
object. That is u stage that has got to o~e  On the one side, you .have got 
the TrenBur,v Reneh of the Governor General in Council, who are free o11tRide, 
who ean speak lind e\'en iSRlle orderf;, they do not gag themselves hut cnn gng 
others. On the ot,her side, where do we find the men who would negotiate 
for the ending of the political deadlock. It will happen only when those wha 
nre within t,he prison .hars nre. brought out and they are gh;en an opportunity 
to talk about theaffmr. r thmk every sane man would understand that if 
t.hese men are not released and they are not allowed t,o meet, nothing will hap-
pen and th.ere will h~ no Rollltion at all. It is with that object I have hrought 
forward thiS Resolution and I tmst I,hat all parties will support me. T hope 
thnt even t.he Treasur,v Ben()ht'S ",ill give reasonahle consideration to thi!; Ref'o-
lution, especially a!;, at the present moment, we Ree that the atmoRphere is 
,·hanging. Take it from me that however much the Honourahle the Home 
Member may deny it, he J.. .. nows in his heart.' of hearts that the atmosphere h ~ 
changed. We could never expect the Ordinance that has now come out. 
We could have never expected that the CRses of these prisoners will be consi-' 
.t1ered. \Ve never thought hefore thatthe prisoners could he detained only for 
1!lix months. Therefore, I find that the change has corne and I would' ~ e 

• 
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credit for that to His Excellency Lord WaveH, who hilS, at the very inception: 
of his regime,issued that Ordinance. Next, I will say that if the parent agrees_ 
then I think the sons will also give same consideration. (An Honourable 
Member: "Not in these days.") Then they will be considered  disobedIent 
tlons. The Honourable the Home Member knows how to sail with the willet 
and I will give him credit for that. He says that the prisoners can be released. 
but t~t n it is the business of the Provincial Governments. And when thp 
Provincial Governments are inclined to release the prisoners, then the Central 
Government objects. These  things we know now very well. But this time I 
maintain the t os ~e e is changed. Even in England we find, as I can cite 
a quotation, that the attitude is different now just as it iJbGlldrl be. We are 
now in the midst of great difficult'ies. There is no food and tlite' war is on. 
Besides, there are so many other difficulties. So, in these days to be persist-· 
eat and to be obstinate is not a good policy at all. However, I do not want 
to give them a sennon and leave the matter to the Honourable the-Home: 
Member and the other Members of the Treasurv Benches. 
I expected that on this very important Resolution .... 

The Honourable Sir Sultan Ahmed (Leader of the H oURe): All the on es~ 
Members should have been here. 
Mr. L&lch&nd NavaJrai: Not only that but also the Treasurv Benches should 

have been here. I give credit to the Honourable the Leader of the i~e 

heMUl!e he ~ h'eri, .;. - . 
I would be. glad t6 refer to the statements o£ at least. two onou n~~I  

Members on this question; one was the Fltatement of tht~ Honourable Olr 
RaIDaswami Mudaliar and the other that of the Honourable Dr. Ambedkar_ 
therefore, both of them should have been here. In the like manner, t.he 
Congress Members should also have been here alld given their views. Wh:v 
are thev absenting themselves today? If I am Ratisfied by them that the~  lire 
in the ~i ht  I will request the Honourable the President to allow me to with· 
draw my ReRolution. 

Maulana Zafar All Khan (East Central Punjab: Muhammadan): The Con-
gress Party does not want the High Command to be released and the'ir abf;elIee 
today shows it. 

Mr. Lalchand Navalrai: That is going too far. They must have very sub-
stantial reasons for not attending today. Apart from thif;, if the MURlil!l 
League Party and the European Group and other Members join me, then, too, 
something can be achieved. 

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): What 
does Mrs. Naidu herself sav? 
:Mr. Lalchand Nava1r&l: That is not all that the press said about Mrs. Naidu. 

Therefore, I appeal to all the elected Members, including the Congress Mem-
bers, to give their support. 

Thp ReRolution aRks for the release of the political prisoners and as a con-
sequence thereof the removal of the present deadlock. The removal of th~ 

deudlock will lead to the prevalence of peace in the country and will also further 
the interests of the war. Now, I submit, no sane person will deny the necet-:-
sity of this object being achieved especially at this time of the occurrences. 
The question is how to achieve it? This Resolution is moved to achieve that 
object. The controversy is between the Government, on the one side, and the 
leaders or the people of India, on the other. Therefore, no political settlement 
Clan be assured unless both the parties come face to face with each other. 
The  Government party is quite free but the other Party should also be free to 
face them. Unless the political prisoners, I mean Mahatma Gandhi, th& 
members of the Congress Working Committee and others, come out. they can-
not COllSUlt amongst themselves. Besides, they have to consult other import-
ant Parlies, such as, the Muslim League, the Hindu Mahasabha, the Liberal 
Party, the depressed class e~ e s and other organlsllticns of this country .. 
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Otherwise, the solution of this tangle is not possible. Therefore, the import-
ant fact is the release of political prisoners. 

Now, Sir, there are 15,000 political prisoners in jail, according to the statl:l-
!llent of Mr. Amery himself. They include all classes of Indians. It is for 
the Honourable the Home Member to tell me how many Rolitical  prisoners 
tbere are and how many of them will be released hereafter and whether it will 
be the businesl:j of the Provincial Governments or the Central Government to 
release them. But I must say this that I am very much disappointed by the 
answers that I got to my questions because the Honourable the Home Member 
has ldt everything to the Provincial Governments. I must assure him that 
'in Sind it is the ob e~ of the present Ministry, which is shaking in its shoes, 
to keep these prisoners in jail. If they come out of jail, the present Ministry 
is sure to go out. (Interruptions.) It is more because of Mr. Gazdar, who 
has made 11 statement and to which I shall presently refer. I, for one, cannot 
understand that the question of the arrest and release of political prisoners 
should be in the hands of the Provincial Governments. It must be, and [ 
think it 'is, in the hands of the Centre. It is a mere eyewash to say that thi .. 
matter is in the hands of the Provincial Governments. In this connection, I 
will refer the House to what the Sind Home Member said. He said: "The 
policy regarding the detention of political prisoners is detemlined by the Gov-
prnment of India and it is malicious to blame the Sind Ministry. " He said 
this in an interview which he gave to the United Press referring to the charge 
levelled against the Sind Ministry that they were not releasing the Congress 
M. L. A's because they desired to keep their position secure. He further 
pointed out that even in those provinces where the popular Ministries did not 
function, no steps had been taken for the release of the Congress M. L. A's. 
Now again, he is absolutely wrong in this. After nlaking such an irresponsible 
statement, I do not know how he still wishes to hold a seat in the Ministry. I 
would refer him and the House to the Associat,ed Press message from Lahore 
dated February 5th. It says "The Associated Press understands that the 
Punjab Government passed orders today for the release of 15 more Congress 
de tenus including Munshi Hari Lal, M. L. A., and Srimathi Shanno Devi. 
M. L. A.... Both these statements cannot be incorrect. The statement that 
the other Provinces Ilre not recognising their responsibility is wrong. Mr. 
Gazdar is absolutely wrong when he says that the M. L. A's. in other Provinces 
are not being released. This qUl'stioll of detenus and prisoners in jail should 
be fully and carefully considered by the Central Government and the Central 
Government should not shirk their responsibility. We find there has been sO 
much mismanagement with regard to this question. We find there are 15,000 
political prisoners in jaiT according to the statement of Mr. Amery. Political 
prisoners, I feel, are not defined anywhere, but in practice, there are different 
categories of them, firstly, some persons have been arrested and detained on 
mere suspicion or even imagination of those who are responsible for clapping 
them in jail; secondly, there are others against whom there are some allega-
tions, but they have been given no opportunity to clear themselves; thirdly, 
there are others who are detained without trial under Regulation III of 1818 
or under the Defence of India Act; fourthly and lastly, there are also some 
who are proved to have used violence, though of course, also for political ends. 
Let me make my position clear. My Resolution does not pertain to the last 
class of prisoners who are in jail for having used violence. So far as otlier 
('ntegories of prisoners are concerned, I cannot understand wby Hley are still 
confined to jail. If any agent of the Government says that such and su ~ a 
man is doing 8 prejudicial act against the Government, then on mere SUspICion 
or on mere imaginary complaint, the Home Member will put that man in jail. 
It is merelv on conjecture. I submit that such class of people should be released 
at once. i: would very earnestly and seriously appeal to His Excellency the 
Viceroy when he  comes to address the Legisla.ture on the 17th of this month, 
he wili be gracious enough to give the direction that prisoners of this te o~ 
that I have described should be released at once. Of course the Government 

• 
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are very strong. They hav<l all ~he power in their hands, they have the brute 
power also in their hands. Perhaps that is the only pOWtlr they are exercising. 
They can release these prisoners at once. They do not loSe anything by doing 
£00. If afterwards the Government find that these prisoners should be put back 
in jail, it is only waste of public money. The Government do n0i! lose anything 
by showing this act of generosity. They should not shirk their responsibility in 
tlJir:; business. It is no excuse for the Government to say that if they release 
these prisoners, they will have again to be put in jail after six months. If they 
adopt that attitude, there is the Ordinance to come to their rescue, they can 
extend its operation for another six months. As I already said my Resolution 
does not refer to the lust category of prisoners, that is those who have used 
violence. 

Now, Sir, I will say a few words with regard to the Congress leaders. I am 
glad  to see that the Congress members of this House have come back now. 
It is only right that they should be in the House now to clear their position. 
AI" regards Mahatma Gandhi and Maulana Abul Kalam Azad and others, I do 
not want to say as to whether they are in the wrong or whether the Govern-
ment are in the wrong. I am not raising that ii>sue nt ull. What I submit 
is they should be given an opportunity to tell the Government whether they 
are right, or whether they are in the wrong and in the latter case to correct 
themselves. Why don't you give them that opportunit,y? Mahatma Gllndhi 
is not even allowed to speak from the jail. The quufI'el ~  the Government 
is with regard to August 8th declaration. The Government have given no 
opportunity to the Congress to explain their position. Even a criminal is given 
an opportunity to say why he has committed that offence or whether he has 
not committed that offence. The Government should not gng them and put 
them in jail and then give no opportunity to say anything. This attitude is 
wrong. On this point., I should like to refer to what Mahatma Gandhi said 
lately. I find that Mahatma Gandhi has stopped all communication with the 
outRide world. Informed Congress circles believe that he asked for permission 
from the Government to write' let·terf; without restriction after August 8th, but 
thnt permission WtlR refused. Mahatma Gandhi is not allowed to write to any 
Olle, anrl that is the renson given hy him for not wriHng to 'MrR. Yija:\,a Lllhhmi 
Pandit in her bereavement. 

:Mr. President (The Honournble Sir Abdur Rahim): The Honourahle Mem-
ber's time is up. 

Mr. LaJchand Navalrai: I will conclude in a minute, Sir. I submit that 
tbe opinion of the British people in England also and in the countrv outRide is 
1Lat these prisoners should be released. I refer to the meeting th~t was held 
in Birmingham in the constituency of Mr. Amery himself where a resolution 
waR pasRed urging the release of the prisoners, so that MahatnHt Gandhi and 
others may come out Hnd resolve this politieal tangle. Sir, I move. 

:Mr. President (The Honourable Sir Abdur Rahim): Resolution moved: 
"ThRt this Assembl\' recommend. to the GovE-rnor Genprnl in Council to direct thp release 

of political prisoners now in Indian jails ~  security rrisoners under the Defence of India 
Act and Rules, with 8 view to removing the present political deadlock and furthering the 
jllterest of the war effort." ' 

There is an amendment to tbis ResolutIon. I may tell the. Honourablt, 
Member t?at the amendment really goes beyond the scope of the Resolution and 
therefore It cannot be moved. Now, the Resolution is before the H'ouse for 
rliscussion . 

. JI:J. N. M • ~ (Not:nil1ated Non-Official): Sir, I rise to support this Reso-
~t on  .The secnrlty son~ s who are still rotting in Indian jails can be 
diVided mto three classes. FIrI;t, there is still a large number detained not after 
AUWlFlt, 1942, but from before that-some of them detained as Communists and 
some on account of their connection with the labour movement. But the largest 
number of security prisoners at present in jails consists of people who were 
-Congressmen or suspected of ,being Congressmen and who were detained after 
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August, 11:l42. There were some others, too, who were suspected of having 
symputhies with the :Fascist movement or with the ~i movement and who 
without trial ure rotting in Indian jails. 

1'ow, oir, coming first to the caSe of Congressmen detained after August, 
HJ4:2, 1 wish to state clearly that in my juctgment they were detained pre-
maturely and also ·wrongly; they were put in jail before they hud done any 
overt act Lut merely for passing u resolution and when all hope of settlement 
had not disappeared. Mahatma Gandhi was to see the Viceroy and make his 
final attempt to coine to some settJement with Government, but before he had 
allY chance of that a large number of people were put in jail. On account of 
these t;lHiden mass arrests in large numbers disturbances took place in the 
country. I do not wit,ll to deal with those disturbances on this occasion but I 
feel these disturbances have also led to a large number of persons being 
detained as security prisoners. 1 demund that all these prisoners must now 
be released. Whatever Illight be the justification for putting these people in 
jail ut thut time-and I have stated clearly that in my judgment these arrests 
were premature and wrong-the situation has now changed during the last 18 
months. There Ilre llO diRturbunces in the country now Ilnd there is no politi-
cal agitution also. I, therefore, feel that it is wrong 011-the part of Govern-
ment to detuin. these persons in jail any further. If Government have any 
evidence agaim;t them let thelll be tried before the courts of law; hut if they 
have no evidence against any of these people they must be releused. The 
arrest fmel detention of the people is not in the countr:v's interests. On account 
of these detentions our country has suffered 8 political set-hack; there is J. 

political deadlock on account of which we have suffered not only politicall:v but 
also in economic and social progress. Politically there has been no progress; 
on the other hand those who have studied the politicnl situation know thnt 
we hnve suffered a set-bllck. The authority of the Government of India 8S 
compllred with the Iluthorit:v of the people hilS increased and Government have 
become all-powerful and prIlctically a dictator Government. This political 
dead-lock has in my judgment not only,g-iven a set-back to our political o~ ess 

bllt hus made til'; unnhle to solve many of our economic prohlems also. I feel, 
Sir, that the Government of India and the Provincial Governments have been 
unnhh. to <leal with the food question beclluse there iA no political settlement 
in the e011ntry, and the Government of India are unahle to secure the co-opera· 
tion of the puhlic on Ilccount of a llll'ge numher of important_ leader!; of the 
country being in jail. And this lllck of co-operation with Government Ilnd 
Go-,ermllent's fllilnre t,o "ecme it ha" led to inefficiency on the part of Govern-
ment and their fllilure to solve important prohlems like the food prohlem. 
Rimilarl:v on Ilecount of Il large numher of important. public leaderR heing in 
jail I\t present, progress in other directions too has suffered. Our Bocial move-
ment" do not prof'lper or mllke Any rrngre!':,,; the people have become very sullen 
ann it hAS become ver:v difficult to crellte Iln:v int,ere"t. in them for progress not 
onl:v in the roliticnl sphere but in other "ph ere>; also. 1. therefore. feel that 
it is now time when  the Government. of India "ho1lld either put these l1ersons 
Oil trial or releAse them unconditionallv. I know tha.t it has been several times 
Fltiltecl thAt if the Con,Q'Tesf'lmen will wfthdrAw their ref'lolution and express regret 
for their pll!':t mi"tnkf's the Governmf'nt. of India would he pleased perhaps to 
releA!':e them. T feel thnt it is not right for the Government of India to ask 
for any expression of regret. or upology or withnrllwa1. I have expressed my 
views regarding the Congress Resolution; T did nDt Ilpprove of their nssin~ 

it resolution for civil nisohedience Ilt tllllt t.ime. But ot the same time T feel 
that it is t.he right of nnv snh;eet people to Bslt for independence nnd Rlso to 
work for it. You may not like their mf'thods h11t t.heir ril.rht to win indepen. 
deMe cannot he Quest.ioned: ann !'luch effort.s to secure independence were not 
only mnde in India hut also in other count.ries which have been subject to 
o ei~ domination. For instance. in IrelAnn such a movement ha.d taken 
'PlAce: there neople han been nut in jn.n Rnd then releasen unconditionally. Not 
only that; the Congress resolution WAS for non-yiolent civil dlsohedience hut 
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in Ireland they had a violent rebellion and still the leaders of that rebellion were-
released unconditionally, and I do not know why l)eople in India who according 
to you might have rebelled against Govemment should be asked for an apology. 
Rebellion is not a sin; you may sa:y it is politically wrong; it may be inad vis-
able but it is not u sin for a subject people to rebel against their Government .. 
That has been done in the past in other countries. Our people might have-
made a political mistake or a mistake of judgment but to usk them to recunt 
and express regret is wrong. I, therefore, feel that these people should be 
unconditionally releused. I feel that public opinion of all shades in the country 
deman.ds the release of these people. The Right Honourable Srinivasa Sastri 
has been speaking on this subject recently and pre8sing on Govemment for the· 
unconditional releMe of these people. Si i ~ .. I resd recently in the Times 
of India Ii letter from Sir Chimanlal Setalvad suying definitely that unless these· 
politicul prisoners are unconditionally released the progress of the country will 
stop. Therefore, in the interest of all progress it is neceRRal'y that these politica! 
prisoners should be unconditionally released. The political deudlock must be: 
solved and in order that economic and social progress should not be hindered. 
their unconditional releuse hag become necessary. 

I feel, Sir, that the release of .congress prisoners, especially Mr. Gandhi, 
will also lead to the settlement of commllnal problem. You wiII remember 
that Mr. Gandhi had written a letter to Mr. Jinnah. The letter was not allow-
ed to fall into Mr. Jinnah's hand, but Mr. Jinnah wus informed about the letter. 
I feel that if Mahatma Gandhi had not desired for u communal settlement he 
would not have writ,ten that letter. Mr . .Tinnah, I regret to say, misinterpreted 
Mahatma Gandhi's letter; he wanted Mahatma Gandhi to accept his demand 
for Pakistan first and then to is ~s the details of n i~t n  I have no doubt, 
Sir, that as Mahatma Gandhi had asked for a meeting with Mr. Jinnah, after 
knowing Mr. Jinnah's demands, Mnhat.ma Gandhi must be presumed to be 
willillg to diHcusH the question of Pakistan. Therefore, if Mahatma Gandhi undo 
the members of the Congress Working CommiHee and other Congress isone ~ 

are released, there is a great likelihood CJi. a settlement with the Muslim L('ngue 
heing brought about and the communal problem being solved. I feel. there-
fore. that, from !tIl points of view the Congress prisoners should he releHHed. 
Then, I shall say It word about the Commnniflt, prisoners who nre rotting in 

jails. The Communist Party hus for BornE-time past changed its policy in respect 
of participation in the war. The Government of India have relE-IHled H large 
number of CommuniHt,g already, but, thE-re nre still Home Communists who are 
not :vet released. I, therefore, would like the Govemment of Indin to releHse 
nIl the Communist prisoners at present, detaineil in jails without trial. 
There are some people who are suspeeted of being Nazis. They IlHve been 

in the jail since the beginning of the wnr. I know one man, Dr. Tendulkar 
from Bombay, who is under detention practically from the beginning of the wnr. 
He has been asking for flometime now for being released, but he has not even 
been toli! what exaetly are the charges against him. He was told that he held 
Nazi viewEl. If that is so, I would like the man to be tried; he haR been in 
jail for more than 3 yearg now. I, therefore, feel that the Government of 
India should give either a fair trial to these people, who are merely suspected. 
of bdng Nazis, or they should be released now. 
Kr. President (The Honourable Sir Abdur Rahim): 1'he Honourable Mem-

ber's time is up. 

1Ir. 5. K. Joahi.:. Sir, I shall only say one word about the provision by the 
Government in their new Ordinance regarding review of cases of detenus. I 
am glad, Sir, that they have provided this review, but it should be a fair 
review and by an independent committee as is done in England. Secondly, in the 
case of Congress detenus this review of individual cases is not likely to be of 
any use. It is a matter of policy and if they merely review the individual 
caReS it will not benefit anybody. I, therefore, suggest to the Gover:nment of 
India thai in the C8se of Congressmen, instead of individual cases being reviewed, , 
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they, should review the ~  whole policy ~e in  ~et inin  o~ ess en in i~ 
an! further. I hope, Sir, that the Legislature will accept this Resolution UlF 
anullously aud the uoverlllneut of India will give effect to it. 

Mr. Xailaah Bihari ,.Lall (~h u  Purnell. and the Sonthal Parganas: 
Nou-Muhamml.l.dan): Sir, I giVe my support to the Resolution. In the first-
~ e I must say that 1 am not supportiug this Resolution from the point of-
view that has. ?een ~ esse  son~e he e  namely that we are cringing for the 
release of political pm;oners. It IS not from that point of view because it is 
not to the liking of those persons for whom we are attempting to speak in this 
House. But I take this opportunity of speaking to the Government as to what 
is. th~i  policy with regard, to the detention of political prisoners. They hav& 
sUld lU the Pu.st that the Uoverument do not intend to detain them even a day 
I e~ thun what is dictated by the exigencies of the time. Naturally t4Ef 
question u.rises: what are the exigencies of the time. I may say, if I IIllly Le' 
allowed to SIlY so, that the Uoyernment have exceeded the exigencies of the 
time. If everything Is to be said Hud done one-sided, then of course we have 
nothing to say, but if YOll take illlpartial view of the things you will find that 
from the very beginning ;vou have exceeded the limit yourself. You have laid 
the blame on the Congressmen that they started the movement. The Congress 
people have di!;puted, aR we saw yesterday, and they say that it was not their 
responsibility. However, I do IlKlt intend to enter into the controversv and 
say whose responsibility is that, but the fact remains that even during the 
disturbances-which you call subversive-the limit was exceeded by the Gov-
ernment. If I mily Aay so, even in my own caSe the limit was exceeded. 1 
'even challenged last time and I repeat it today that there was no ease ngainst 
me and I WIlS un'ested without any reason and was put into the jail. I tried 
to lmow what was the caSe IlgAinst IlIe and all I could find out Waf; that because 
I was coming to attend the Assembly and press for an enquiry about the dis-
turbances r was put into the jail. So you can see how you have exceeded the 
limit. There ure hundreds of "tories in which you have exceeded the "exigenciE's 
of the time". Nobody hilS beE'n allowed to bring it to the notice of the public 
bee-a use the Government is gagginl; the press, and there is the almighty Ordi-
nallce. 1n my OWI1 provincl' I know hOllses have been burnt up by the Police 
and people have been shot, not only those who were supposed to be engaged in 
thE' !<ubver;;ive mOvt'lIH'llt but Hili SnhihR ,,·ho were all the time crying thnt 
thE'v were loval to the Governmcnt. Houses were burnt, for which no enquiry-

~ hl,ld an(l HOYl'rnl1lent had to pay compensation for that. Can you !;ay thut 
it W<H', according to the 'exigencie!; of the time'? So, that i!; no argument. r 
say now that YOIl should thj\,!;: oyer the matter calmly and is sion te ~  

bec-au,;e there has heen too milch of t,his game. Of course so far as the politi--
cal game iR concerned, it is known everywhere that the Cong-resf! iR going to 
be asleep for some time to come. 1'011 may call it my defeatist ment.nlity, 
but the fact remnins that there is the position of the victor and the vanquic;heo. 
I 00 not, lmow how tl1P whole thiug will resolve itself he ~e the plnns Ilf 
God can never be unfolded in the mnnnf\r in which men want. For t.he tillie, 
bf'ing yon are the victor nnd the Cong-ress is the vanquished. 
But wh:v he so brutal as to inflict the treatment which you are doing in 

jail. Tf t.here were some renson for it, it, would he understandable. You 
believe that :V0ll have snppref-lsed the Congress activity and movement and 
you tell the world that the whole of India is behind you in this war. Even 
the Congress hnR declared that ideologically they are with you. Then why are-
YOIl oppressing them. It iR hetter to give the people a chance to come to a 
settlement, hut not the Rcttlement which Mr. JO!lhi spoke of, because I do not 
helieve that there can ever he a lIettlement between the Congress and the Muslim 
Lengue: And even if therf' is !'Iuch a settlement. it would not he worth the' 
paper on which it if! written. It iq scientiflclJlly impORsihle. Tn the present 
stllte of the mind of .oe people there is no use of thinking of Ilny settlement 
between the people. But what Ahout yourself? You hAve said that India ill 
heloing yon to prosecute the war. YOIl Are winning battles with the help of 
Indian soldiers, Princcss and noblemen and IndiaIJ money ill flowing for you., 
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Are. you prepared to repay that in gratitude? Do you do it by humiliating the 
Indllln people and by keeping the flower of the Indian nation in jail:) You say 
,you are fighting for civilization, fOr culture. Is tbis the way that you uphold 
thut cause-hy suppresing cm·tain ser-biolls of tho people and announcing to the 
world that the Indians are helping J'ou:' You owe u duty to yourself, and in 
the name of God aud civilization you should not treat those in jail in the way 
you are treat.ing thE'lIl. \\'!Iile I Hili here now, I know of people who have 
been Ilrrestpd as It precl1utionnry measure for the 26th of Januury lind they are 
'being kept ill lwjat. Therefofl', it is necessAry for you to reviile the policy 
'of the Government fllld do some justice to the people who are not ideologically 
against you and who do not. wllnt to be inimical to you, provided you give them 
an opportunit:v to do something, 
I am supporting the Resolution not to resolve the deadlock. but in the 

seme that the deadlock may he resolved by you and YOll alone. If you wish to 
throw tbe responsibility on someone's sholliners then the whole thing is going 
"to be a. failure. 
With these words, Hir, I support the Re!lolution. 
Qui Muhammad Ahmad ][azmi (Meerut, Division: Muhan;madan ~u n  

Mr, Pre,;ident, I was thinking of moving an amendment to tIm; ResolutIOn to 
the effect that insread of releasing those who are rrlready in jail, the Govern-
ment may be pleased not to arrest ,any more, because now I find that it if; the 
-turn of those who have got the audacity of defending p('ople who have been 
arrested. The latest achievement of the Honourable the Home Member, which 
has appeared in the form of Ordinance No. 3 of 1944 i,; really remarkable, I 
'have studied it and I have been t.hinking whether it i,.; rt'nll.v [l gift or whether 

I P. M. 
it imposes further hardship,; on the people of this country. We were 
relieved to find that Ifft,er all the cry in this House that persons who 

are arrested must be given to understand lInder what charges they have been 
arref.ted-Il proviso hal' been made for that. We find there if; provision for 
re-view of the cases every six months, and the period of detention has been 
fixed nt six II10nths, though it can be indefinitely increased at the option of the 
authorities. Still it j,.; ,.;ome advuntllge. But it will be an nt ~e only 
if we know as to who are the authorities who are going to review. If the 
rwiewing authority is really of a judicial mind I have not the leust hesitHtion 
in congratulating the Government of India for lllwing made an imprO\-e1ll8nt in 
the existing conditions, At t.he slime time I am afraid that thnt may not be 
the cnse, bectfuse there is one feature of the ordinance which makcs us very 
ll1ueh hopele!'s ahout the future \Va:;-in which the cases of the detenus are tn be 
considered. Section 6 of the Ordinllllce sa:vs: 
"No order made he o ~ the ~o en( ~ e t of thi~ Ordirwnce Unt].'f n ~ 26 of the 

Defencp of India u e~ shall t t~  ~u h commencement he ~  to be invalid or he ealled 
in 'luestion on th!' ground mNely that the 8aid rule purport<'C] to confer pOWel'" in excess 
of th,' power. thnt mitrht at the timp th!' Raid on]pr was ~ be ~  conferred hv a 
rul" madp und(>r Apetion 2 of thc Dof"nce of Tndia O .. dinan("e, 1939 (V (If 19;)9) or under spction 
.2 of the Defen!"., of India Act, 19;)9 (XXXV of 193!l)." 

~ot onl." that hut there is a further provision which OUf;tR the jurisdiction of 
the C0;i1'ts: section 10 provid(·s: 
")io 0)'.1<"1' made under this Ordinance. and no order having effect by virtue of section 6 

aM if it had been made under this in ~  shall be callprl in 'luestion in any Court, and 
no Conrt "hall have power to make am," order under ""dion 491 of the o ~ of Criminal 
Procedure, 1898. in e ~ e t of n~  o ~i  madE' under or having effect undE'r this Ordinance. 
or in e~ e t of any perRon the ~ub i~et of Ruch nn order." 
This is a very hard propo><ition. This ordinance, I nm afrRid, is hm;ecl on 

the difficulties which the executive found recently owing to the orders of the 
Federal COllTt mId High Courts who held rule 26 of the Defence of India Rules 
11q,t to be ultm vires And the High Courts considered thAt some of 'the cases came 
under t.hat rule. ThOllgh I am EHlre that the Government had not much to suffer 
from that, been use to my knowledge this rule hilS been really exercised in favour 
of the Accused only on a very few occasions, still the Government could not 
'stand even that little interference by the judiciary, and they have COll)e forward 
'll.vith an Ordinance in which the powers of the judiciary have altogether beec 
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abolished. This is a very serious matter. If you are not going to t,rust the 
highest judiciBTY, ointe~ by ou se~  ~~  the e e~ut i e nt~ to take into 
their hands even the functIOns of the JudlClary, then It IS very dIfficult for the 
citizen to know where he stands. The executive is itself the prosecutor und 
the judge pronouncing judgment on the persons arrested. The difficulties in 
which the judiciary finds itself on acoount of these orders will be apparent frola 
the observations in manv cases that have come before the High Courts. Only' 
recently we find that II ~Y s  who were defending persons accused of political' 
offences, were de-tained; nnd I have in my hand a report of a Cllse iu the 
Allnhnbnd High Court whe-r£' Pandit Baij Nath, an trdvocnte of Agra, hnd been 
detained in prison only becnuse he defended some persons who were accused of 
political offences. There WflS n habeas corpus application under sectton 491 to 
the Allahnbud High Court which was heard by t,he Chipf Justice aud in the· 
ou ~e of t,he hearing he mnde certnin observations. This was 800le time ngo. 
But only recently another habeas corpus application was made and it happened" 
to come for hearing before him after this new Ordinance came into forct:; ana 
in t.he course of that heRring the Honourable the Chief Justice of the Allahabad' 
High Court ohF:prved: 
"It ""pm. to me that these Defence of India Roles hsve paralysed us and we have got nt>' 

o i ~ It the case of Mr. Baij Nnth, his Lordship observed (thiF: is from the 
Dawn of the 5th February): 
"His Lordship ob~e e  that when he had made the remarks in the rase of Pandit Baij 

Nath that. h" was extremely unhappy about the case and he hoped that 
1!be authorities would see their way to remove his unhappi"ness he thought 
that the advocate would bE' I'eleased: hut recently on making fin enquiry he wns told that 
tht a,lvocate had not bl'en released. -'His Lordship added that he had .tudi"d the rules on 
the subject and found that he had got no jUrlBdic.tion.. His Lordship fur!her ~se e  
thnt rigbtly or wrongly hE' had come to the conclUSIon In the case of Pandlt Bal] Nath 
that \,pclluse that gent1E'man was nppE'aring for the u~  in 80 mnny ('ases nrising out 
of the distul'bances the police thong-ht that the best thing wns to get him behind thE' prison 
bal". 
It was said in the nffidavit that he was one of the It'aders of the hal'. His Lordship 

di"r-\osed that he had enquired from Mr. Wanchoo, the District Judge of Agra and was' 
·told that Pnllr\it Baij Nalh wa" one of the lead,,!," of the bar there nnd that he was 8PI'iously 
ill and might die any. dny." 
The!"e nre the ~ in whiC'h thpsp e~ lin:' being enforced ill the prm·inceR; 

and now tlmt IURt remedy of going before the High Court, though mORtl." with-
out un." effect, has heen tnk(;ll awn." b~  this Ordinance, the High Courts have 
got no power of hellring' nn:\" petitiollR Hnder spetioll 4fll. l\fny T know what 
substit.ute ~  have provided for these e so ~ "'e know mnny cases-for 
instonce tIl(' eflf;e of 1\lnulo11o Hu!;nin Ahmad Mn(lnni who wns imprisoned for 
Illaking an objel'tiollo:ble speech. He happened to be a member of tIl(; All-India 
ConareRf; Committee-not the Working Committee, and the An·Tnaia Congress 
Committee which I understand is not probahly Oil illegal hody-{)r if it is I 
know that muny members of it are outside prison. While he wus in jail in July, 
1942, !ll1n before the Allgust ref;olution wns JJlt8Red, when his  period of detclItion 
WHS coming to an end, he WflS served with u notice that the Provincial Govern-
lIlent is poti"fied that. hi~ releaRe would lead to a brellch of the peace and 
t~un ui it  o~ the e?untr:>-:-n person who is un~e oin  the rigours of prison 
hfe, f>ven wlll1f' he 18 detamed-because II certam ref!olutioll wus going to Le 
pussed on the 9th August-it is rpmflrkable thnt this notice was dated the 5th 
Augw'It-not nfter the Congress \Vorking o ~ittee pR'Ssed the rerwlutio;l but 
long before-1m 'he fith of AUgllRt fl notice \VIOl issued to him that lIe WUb likely 
to enter int{) improprr actiyities und therefore he was to be detained. 
This is the way in. wh.ieh the o e ~ ent have been delliing with perRons. 

A 1111 [m/!; ('orpUR -apphcnbon was filed m the High Court and the question 
IIrose whether according to the ruling of the Federal Court the Provincial Gov-
en ~ ent had -appJipd their mind to the case before ordering detention. AR 
regards toe question of applieation of their mind II simple affidavit bv 9. sub-
inspector was filed-I Rill Rorry it was not a sub-inspector but some oth~  officer, 
probably some official of Luclrnow or some other gentleman I am not sure, but. 
after all, he was an ordinary subordinate officer, "8'Ild it had to bE; presumed 
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under the law that the Government had applied their mind. And that provision 
·was sufficient to take the case out of the provisions of section 491 of the Code 
of Criminal Procedure and the order of detention was maintained. But the 
-Government of India are not satisfied even with that. There should be no 
interference by the judicial courts at all. ThE'Y found that they were sometimes 
.put to inconvenience and had to go to the High Court to file affidavits and 
.counter affidavits, and to save themselves from that botheration they have 
.enacted an Ordinance and deprived the High Courts of the authority to entertain 
:applications in respect of pE'rsons who are detained by this Government without 
any reasons whatfloever. These are the conditions of people who are detained. 
Are the Government prepflTed only to consider the cases of such persons? Are 
they prepared only to release persons of that type? I am afraid from the 
wording of the present ordinance they do not intend to release any of those 
persons. 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member 

'has one minute more. 
Qui Muhammad Ahmad Xumi: Though I am not hopeful so far as the 

·actual release of political prisoners is concerned, Rtill I think that it is time 
that the Government of India should reconsider their attitude and in their 
·present fortunate position not allow this political dea-dlock and this detention of 
political prisoners without any rhyme or reason and without !tny proper trial, 
10 continue any longer. With these words I support this Resolution. 
The Assembly then adjourned for Lunch till Half Past Two of thc Clock. 

The Assembly re-assembled after Lunch at Hrrlf Past Two of the Clock. 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

JIr. 3'amnadaa M. Mehta (Bombay Central Division: Non-Muhammadan 
'Rural): It is difficult t() make up your mind on  a proposition which is not very 
-coherent, either in its intentions or in its implications. I think the Mover of 
-this Resolution is very optimistic when he hopes that by the release of those 
who are called politicrrl prisoners the present deadlock will be removed and that 
it will further the interests of the war effort. To my mind, all the experiences 
()"f the last 4i years are against the realisation of these aspirations of Diwan 
Lalchand Navalrai. On the contrary, I am not sure whether the release would 
not complicate matters further. On that ground, I am not opposing the release. 
1 am telling him that if his object is to solve the political deadlock or to further 
the intereB'ts of the war effort, it will he frustrated. (An Honourable Member: 
"He said  his object is the release of the prisoners. Thlrl was his speech. ") I 
am talking of the Resolution. It is the spoken word as again;;t the written 
word. Either he does not know what he has notified or has forgotten it or has 
withdrawn it but if this Resolution remains and holds the field, I am definitely 
of the opinion that neither thE're will be Il solution of the present political dead-
'lock nor the interests of the war effort will be furthered. 
There is one experience to guide us in this respect. Last time, when 

Congressmen had started the civil disobedience campaign and as a result of great 
pressure in this House they were released, although it was hoped that as fl' result 
of that release there will be some furt,herance of the war effort, that hope was 
totally belied. They were standing out for liberty of speech which the:v were 
denying to others and when they were released, they thought that. the Govern-
ment was terrihly nfraid of them and therefore they were released. So that 
hope that war interests will be furthered is a chimerical hope. Nor will the 
political. ~o tion be f<;rthcon;inf' hecause it h ~ gone [';0 thoroughly wrong. 
The polItIcal problem m IndJa IS so thoroughly Involved, so complicnted and 
utte.-ly spoiled by GovE'rnnwnt Rnd ourselves that any solution of the political 
deadlock in the country, within living memory or within the memory of people 
who might survive, is impossible, unless the workers rrnd the e ~nts take a 
h ~~  The ?uly people who ~ i  solve the political problem are not going to be 
-polItlCal partles as they are toaay. They have utterly failed. They have spoi)"d 
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it. They are spoiling it still. They are totally unfit to handle the politics of 
the masses of the people of this country. he e ~ I say that t~e hope of 
Mr. Lalchand Navalrai that any solution of the politIcal deadlock WIll come by 
the release of these prisoners is 'foredoomed to frustration. All histor! is against 
it and you know it yourself. I have DO doubt that you fully realIse th~t  no 
solution of the political deadlock will come because of the release of oht ~  

prisoners. The question therefore is on e~its not because of th~ :esults. whIch 
my friend anticipates-whether on the merits of the case the polItlCal prIsoner" 
should be released or not. 

Last year, we had a debate in this House und in view of the o es~o en e 

between the Government of India, the Viceroy and Mahatma GandhI we all 
decided that in view of the Mahatma's reiteration of his non-violence he should 
be released trod I think it would have been wiser if he had been released but not 
because I hope for any solution of the political deadlock, becaUSE:. Mahatma 
Gandhi creates more problems than he can ever solve. I do not thmk he can 
solve any problem by coming out. Perhaps he will create some more. There-
fore on that ground I am not, asking for his release. I am asking for his release 
definitely because he has reiterated that he, at any rate, had never countenanced 
violence in the events that followed August, 1942. On that ground, I have 
advocated his release last year. That would have avoided the fast. [,10 
advocate his release again this year without hoping for any good results and 
fearing many bad ones. I am a-sking for his release only on the ground that 
he is now Rnd has always been to my mind an honest citizen. He does say what 
he means. I do not know whether he always means what he says. 

As regards the other political prisoners, if you relea-se the Mahatma, there 
is no use keeping them. I am not asking for the release of the Mahatma, 
because of the agitation in the Press and in this House, because 'Release the 
leaders' is a slogan of which I have got sick. I am totally sick and nauseated 
by this demand for their release by people who started the 'Quit India' policy. 
If I were a rebel, I would have passed my life in jail, without ever asking for 
my release. (An Honourable Member: "Who said that?") Every one Ijf 
your papers. I mIl sorry for you. If you are a rebel, remain 9. rebel. Be bold. 
Be honest. I have been a rebel from the Congress. I have never asked for. 
wercy and you have not shown any. In the same way, I beg of you: If you 
are really rebels, if you mean 'Quit India' honestly, act llP to it courageously 
and do not ask for favours from this tyrannical imperialism. As soon as o-overn-
ment took them at their word, they began to shiver. They declared this 'Quit 
India' policy and promised that the campaign would be finished within eight 
days  and as soon as Government showed that they were willing t<> believe their 
word and take them at their word, there began a demoralisation about which the 
less said the better. The agitation in the Press and elsewhere has been to me 
a humiliation. It is a degradation of the fight for freedom if you proclaim 
revolt and then begin to Rhiver in your shoes as soon as you 81'e taken seriollsly. 
If you mean it, do not ask for relea-se but be in jail all your life. That w"H1 
quicken the advent of freedom. (Interruption.) If there was no war, I would 
huve been the first to join you but with the Japanese thundering at India's gates, 
your 'Quit. India' slogan met with no approval from me and I denounce that 
action even now. If I had gone in for a 'Quit India' policy, I would never 
have budged an inch from the position I had taken up. Therefore, this attitude 
of the Congress press and the Congressmen and my friend Mr. Lalchand 
Navalrai, who is neit.her in the jail nor anywhere else, is not at all edifying to me. 

lIr. Lalchand lfav&1rai: I am a companion to you always. 

1Ir. Jamnadas M, Mehta: No, you rannot. I have been in jail. Have you 
been in jail? 

Kr. Lalchbd lfavalr&l: No. 

1Ir. Jamnadas II. lIehta: I will some day go again to jail but I won't find 
you there. 
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JIl. Lalobuul Kavllral: I will defend you. 
JIr. lamDad .. K. Mehta: I will then surely be convicted. And I won't 

ofter a defence either when I have proclaimed rebellion. But my time is run-
ning short and I wIAnt to declure here that it has been to me a matter of the 
greatest humiliation that when in the name of the country a certain policy 
was proclaimed, as soon as It was taken seriously by Government that o i ~  

was objectly repudiated. "Helease us, release us, Kamerad'J it is these 
piteous wails, that I do not like. To Government I say; You have, in pur-
suing your policy of repressing the sabotage movement-a policy with which I 
um in full agreement-you have prosecuted and persecuted the innocent along 
with the guilty. You have been unscrupulous and you have not been as good 
IHI your word. You promised the people of India that you were only taking 
preventive steps and not repressive ones. But what have you done? To my 
knowledge, you have arrested people who were not any more guilty than the 
King himself. You have wrongly kept them under confinement; you have 
shot innocent children mercilessly; vou have shot some of them dead and 
injured others for life. You have kept many men in jail who were IlS ilmo-
cent as any Member on the Treasury Bench and in spite of the promise of 
my friend, Sir Sultan Ahmed, that the Provincial Governments will go into 
the case of those excesses und in spite of the motions in this House for such 
inquiries, you have never ventured to test your own action at law or by any 
honest inquiry. Thp.refore, your present intention is not trusted by those of 
us who honestly supported you ill flU et'!'ort to suppress the sabotage move-
ment alone. You huye not only tried to suppress the sabotage movement, but 
you have tried to I ~S po::opll· whoI\l you 'iuspect of being ugainst war ho\\"-
ever honest their opinions may be. You lodged them into ~i  and ~ ou have 
kept them till toda'y in jnils; you hurnsfle6 them, und when you were call.,d 
upon to inquire, you had not the cOllruge to face an inquiry. I have again 
and again told the Hon')url.hle the HOlne Member that the Nundurhur shoot-
ing of boys lind girls OIl the ~ h Septelllber, ~  was an act of which even the 
Germans would be al;hamed. Young boys und gids in the streets of Kandurhar, 
11 town in my cOllstituene.v, who were returning from their school and were 
doing nothing else were shot not merely when they were in the crowd hut 
when the.Y ran helter-skelter ill the streets and in the houses to save themselvei; 
against indiscriminate shooting. Your police pursued them into lunes, private 
houses and shot them. And when one boy had the courage to hold the Congress 
flag after he WIlS shot 011('(' ~  when he said: "I am not going to be killed b'y one 
shot alone; fire again. I \\"Oll't give up this flag." Instead of IlrreRting him the 
policemen held him and f>hot him dead. I hold YOIl guilty of murder. Two ex-
Advocates-General of Bombay, Mr. ~Ioti  Setulwad and Mr. BahRdurji have on 
the strength of the filctS put tc. them, said that thi~ shooting was nothing but, 
murder. Have ~ ou got the courage to face an inquiry? Have you got the 
courage to punish the guilty mllong your o i e ~  No. On the other hand. 
:10U will screen eyery \\"mng-doer; you will screen every murderer; you will not 
distinguish hetwf)en the innocent find the guilty. For that reason, you are 
not fit to be t~ste  and CllIlIlot be permitted to detain any person until his 
case has been ext1mined either in a court of law or at least b~ some sellli-
judicial body. Until :\"ou cl0 so, men like me. who have no sympathy with the 
sabotage movement and who are against the demand for release of these "Quit 
India" prisoners und who nrc fishumed of that demand have no alternative left 
but to support the re;;olutioll; you won't act your part honestly; you do not 
do whut you promise; hllnrlreds, if not thousands, of innocent people have heen 
lodged into jnil f()r \10 1'8U<;(1II except this that in one case a drunken Police 
Inspector went amok and arre:-sted innocent people And this one instance 
is more than enough to denounce you. A drunken Inspector, .on communal bias. 
beC'ause he was a nOll-Brahmin and innocent citizens were Brahmins, did 
simply arrest honourable men. men who were members of the Legiplature, men 
who were Presidents of locnl bodies, men who were Mayors of theIr own small 
towns. He arrested them becuu>le he was drunk. Then, what happened? In 
spite of the bellt evidence that we could procure, your Collector refused to 
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punish that man. So, from top to bottom your machinery is rotten. iYour 
object may be good, but until you have improved your machinery and carried 
out your promise, I think I cannot feel sure thM any man who is now being 
detained is being honef\tl.v detained. For that reaSUIl aione and not be ~e 

my friend Mr. Navulrai's hopes are likely to be realised, I condemn you. I do 
not approve of the derrlllnd .. Helea:,le leader8". In fact, I feel humiliated by it. 
It is on the ground pf my total mi3trust and on the ground of your iIllplied 
complicity in IlJUrder and incan'errltion of innocent people that 1 do not UllY 
longer t u~ t you. And on that. ground alone I 8U.pPOl't this Hesolutioll. 
Mr. Abdul Qaiyum (North-e~t Frontier Province: General): f:.;ir, I wish to 

say a few words, fllld in nf; few word" fW possible I wish to explain the attitude 
of our Purty. I am very grateful for tilt' fnct that we have been given some 
fI(hil'l'-und thnt this Hesolution has enabled Illy Honourable friend, Mr. 
,lullIlllHla8 ;\Jehta, to deliver It ~e o  find; to the Congresli' and then to the 
Government BencheR. Mr. JnmlladltR Mehta eOlllplllined that at the time 
whell the Congress reRolution about .. Quit. 1 ndin" wnli' passed it was given out, 
that the campaign would be a Rhort-lived olle nlld that withill about eight day,; 
lndin will be free. Perhaps Mr. Jallllladns Mehta hul' 1101, bken the tl'Ouhle 
to find out h~  thp e~i e  >luccess could not be achieved, within eight 
dny£;. It was becnuRe unfortunately we had in this country mell who thought like 
Ill\' HOllo1lfl1ble friend, Mr .. 1 aml1Hdas 'Mehta, not thl1t I criticist' him for holding 
hi's \'ieWR. Therefore, it is no use blaming the Congress if tlH" campaign did 
not, su(·cel'n. ill a short t i1lll'. , 

As far us the Congress n t~  IS coneerned, we are not intereRtpd in this 
llesolution. The (Joyernuwnt hn" <lechred war on the CongrpsR, which mpan" 
that thp Government of India hns deciul'pd war Oil the people of thiR countr:\'. 
hL ~  have laid down II very humilinting (~o ( ition thrit the Congress ll1l1st wit,h-
draw thL' Ile,;olut ion of I ~ st At h. HJ42 , bdort.: the Gove11lTllent of India will 
consirler thE' queRtion of relea"p of thl' Dll'mhers of the \\'ol'killg Committpe nnd 
other >;eeurity i o e ~  who in t1wir tho s n ~ lire rotting behind the pl'iRon 
hn ~  On thnt. point, I shall giye thplI1 n very clem', It very catego1'il'nl, lind 
n YE ~  sho)'( f\n;;wer. Thrl\. Ull)-;wer Wi1!:1 given by Ufl when we wpr(' holding 
the fuod clehatp in the last, sppeinl Rl'ssion of t.he ARsernbl:v. But (;OYf'rtlment 
took very !Joorl ca1'L' that. thnt part of Ill:'" spt>ech wns not puhlislwrl in the press, 
Our Jlosition iR very (,Ienr. Om flill! is n very honourRhle one, namelv the 
freed0111 of the o~nt  We want the British t·o quit Indilt ann the ~ ( e  
there ('all be no question of the withdrawnl of the Resolution of August 8th. If 
there is going to be !llly withdrawal it will have to be done by the Government, 
I ean put our attitude in 110 better words than the words of a ~ he  of the 
Working Comlllitte(', Mrs. ~ o ini Nnidu, who wus recently released und whose 
release led to that awful order whieh WllS passed by the Governmenl of India. 
Hp!, words are: 

"On fundamentals we cannot surrender. I would rather that everyone of UR died in jail 
than that merely for the sak,. of (,oming' out, WI' should compromise the integrity of our 
position .. We have spoken in ~~e lIarne of the llIitton, we cannot go back  upon it till we 
are convmced we were wrong. 
Therefore, as far as the Congress is concerned, there can be no question of 

withdrawul, there COlt be 110 retreut. You cun keep these gentlelllen us lung 
flH :vot! like in prison, without triul, if you like, and you cun carryon lllerrily 
as long us you like and as long as you can. 
In the COUl'f'e of his "'peech, my Honourable friend, Habu Knilash Hihari 

Lall, said that nt present the pORition wns that the Government was in the 
position of a victor and thnt t,he Congress wus in the position of the vnnquiRhed. 
Wen, Sir, I do not accept that position. I would like my Honourahle friend to 
lOhed that defeatist mentality. After all, India is a great country, peopled by 
about 400 millions of people, and we are up against a formidable Rdversary. 
The battle for freedom in many countries has been very long and in "lome 
countries it has gone on for hundreds of years. So far, it is a temporary set 
back, if it is a set back at all. I, for one, do not believe that it ill a Bet back. 
It does not mean that the Congress or the ount~ stands defeated. 11lat can 
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never happen. The fight for freedom will go on. There will be many 
upheava.ls, the coming unheavals will be of a more serious nature till we 
demolished the last vestige of ,he hated British Empire in this country. 
only then that we will have peace in this country. 

lilOre 
huve 
It is 

As fllr as this deadlock is concerned, it is sOlllething which the Briti8h have 
scientifically worked for all these years that they have been in this COUll try , 
I alfl 0118 of those \\-ho belicye that the only 80lution of this deadlock will 
follow, and not precede the rc II IOV II I of Britrish rule from this couutry. he ~ 

are somu people in this COUll try whu hOl]estly do not subscribe to that view_ 
But having studied the question, ulld as ll. result of what little experience 1 
huH', I have corne to the conclusion that this deadlock hus been s ientiti(~  

planned and this plall hus been in cxecution for a good number of years. The 
solution of this deudlock would llIean the eud of British rule in India. They 
do not want a sulution of this deadlock. J huve Illudc the position of Illy Party 
clear. \VI' will not a",);, we will llot beg for the release Qf these leaders. We 
condemn the adiolJ of the Oo\'el"lulIt'llt of lndia. I thillk it is vcry cowardly on 
their part to detain ('III!llPllt Hnd rcspeeted !tH'Il, Illen who rule ovcr the hearts 
of millions of pWJ-pll' ill j hi:; t ~  without trial und 1I0t eyell huviug the 
courage to brillg thl'IlI \'l'tl.1re a C()Ul't of law, ulld while they have bcen ~hut 

up, through agents, hil'l-d agents, truitors, to go 011 with thc propaganda that 
these gentlelIlt'll were ill !cHgue with JUl'OlIl nud that thl',\" had E'ncouraged acts 
of violene!' or i5ubot.u!..;l' in t his country _ Of courSe the time will l'OlllC when 
all these ~ution i will Ll' exploded "und rl'ople outsiJe India will kllO\\- thc 
truth. Huvillg made nur position dear, \\'e are not interested in thi" Hesolu-
tion any more, ulld that i" all I have to i5ay on this subjed_ 
. Nawa.bzada Muhammad Liaquat Ali Khan (Hohilkunu and KumaolJ Divi-
sions: Muhammadan itlll"nl): :'vIr_ ])('Pllt" l'r"l'i<1t'llt, Ill\' Ilonourable fri('lId, 
1\1r. Lnlchund ~ I ni  has 11])1'(>,I1t',1 to the :\luslim L ~ Party to supl'"rt tlw 
Hesolution ,,-bich lit' has mow'd 011 the flo,)]' of this 1I0liourable HOllSl', T feE'l 
it. n1:V- duty to f'xplaill a,; brit'll.' u:-; 1 CUll the attitud(, of our I'arty 011 this 
t;ubject. Ai:> stu t t~  in tIl(' };,'sol ut iOll, t Iw r£'!l!..tsc of polit,icnl ~ i on( s is 
>:ought so th:lt the politicul (h!udlock JllII.)' be res(,lvetl. 1 lii:>t!'IH'tl in vain to 
tbe Hpeech of til!.' HOll ()urab 1(;, the :\lover for !"l'aSOlIS which pl"Olllptl'd him to 
spollt-;or a lIlotioll of this kiud ar,d whieh g-a"e hill1 thl' belid that b:\ stich 
actioll the prl'sent ullfurt ullate' politil'ul situatioll ill the l'oulItr,Y \\-ill COllie to 
an end. But all the tillie, illskad of giving SOllW lIl"gUIlI('llts or reasons ill 
tmpport of his propo<;itioll he ~ dealing with the positioll of the Hilld 
Ministry. 

Mr. La.lchand Navalrai: Bl'cnllStl I (,OIllE' from Sind. 

Nawabzada Muhammad Liaquat Ali Khan: :\'1\ HonourablE' fl·it'nd's milld 
hus bCl'ome so lllll·rnw thut Ill' cannnt think of nn~ thin  lwyollil tht' dt'serts of 
Sind. 

An Honourable Member: He has sinned. 

Mr. Lalchand Navalrai: Yes, I think of Pakistan. 
Nawabza.d& Muhammad Liaqua.t AU Khan: If mv Honourable friendfl w('uld 

(lnly thulk in tern'.s of PnkiRt.un, then this political ·deadlock would be resolved 
in the twinkling of nn eye. 
1Ir. Lalchand Navalrai: You ure getting it. 
Nawabaada Muhammad Liaquat Ali Khan: Let me tell you that we on 

this side of this Bouse ure most uphuJ:lPY about the situation which is pre-
vailing in the country. There is not the t;lightest doubt that the present poli-
tical situation is responsible to a very large extent for the economic troubies 
of the _ poor musses of India. BeClluse the representative Indialls Ilre out of 
power, because the British are lords and masters and are only concerned with 
winning this war irrespective of what it may cost the people of India, there-
fore the lot of the masses is indeed deplorable and their condition is pitIable. 
Whatever anyone may say. there are in tbi"s country three Parties hi~h can 
Bolve this ~e o  the Hindus, the Muslims and the British Government. 
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l'he Muslims arercpreflented today without the slightest doubt by the all-India 
Muslim League. The Hindus, to my mind, are represented oy the Congress. 
The British have come forwlird with the Pl'oposition that they would be pre-
pared to consider allY solution wilirh mav be pluced before them by the peoples 
of India, or in other words, by n joint u"greement between the major communi-
ties in this land. As flir us the Muslim League is concerned, we h~ e un-
equivocuIl;V placed bf'fore the country our position. The resolu,t.jon of th.e 
Working Committee of the All-lndiu MUI';iim League pussed in August, 1942, IS 
very clear. We stand for the frf'cdom of Indin. We are willing to co-operate 
with any party or with 1\1\\7 group ff)r the duration of the war to mobilit;e the 
resources (if the conntr.,· to fight not onl.v the foreign aggrf'ssor, but to pre-
serve the liws u!1r1 property of tht people of the country. All thut we demand 
is that if there i),J freetlOlll for IlHlia after the war, if the MussalmllIls ure to 

sBeritic" e\'erything that tht'Y have, then freedom of India mUl;t 
:I P:. lIll'HII thf' frL'ertolll· of hmHll'td miilioll Muslims also; it lIlust weull 
the right of self-(leterltlillutioll for the ui s~ nns to develop in Rccordanctl 
with t.heir own euIture and their own irleuk We haye placed our curds 011 
the tuble; our delIland, I suhmit., is u e~t olle and is u nlltional olle. The 
Pn'siclellt of the AIl·lndia Muslim L':'tl!,!ue e ~  recently in Kllrachi stated that 
Pakistan vislIulise!> a fwe H i ~t I  ~o ,ijlere is 110 do-ubt Oil that score. 
).inw let liS ("wllline the po..;ition wlH'tlwr if the ot e~  leaders were ouL 

of jail there would be a possibility of their al'cepting this proposition which the 
MuslilJl League lOll behalf of the l\l\li5lims of llHlil1 lliH; plaeed before the count.ry. 
(J1 r .• v. -'1. Joxhi: "There is a ehallce of it. ") 1 can assure my lIonourable 
friend thnt if we saw an.\' chalice of it or ilny indication ill uny quarter whatso-
ever we would not plead here IwlrlesHl,\' like slaves before the BritiRh for the 
releui5e uf these leaelerH; \I't' "'ill joill hunds IIl1r) tOi!t'ther rlemalld their release, 
and I can assure you that we shall seeure it. Let me now examine the posi-
tion us it is today. TIl(' III",t P('I'''OIl to lellw' jail who W!If; ill the cOllfidence 
of 1Ir. Gundhi, tlie dc·llJl'iu leml!'l' of thE, ('OllgTl'.-S, i . ., }Irf:. \ni()II. She 'eft 
the prison where :'1.1', '(landhi i" al-,o detained, toward,; tile ('n(1 of Murch 
InsL She g>lve a st.:lteTllellt. which t~ IJf0\1ght into t!ll' elise IIs,.;i()1I at grellt 
length yl'l:'tl'rdny; it WIlf; nt. n I ~S conference at: Delhi, and J reqllef</' my 
Honourable friends tt) ~( si (  1liat ""1'\ (·areflllh'. \\'hnt dops R}ll' Ra\, in 
t.hat statement? 'l'herC' 'are two pJ'o)positiollf: hi~ h st i ~ the ('.Vl'. OTI(, is 
regarding the communi,) qll('stinll; amI lwre I wan! to draw the particulflr 
attention of 1II" HOllO\ll':lhle friend, :\fr . ( ~hi  \\'hl1t dot'S she think of this 
problem? Silt: cllly t hillk, what i" statpr/ hy TrIa 11\' ot.1H'rs in vulgllr 
language, t.hnt it is only :t IIlatter of what shp ('nUeA "\'lIlgHI' frHdion". 
To the leaders of the COlII,'1'CSS the Cjllestioll of a settleillent between t.he 
HinduH and the l\fIlSHH Illl 11m: iH n matt.er of "yulgllr (~ti(  It. is vulgar 
expressions sueh flS thi~ whic·h "'ill 11f'\,f'r allo\\' a settlement, of this question, 
and what did t>he SHY aft!'r that? She states the pOI'dtioll of the COllgress :1S 

it iR today IllHl what she hm; gathered after dose IlsSocilltion with the dc·fado 
leader of the Congress, Mr. Gandhi. She savs: __ 
"We cannot surrender. I would rathrr that p,:ery one of IIR ,lif'd in jail than that 

m .. r .. ly for the "",k .. of coming Ollt we Rhould compromise t.he intpg'l'ity of OUl' pORit.ion. 
We have spoken in the Ilame of t.he nation." . 
This is the claim of the Congresls that we have always eonteo;ted from the 

very beginning, that t.hey eaunot speak in the nume of the hundred llliJliom; 
of Mussalmalls; tM.v hllv£> no right to speuk in the name of these millions. 
If by "nation" Mrf;. Kaidu meHns the Hindu nation,-aTl expression that is 
being used very lllUCh these dilVS,-T }lHve no quarrel WIth her. And whut 
does she say after t.hat? She says, "We cannot go back on it till we lire con-
vinced we are wrong". 
That means that right up to now the position that the Congress hAve taken 

up is that whatever they did ill August, 1942, t.he attitude that they Ildopted then 
regarding the solution of .the political problem is the same as in August, ]942_ 
Then whQt is the. use of my Honourable friend, Mr. Lalchand Novlllrai, comill,lo! 
forward with a Resolution of this kind? The remedy is in the hands of 
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Mr. Gandhi himself. I can assure YOU that he does not need any wisdom or 
advice from any quarter. In the ~tte  which he wrote to ~he then Viceroy 
en tht 19th Januur;v, In43, he Rtntes: 

"If I ('lUI be convinced of m;, errol' or worse of which you nre £-vidently aware, I should 
need to consult nobody, so far I ~ my OWlJ action is concerned, to make 1\ full and open 
l:onfesMion ali<I make ample amends." 

If Mr .. G:lIldhi could be l"oll\"inced of the ullwiRdom of the step which the 
Congress hud taken ill August last there would be 110 up.ed of ~  Hesolution. 
He knows it; he is fully uware of the conditiolls that are prevailillg ill the 
COUll try ; he is fully nwure of the fud· that millions of our people have died 
of sturnition unrl u ~(  that the British Uovernment today lire ruling like despots 
in this land. Yet he iel'IS :Ilat t1w action which he t.ook und the Congres;; 
took in Augnst, 1942, wus right, Illld he sticks to that even todll.v? 

~(  Sir, my HOllollrnble friend, Mr. Lnlchand Nuyalrai, talked a lot about 
Silld find thl'J'f' lire oth'l' frienils who talk !l lot about the nIinistry and thp 
pORition in BengaL )\1;.y I ask tlwm whether th ~  en ~  wllnt. H 'I<ettlt'ment 
with the ~ ~ i n L(!ngIlP:) Do they e ~  wi"h to ('o-operate with the Muslilll 
L ~ ue  What is thpre to prevent those Hin<lll>- who are out of jail,-HJI(I 
there are lIlillions and millions of thl'lll ,-joining hunds with the M uRsahllHIII< 
who lire alwuys willing nnd nI1Xio\1s to join han/I" with them nnd do whpt 
they can in the inten ~t of the l'Olllltry us a whole:' All thl' time that my 
Honourable friend ~ en s in this House, and I hel;(,w, ill Silld alRo, he is hm'p-
ing on this question of the :'lIlli-dim Leaglle :'IIillistr,\" in Sind. (jilt of '\.'l 
Muslim membprs in th", :'lind As'<ernhl" of GO, thpre fire HI who are in the 
Muslim League Party. They have e~tt e  their h:l11d of co-operation to 
t.he Hindus of Rill<l, alld if rhl' Himlus of Sind (lo not, wnnt to co-opernte with 
us it. is not Oul" bult. '\:"e do represent the ;\111s1illls when 1 cnn show thnt 
out of 3:1 I hnvf:-:n with Ille. 
Mr. Deputy President (1\fr, Akhil ChHlldrn Datt:/): The HOllourable Member 

hal; one lIIinutl· mure. 
Nawabzada Muhammad Liaquat Ali Khan: Who iR there to challt'nge the 

stat.ement that this i i~h ~  rpprl'sents the majority therl' ',' The SUIlIV i~ ~  

position in Hew:(al. I lIPPl'ul ~o I~  Hindu frit'nd,-; that. if they rt"nll,\' WHllt 
to resolYe this rll'ftilk'l'k. if th('\" are rl'nlly anxious to sel' that the !,('oples of 
t.his country. both H;ndus and I s ~ I nn  rlo not suffl'r. thl'1l they should 
forget fn-r the IIIOl.lent the on ( s~ e~ s ",110 nre ill jnil. Thl'.\' CUll ('01 Ill' 

out tOlliorro\\' if tlwv so Ilesirl' Hnd rf 1,.hl"· think it is time for tl1l'1lI to coml' 
out. Let those wh;) are out.side thl' jail' join together alld work together for 
the good of this tountry us a whole. 
The Honourable Sir Reginald lIrI&xwell (Horne Member): The HeRolution 

before the House recommends the release of political prisoners, "'hich I take to 
mean Congress security prisoner", on two grounds whieh are opell to examination, 
ulld I m\ll;t exulIJine tho;;e two grounds carefully even if it llleans tHking the 
How;e over eertain history which it is somewhut painful to recall. I notice 
thllt lIeither the Honourable Member himself nor anyone else who hm; spoken in 
favour of the Resolution has dealt with the !>econd of these grounds, namely, th ~ 

furtherance ot the WHl' efforL But I must deal with that too hecuuRe if this 
Hesolution were pussed that ground would stano fiS one accepted by this HouRe. 
Now let me first ask what is meant by the 'deadlock' that we hear so mueh 

about. I lool,ed up the word ill the dictionary Ilnd I find that it menns "/1 posi-
tion in which it is impossihle t.o proccE'd or act; n ('omplete standstill". Now 
who is at a standstill? We find that ministries which support the wnr effort are 
working in u number of provinces. In only five o in e~ out of seven i? which 
Congress Ministries resigned in Ul39 have those responsIble for workmg the 
constitution declined to perform their funct,ionR. Six provinces have Ministries 
enjoying the support of their Legislatures and pledged to Rupport the war effort. 
Again although Congress Members have until recently withraWl1 themselves 
from the Central Assembly, the Assembly has not been prevented from discharg-
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iug its functions. Nor has the Executive Government at the Centre been pre-
vented £rom currying on in the manner provided by t.he Constitution. On the 
contrary, the Central Government has been expanded so that at the present day 
it includes eleven Indian non-officiuls. 

An Honourable Kember: Representing whom? 
The Honourable Sir Reginald Kuwell: Nor has this deadlock preveuted the 

establishment of u National Defence Council in which gentlemen of distinction 
from their vuriom; provinces sit along with the princes of India to consider pro-
blems urising out of the wnr. Thus from the point, of view of carrying on the 
Government, thi~ deudlock means ouly H self-imposed disability of the Congress 
}Jurt,\' affecting less than half of the provinces alld not seriously affecting the war 
udministrution or the intereRtR  of the people of those provinees. Government; 
on the other hand, are not prevented from taking any action which they see to be 
neepRsar,v. T11E're is lIO standstill. 

FrOlll [, wider point of vicw it rnny )lor-;,.;ibly be urged that the presellt posi-
tion ~( stitutes nil obstnde to Tndia's }Joliticnl progrcss hy preventing agreement 
betwt'en the major ]lllrties on which that progress depends. \Vell, I shall 
examine that later. Hut from thiR )Joint of view t.he deadlock is only nl10ther 
name for Tlldill's ~titutio  problem af; a whole, lind t,he HOllournhle t.he 
Movl'r S('('IllS to mean thnt thE' solution of that problem could be helped by the 
relew<e of I hese IwrsonR. That again I shall now examine. 

Let lIle 1'E'lliintl the House of what OoYcrnml'ut have all"eady done to remove 
the deadlol'k-Hud u,v 'Uovernmeut' I mean the Viceroy lind His Mujesty'!> 
(jo\'el'l1ll1l'lIt, for thl' (Joverlllnellt of India haH' no hand ill such matters of policy. 
I wOllld remilld the House of tilt, Vieerov's first offc'l' made ill October, 11)39. I 
will not drill with the detailH of it be ~e it was reaffirmed and amplified suhRe-
(lllt'ntly, hut ill l'urslWIl('(' of th:1t offt'r the (~e o  invited Mr. Gandhi, 
Vr. Hajendra Prasad (I lit' t ~i n  of the Congn's;:). Hnd Mr .. 1 inlluh to IIIeet 
him log-pi her ill oJ'(ll'l' that, if IIgreeHlCllt WllS reached ill the ]!l'ovillciul field, 
l'l'preHfmtativt's of 11\l' ('ollgr,,"" :111(1 tl1(' l\Iusliln Lt'ague might immediately have 
seats Oil tIl(' EXt'c'lItiYt, ('o\1T\('il. Tltt' ('OTlgrl'RS I n e ~ rdused either t.o con Rider 
tIl(' off('r or 10 t'nkr illto cii";('IIS"ioll \I'ith Mr .. Jillllab. III filet" "e\'pll ('ongress 
:Ministries \\'ere ('lIlll"d Oil t,f) resigll ",hilt" th",,(' dii'l'lIssiol1f; wen' still in I'rogreRs 
amI all I'e,.;iglll,<l b~  the lH'ginn illg of Novt'mbel', Hmfl. 

I hll \'l' Ollt' (',011 IllWIlt. to Il1l1lw OIl t lle;:e e~i i  tioll": (JOVt'rllllll'lIt hn vc oi'.ten 
\)1'('11 ~eus  of iH'illg Il'sponsild(' for the (·stnhlislllncnt of the 8eetiol1 911 regime 
111 ("'l'tain I'rn\'i1Il·e". The Het.lIlIl fact if; I hilt the Congress disclaillled I heir 
cOllstitlltioll:tl I'f'HpolI"iiliiitief; :Iml disfranchised their constit\1ents jllst whcn it 
Wllio> t!Il'il' fluty to look afte!' the int,t:'rests of those who hud put them in power 
:md tl'm:t(·rl thelll: whell th!'l'P \\'118 gTl'atl';.:t scope for public service ill thl' new 
dangers anrl prohlcllls In whil'll the war gllve rise. This is lily HIlRw('r to 
MI' .. 1 o:-;hi's puillt that the so-c:.tllet! delloloek is nn obstaele to the solutioll of 
eurrellt problelll;: arising out of the wnr, such liS the food prohlem. 1 suy t.hnt 
t1wse COllgress Ministries when their people needed them most, deserted their 
post. 

Nt'xt 1 eOInC' to HIl' Vif·cra."'" further offer of the Ath Augm,t, 1940. This 
repeated the offf'r of expnnsion of the Executive Council and waived the condition 
that their 81!ould be prior agreement between the major parties. Certain consti-
tutional m;';lIr:tlll't's were alf;o given at that time which were rppeat,ed again in 
the C'ripp's offer. The Congress Pl'eRident e ~e  even to meet thp Vi(·t'ro,V to 
discuss this offer, and thp offer was rejected "with pain and indignation" h:v the 
All-India Congress Committee in Reptemher, 1940. 

Now, T come to the Cripps MiRsion. Sir Stafford Cripps hrought direct from 
the BritiRh War Cllhinet a draft declaration for discussion with Indian leaders. 
Let me Cjuote a few words from the preamble of that declaration: 
"His Mnjesb"'e Government hav .. dec'idefl to lay down in nrecisp Rnd clear terms the 

step!! which thE'Y n o o~t  shall he taken for the earliest possible r .. .alisation of aelf-govern-
lDPnt in Inflin. The ohjt'ct is the creation of a new Indian Union which shall constitute a 
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llominion associated with the United Kingdom and other DominiollP by a common alle-
giance to the Crown but equal to them in e,-ery respect, in no way 8ultordinstc in any 
aspect of its domestic or external affa irs." 

How can anyone SHY that that df'clnrntion did not grant ull that Indian 
l1ntionali"t" lu;ve bee;l clmllollring for a number of yearf'1? '1'hiiol decl!,-ration 
ended with Hli earllE'st im·itlitioll for "the immediate and effecth·e pnrticipntion 
of the lender,; of the l'rincipu 1 Sl-ctiOllS of the I lIdian people in the couuHels of 
their ount ~  ". This offer WIlR IIgain rejf'ch·d hy the Congress lenders hecause 
it did not prllyide them ,yith II short eut to power whirh they desired. J shnll 
refer lat,!r to the rf'al f('sponse of the Congress to this geflture of friendship. 

1 h t~ 1I0W i (~n the HO\ll;;(', in outline, the ,,·hole "torY of the deadlock It 
is a st{lry of (·ol;si",tl'nt lind n'pt'nh'd refpsal of nil offers intpnded to seeme the 
co-operatioll of t.hl· CongrPRs with other partie", _in the war ndillinistrut,ion. During 
those four .H'ar,;-HI;l9. l\140, Hl41 and 1!142-while tlH' Congn'sf; leaders wprE' 
still at lilwrt:v, they !triO muplp o ( t niti ~  of co-operating with ot!tE'rs 1I0t on ~  

in the war nOltlillistrntioll hut in pl'Ppnrillg for f1lt\l1'c· COl1Rtit utionnl progrp,;". 
1'h('-," had alnp!!:' opportunities of "pttling tlll'ir oifTert'Ilt'E's with the Muslim 
LengtH:'. E\ery flatir'n! E'ffort WIl" mnde to indu('(' t!IP1l1 to nc('ept thoRe oppor-
t 1111 it if'R und those rpsponRihilitiE's lind to rnnkp thl' pat h e s~  for honourahle 
1,artieipntion in the government of tllP pountry :llId in tIlt' prosecution of tht, 
",al'_ Tt I\"flR of their o,,·n choil'e, hi (~ thL ~  ,Y{'n' still Ht i ~  tlwt the:\' 
refused to elltpl'tnin those offerf'. \Vhy then should we !lOW hE' told t hnt their 
d('lrntion is all lhat I'rt'Yt'lIt ... them ft'ml1 l'nr,.;uing a tn!;dly .1iffl'1'l'nt ('ourse? 
\Vh" should t!tp hlnme 1)(:' thrown 011 (;OYl'tlllllent:; \Vhat :l('tion. other than 
whnt t ~  took. ('ould the iee o~  or Hi" i st~ s noyernn1Pnt haye -tal\pn to 
rNlolvp n dE'udlol'k ",itieh waR not of tlwir crpatiol1 or ('honsing? TIl(' truth i" 
that the Con!:!:rpsf' \Vorking Committpl' 11:1" II('YPI' he(,11 pr!'l'!(rr·(l to (·onsi(l(>r I ~  

sollltion of thp (ll':l(llod;: I"rC'lIh'o hy itl'plf ('XN'I,t on its o,,-n te ~  ,,-hir']1 it hn;: 
e u~ (  to niSCllf'S ,,-ith In~  other plIrty., Nor hnn' we Yl't. ;;0 {nr ns T I'nn ~ee  

I n~  firm reason for nssllming that if its h'nrlpl's ,,-prp rC'IC';lf:eo, the~  wonld Ilhnndon 
the position th ~  hm·e consistpntly taken lip in rpgnrd to the working of the 
conf;titution. -

Rut· thnt is 1I0! (tOYC'rllllH.'nt'" rellson for l(ppping them ill dl'!l'ntic>11_ Tt if! 
the lllPthods of atternl'tprl eoerl,ion of Goverl1lllent :Ind the puhlic h~  which the:v 
hnYl' sought to enfOl'('f' their dema1H1". \VllIltcYl'r thn"l' (lE'll1nnd" limy 1)(>, we 
cannot in war haY(-the country thrown into n turmoil by the use of s11ch 
lI,pthods. Bnt this is a mntter'which does Ilot pertailJ to·thf' nearlloek as such 
and T shl111 rIeal with it further in considering HI(' seeond gronnd udvnnced in 
the Resolution. 

'l'his grouuJ state>: tlint the tell'uses would fur! lu·r the illtE'rest" of 1 he war 
(-ffurt_ This make!' it lIl'eeSSUI y for IlIP t() eXllll1ille the Wtll" record of the (:on-
!o;ress. 1.11 the til'st foul' yenrs (;r tli(' war tIll' ('ongrel'f; were prolific ill their 
resolution" and their general attitude towerds the w!lr hilI'! beclI repeatedly 
<tffirmed. 1 will deal with it in three jJeriods. 

The tir!;t period if.; from the outhrt'nk of wlIr uhtil April. IP40. ])uring this 
period the courSE' of the wor ill Europe had not declared itself. The war had 
hfil'dJ'y started. on e~s ,,·ere free to deelur2 their principleR without thought of 
the ('ollseqlll'lWl$ to the se e~ or to India. During that period we have a Aeries 
of rel'!olutions contnilling Rlwh phrases as that India must be aloof from the WIU': 
COI1!:(rt'ss "looked upon \nll IIUrl vio\-llce with horror'·: that tIl(' Will' WitS uein" 
carried on for lrnperinlist ellds Ilnd that with such a war th ~ Congref;s coull 
not nRsodnte itself. Theil came the Ramgarh resolution of the 20th' March, 
~  llll,verl by Nehru: "CongresR could not, in I ~  WHY, directly 

01' indirectly be purt:v to the war or lwlp in the prosecution of the war with men, 
money or material. " 

Could there be a more categorical statement of the Congress attitude towards 
the war? '  ' 
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Now, I come to the next period, from April, 1940, until Deoember, 1941, when 

Japan came into the war. This period began with the German victories of the 
summer of 1940. Norway, Denmark, Holland, Belgium Ilnd Luxembur'g were 
overrun. The British armies were withdrawn from Norway find Dunkirk, Italy 
declared war. France capitulated. Britain and the BritiRh Commonwealth of 
Nlltions stood alone. ThiswRs the moment ut which the Congress decided to 
make a bid for power, and we huY!' the Poonll reRolutions of .July, Hl40-a demand 
for immediate independence under a provisional National Government. 1£ we 
want to know what. that meant I cun quote Nehru's remarks explaining the inten-
ti~n of thc resolutions. He suid: 

"\V e haw made it e e( t ~  ('I.>ar in the pnst that we ('an not help the war effort of 
British imp"l'ialiKIII or be( o ~ its recruiting "('rgcants. That position remains completely 
unchanged: hut to maintain our OWII imlt'pclldpllce for our own .lefellce and the defence of 
freedom we Ilre pl't'l'arell Ululer our own dil't'('tioll to do our best." 
The wonls "our ( ~ n  e()IIIC in thrpe tiIlJl's. ThiR resolution WfiS ilOt un offer 

of co-operatioll in the wur effort but :Ill Httt'mpt t,o impose Congre"" dominat.ion on 
the countr,\'. 

AHer tlll1t ell me tht> Vicero:v's Allgust offer whit'h ] han' alreudy IllentioJll,d, 
The All-Indin Congress Cornlllitt.cp foIlO\I"<'(] it with a resollltion )Jutting 

Mr. Uillldhi in ('harge of u rn()wlIwnt of IIOll-violpnt rl'sistuIICf', and then followed 
ih!' c,h'il nisolieoiC'lIl'l' cnmpnign of 1040-41 ,,·hiell ('ontinlled for 1ll01'e thnll II :veur 
1111(1 \\'as hns('<1 on the sloglln: "It is wrong to Iwlp the \I'nr \I'ith Iliell or money". 

I migllt relililld the House Ih"t ill H140 the Congress Memhers made nne of 
tlil,ir r:m' nppt':II':Jlwps ill till' Centrnl T,egifllntnre ill order to oefeat t.Jw sllpp1p-
mcntal'"\' Fill'l1H'e Bill \\'hic,h \\'IIS introc]l1l'('(l in ordt'r to raise funoF! for the 
llros(,(,lltion of the war. Anyone who Iward their Rpepches, us I did, m\lst find it 
impnssihl(' tn helie\'!' thnt thl' persons \"ho mncl(' thoS'? slwPl'hes renllv hnd HIP 
pnrtic'ipatioll of the \\':Jr at hpll)'t. That ('ndpd tIle> s('('ond period \I'ith thp civil 
oi~( h i( ( t  still drngging on. 

"'(' lIOW ('OTriP to thp third ]lerio(l \vlH'1l Japan (,l1t('r('d thf' wnr on the 7th 
DpPflllhN, 1041. 'l'herf'nftpr tIl(' thr('flt to Indifl rapidly incrertsed. Let us f:ee 
how rongrf'ss rc'spondf'd to thllt situation. 

Early ill ] )P("'llIbl'r (}o"prlllfl"lIt i o ~  t h(, I'l,lpase of Ratyngrnhi priflon-
('1'';. '1'11(' olily n'I')IulI>'e of thl' S~ wm' the Banioli rel'ollitioll of tllE' aOth 
DE'('('lIllll'r, 1 fl41, ill hi(~h tht ~  o\Jt:;l'rved: "TIl(> n'epllt rdc':Ist' of :r nUlIlber of 
l'c'\itieal prisoners has 110 siglliiie:llH'e or illq,ortallce." Nor did it, for four 
IlIolltlis later the Congrpss \\'t:'rf' preparing for their rehellioll. After thllt emile 
l1w ('ripl'" l\Ii"I'ioll; Hlld the' Cripps l\lis;:ioll was r.,lIo\\'ed nlllloKt Ilt one£) by thp 
Allnhahad resolution of the All-Tlidia COllgrpsf; C01l11I1ittel'. Twill giH' u quota-
tion from this reRolutioJl a" 1l:lssed. "If TJldia Wf'rf' free Hile would have 
o t ~ IY i  I]('r own o ie~  nJld might hnvl' kept out, of the wur". 'l'hi" however 
waf': 01l1:v u eamonflngl' of Mr. Gandhi 'f; ol'igillul draft. "If India were fref'o, hf'r 
first f;tep would probably be to ~ oti te with .Japan". 

1 ha n' rdt:'rred ~ e te  in speaking on the adjoumment motion, to Nehru's 
l'l'lliarb on :Ml'. (tnndhi'f; originul draft (alld anyone who wants to see them eun 
filld t helll il: thl; "Congress Hefl)lonsibility" pamphlet). 

DllOrtly afterwards l'ome the Bombay resolution of the 8th August, 1942. 
This was a deiliand for the illllllediute end of British Hule, to enforce whieh ihe 
All-India Congresf; COlllJllittee resolved to sanetion "the starting of Il lIJflSS 
struggle on non-violent lines on the widest possible scale:'. That it:; to BU,Y, we 
now-come to direet action. This resolution wns passed when Japanese invasion 
seemed imlllillent und in the then state of our defences our resources were likely 
t.o be f;trnined to the utlllost in meeting it. It was this resolution that led to 
the arrest and detention of the Congress leaders. 

Then followed the CongresR open rehellion launched with Mr. Gandhi 'F! own 
wordF!: "Do or die", I do not think I need go into the vexed question of Con-
gre/;s lespollsibility for thil3 rebellion. The Government have already expressed 
their views on this subject, but I would like to remind the House of what 
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Mr. Gandhi himself said during his trial in Court in 1922 after the Bombay rlOts 
and the Chuuri Chaura occurrences, This is what he said: 

~e (th(· Adt'(Jcafe (iP71frlll) ip quite l'i!(ht ,when ht; says t.hat, ~ a man of e o~sihi it  
a man having received a fair share of educatlOlI, havmg had a fair share of experience of 
thi~ world, I should know th~ ~onse ue es of everyone of ,my acts, I knew thiS, I knew 
that I was pla:'ill!( with i ~  I !'an the risk and if I were set free I would still do the 
snme," 

In answer to the second ground for release urged in the Resolution I have 
now given un outline of the war record of the Congress, It is n record t~ t 

d0es Jlot elleoumge confidence ill their future intentions of furthering the war 
effort, There were three phascs revealed in their attitude First, at a time 
before the course of the wur had become clear, Congress repeatedly del'lared 
thenlselves opposed to any kind of pnrtieiputioll ill it. Next, when t.he course 
of the WHr turned, 11$ t.hey t.honght, aguinst Britllin IlIld her allies lind they 
saw Britain pnssing through her grcutest time of difficulty, tht,)' I hought, the 
1:IOllu'nt. npproprinte to IlIlIke n bid for power ulld to lHlllwh :l politil'ul 1110\,(,-
went direetE'd against the war effort with the objed of putting prer-sure on 
His M est ~ OOYCI'Illncnt t.o grant tllf'ltJ politi('al on( ssion~ owr t.ltl' Ilf'ads 
of nil other purtieR in Indin. Again later,-lIlld this is the third phase-when 
they thought, thll t. Tndia was threntenf'd, Hwy l'l'sol'ted to dirE'l't ndioll likely, 
Ilnd more than likely, to inlpede thc defence of the COUll try in o ~~  to S ~u e 

puwer for themselves lind be in 11 position to get out of the WHl'. They were 
ready even to eont.emplnte Illuking tertilS with thc .Jllpancse. 

It i~ difficult ill tlil' faee of thil> n'eol'li tu l:'el' how Mr. Navalrui enn ~u ose 

that SOllll' cletilJitl' furtherance of tlte WHr I·!fort would follow from tile rdellse 
of people ho~e udiyities, while thl'y Wt'l'e at liberty, were so eOllsisielJtly 
directed Hgainf;t it. 

J h ~ IIOW given in outline tllt' record of t hl' COllgress so fur ~ it l'Ll'leernS 
tlli' deadlock on t.he 011(' hlilld ancl thl' wlir d'fllrt OlJ the other, I hi\'(' r"hown 
that. there is nothing ill that rE'('orcl to justify the ~ o e  l'xpl'datillns, It 
was necef:sary to rf'llIind the Housl' of the~e tItingf: bl'('UUSP fad,; are t·a;"il,v 
forgotten when things are quit,ter; hut we llJUf:t relllt'lnbl'r tbut. the wilr dliliger 
f;till stuuds elo!':e 10 hu1ia and while India is ill till' front line ('ollsi(lt'l'atio))!-; 
of elel1Ientary sec \ll'i t,;\· dellllllld that thc eountry should he pre,;enc'cl fl"l)lll all 
l'i:-;k of a repetition of the methods of obstruction and eoen'ion which hi ve been 
EO h ete isti ~ of Mr. Gandhi and the Congress in thl' )last.. 

The Hesolution Wlillts (JOVl'rDlllcnt to takc the"e peol'll' 011 trust. \\'hat 
incli('atioll have we, other than :tvIt-, Lnll'hnnd Xavalrni's !'X}'('('jatioll';, that the 
rdeasl' of these i~on I  \\"(luld either ~ I  th!' tleudloeli Ill' Ill,lp t lie \Im l'l'i"()I't: 
Un the cOlltrary, Mrs. Knidu in her l'el'l'lIt I:;tatelllPnt bus 111I1I1c it c'lear cllough 
that there is no ehange of heart alliollg the ('ongrt'ss leaders, tlhe has 1'1'0-
vitkd us with IlIl answer t.o those ",hoSHY that if onlv the It'aners \I'p),P free 
to llicet. and e ~ I t each other the t'ongl:ess wonld re'vise it,.; roli<,y 1IIld that 
it is prevented from doing so b,v the action of the GoverlllnclIt.. TherL' is 
110t a word  in the report of what she said about COlIgresH eooperatioll in the 
"'11.r effort exee]lt 011 the terti II> laid down by the \Vor]ong COlllInittl'€, 

Hut. while GoverllllJent eannot afford to take all\' Illore ri"kf;, nJeases of 
Congress prisolJers huve ste i ~  heen going on. 1 'have not got the htest 
figures but b:v Doc'ember the 1st., out of II totul of ahout 17,;')O() persons who 
had been detained in l'onneet ion with the Congre8s movPlllPnt, only r.bout 
5,600 were st.ilI under det.ention. I have no doubt that the prcsent total is 
com:iderably less. Thus, the varioui';' Governments in Tndiu, in nceordnnce 
with their usual policy, hllve o essi e ~  been relaxing their preeautionary 
measures as experience hus shown to be possible. J can only hope that IiIllny 
of the people released have learnt wisdom and will not give us rflU8e to n.gret 
the action taken. I would onee more assert that the object of Government in 
detaining those persons was not political, not vindictive, but precautionary; 
and if we are asked to release them WE' must be sure that the results that 
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would follow from such reiease would be beneficial to India and the war 
effort .  .  .  .  . 
Mr. B.. R. Gupta (Cities of the United Provinces: Non-Muhalllmadan 

Urball): What danger is the Government goin&, to incur if the members of the 
Working Committee are allowed to meet together? 
The Honourable Sir Reginald Mowell: I would rather not be interrupted. 

If WI' Hrp told that the war effort Mnnot be prosecuted or that the eonstitu-
tional problem cannot be solved without 8u('h aid as the Congress bave E<hown 
therJlselves minded to give in the pnst, I would assert that in time of war the 
nffflirf' of the eOlIntry must be in thl' hands of people who will not desert their 
eotll>tituents, will lIot refuse to ~h e the responsibility of the Will' adminiHtra-
tion, will not panie ill the fa('e of tllll1l:l'er, and will not exploit that danger to 
tlleir own Mlvuntnge; antl before we can feel confidence in people who hll ve 
done a II t.hef;e things, we are It t least justified in asking for :-lome definite 
assurllnce t hut there will be no lJIore obl>truction of the war effort, no more 
ntt<.'lilpts to set the l'ountry in II turmoil and, most of all, that they Ilre 
unequivol'ully in favour of using all the resources of India for the prose'Jution 
of the \\'Hr against the Axis po"'ers. and in particular Japan, until victory is 
W011. 

1 know that there are lInlllV ill thio; eoulltry who regret that while l11(liu's 
sulcliers life f(ainillg glory ill ~ (  battle-tiC!lds', Jlolibl'ul leaders in India huve 
dOJl(' ~(  1Ilut'li to ert'ate the impfcssion abruud that India is 110t u willing 
participallt ill this war. It i::; for tbol>c leaders, or for tbcir 101l0\\,el'8, to (~ E  

that illlj'lrt:ssion. I know again thnt there lire IllUUY who regret the latk of 
TlOlit iC'al progress whieh the i\lo"er desl'l'ibes [1fJ a 'politi('al deadlock', This 
:lgain, as 1 haH' showll, hilS not bl'en dill' to n~  lael, of opportunities, That 
the group of thought rppresCllted b~ the Congress has rellluined un-
l'epl'Cl>l'llipd ill the (io"erllnwni of tile l'oulltry, or that 110 more 

o e~s has oeell Ilinde (.m\·lu·ds re:dizatioll of the pluns for s(jlving 
tl1(' COlistitutiolial l'robh'lll, is (\lIe to tht: attitll(\t, of leader,; who, as Mrs. 
:\:lillu hal' told us, h n~ 110 Illind for ('olllprOllJise und huve l'onsistently refused 
to slipport or cOoPt'J'Htl' with allY ('ollf'il'lldi\'(' progrnlIllnt· whatever, \Vhen 
th;t! is so, it is lise less io throw tlw bl:ll I It! Oll (JO\'('rJllllf'nt, COllgl'eS" sup-
])r;l'll'l';; 1I1us( thillk of a better t,Ul'gt:"t for tlwil' I'eproadl('l>, I helieve that the 

~t IIlajurit,v of tl1O"e who SUPI,ol't OJ' s~ IIIi thi  \vit.h the ( e~  hold their 
Opilliolls sillcerely, lind onl,' wallt thL'ir ('(lIIlltry',; good. Theil' dilly f:1ll1t is 
til;,t thl')' have IlOt. ulldl'rstooL! tIl(> 1llugnituilc of the isslIl'''; i ( ~t  ill this wur 
and ill thcir OWIl (·ountry'" l'onstitutiol1ul progret-;'" Thl'y htlYL' in gOOl\ fait.h 
S\IJTl'lIdt'l'ec\ their jUl\glllellt to others, Illlr\ thl·:V havl' bel'll let dowil. They 
nllVC Illy sYlllpathy, but it is not for !lIL' today to tell thelll what to tit) JlL'xt_ 
TIlt' udion of the (iovl'rllJllent ill keeping II lIlllllilL'l' of persons ill ,\('tl'lItioll hus 
bl'l'n t.akcll ill order to sa \'e not t hl'lll Oil I v, hut still llJOre thl\ l'ulllltrV:lS 11 

wh:lle, IrOlll very great uud illllliediute d;lllgers, both exlPl'Ilnl :lEd i'ntemnl. 
It is the only way to preserve alld ,;ufegullrd for nil the pRth of peaceful fInd 
o ( ( ~ progress. It has never been diredecl against fL nationalist 'nUVl'T1IOTlt 
it>: sut' h. but only Hgllim;(, wrollg II let hod", A true nn tionaliRt lliovelllent should 
be ful, not on hatred but,?1l frieJl(h;hil', not Oil strife but on pomrromisl', not 
on e titi e~s but ~n tilll'l'ltice for th(, L'(!1I1l1l0n good. It should put the Il.uti')ll 
bef?rc oht e~  If the present danger!' can be averted and if the goodwill 
wllleh thp Hntll>h people Hnd G(wernment have alwavs showll towards IT,dian 
political nRpiratiolls is lIIateiwd by equal goodwill on 'this side, I have little 
douht thut. those who do. not want a deadlock for its OWIl suke can l:,l1sily 
enough find a WH:V out, SIr, I oppose the Resolution. . 

Mr. T.  T. Krishnamachari (Tanjore cum Trichinopoly: Kon-:Uuhammadan 
Hur1.l1):" Mr. Deputy President, Illy provocation for rising is thHt I have had 
the mifJfortune of listening to the speech of the Honourable Sir Heginald 
Maxwell. 

It is rather unfortunate that an opportunity should have been pro-
vided for the Honourable the Home Member to give a parting ldck to the 
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peopltl of this country. I therefore regret thut this Hesolution was ever moved. 
In fact, it was to circumvellt thut l'ontingellcy huppeuing that I gave lIotice 
of 8n amendment h (~h ('auld not, be Illo\'ed for reUflOl1s' beHt known to this 
House, I ngree with the Honourable the Home Member that the issues that 
Ilrt: ("overed by this e~ utio  are not quite clt:lar, they oVt:lrlap. But the 
on~ i nb e Meillber lllU;;t reulise thn t, whether the Congre;;s ehOOBl'S to exercise 
itt> franchise or not, and whether Congressmen propose to stund by their men 
and help thelll to tight agninst til(' evils that nre brought 011 the l-teads of the 
people of this ('ountry b~  un ]lIlperinlism whi('h is dend to all de('ent feeling, 
we, who ha H' been elt'(·tt'd In' popular suffrage find al'e J'('flponsible to our 
COllst ituellC'ies, will hu V to' to et{rry on OUI' work, nlld our work is t,o Rhow to 
the wmld that this Oowrlllllellt' has 110 right t,o exist. that thi~ Goverll1l1ellt 
is keepi!lg il1('f1rcE'l':tlcd >;('"ernl fhouslIlle!,. of pll triot;; wit !tout any trial fInd 
for 110 rE':lson t'xet'pt to !';aV(' its own skin, I ClInllot U1hiLorstalld those pious 
platitude;; that were Yoiet'd forth b:,' Ihe HOIlOIII'ahle the HOl1le Mellllll'r nhout 
the bonafides of the British (io\'ernmcnt lind their desirl' tl) help India i'l the 
path of (,Ollstitlltional progress. after the :;pl;l'l'h of that had lIlall \Vinston 
h ( i ~ ill the Mansion HOIIR!' in London-the spl'l'l'h of the mnn who said. 
I alii !lot I,!oillg to preside oYer the liqui<lntioll uf the British EllIl'ire, I lim 
not going to be the tirst Preillier to ncl"isp Illy Killg 10 liquielall' Ihe Brilish 
ElIll'il'{,--tlrat IIIHII, 111l\'illg 1I\tt'r,'d tllO>'l' >'l'lll('IH·Po.; whil'h haH' hpPIl "oicl,d 
forth to the world and whieh Illadl' till' j,c()pl" of Alllerica ask thE' question 
wlult does ILl' Atlantie ('hal't(,I' 1I1('an. wlull i" Britnin rpally fighling for, "'l' 
know wllllt to l'xped frolll Hritnin, And Sir Heginnl<l :\1 a X\\'l'I 1 stands lIt're 
to.dllY :l1ll1 "'ith his tongllE' in his l'het'k :Illel tl'lIs liS, "We \\'e1't' willillg 1.0 help 
JlIdi<l in tilt' path of ('(lllstitutional ( I s~  "Vha! i~ Ilwt c'('lhlit,utional 
progrl's;';? It is lin! what \\'e \1':1I1t. All that \\'e WHllt is onl\' thnl \,('11 ,.jl,)uld 
'luit alld w(' ;.;houkl stt'P in, Th<lt is all \\'P \\'allt ami \H' (10 110t 'w:Jnt ~ ou  
lwl]l, If J "jl('lIk "'ilh t'llloti,lJ) il i" \)('('all"<' J fl't'l th:lt We should 1",t I>1I\'e 
given Rir Hf',ginnld Maxl\,('ll a ('h<lll{,l' of illll'artin(i to 11" :I partillg kic·k. \Vt' 
k:lO\\ tIlE' attitllc!l' of Ihl' Hriti;.;h (;owl'llIli(·nl, l\>oj>le in this ( u t ~  are full 
well awal'l' tltnl Hritaill will "tny ]lilt in thi" ('olll1lry if pos..,ibly they (':111 for 
,\'(,:lI',' to ('Ollil', Ann all this war (,ffort fIll,1 nil that YOII are doilw t.o-do \' in 
till' r,aJllC of war effort is Sililply 10 tightell that hold ~  this 1:l111[ \\,h;lt is 
Y01:!' war effort: Ask ;lIlYbo(]y \rho ('0111E''; (lut frolll En"lalld hc)\\' your ',var 
effort' hIIPI'P";f;t'S thplIl. \\,'hal' [[1'(' ~  port;.;, whnt Hre ~ o  r:lilwH'\,s, whut 
ure your coal mines '? vVhnt war cfft)),t an, ~ ou doillQ' in this ,'Olllltl',V':l \Vhat 
about tilt' fooel prohlem in this ('ollnt!'\'? 'lOll totlk \"ith YOUI' t(ln"'lIP in \'our 
<:he('k, and say that these IWOj,lE' who 'arp in jail if re1ea;.;p'el, will n7)1 hd]\' war 
effort: Do you IIletllJ h~  tlwt that YOll I'cql1il't, thl'il' help ill tilt' llli"govel'l1l1lC'nt 
of thlR coulltry: . 

Sir 1'. E. James (Mllrlm!>; Emopean); HI' ShOll](} nclclrE'ss the ('hair, 
:Mr: T. T. Krishnamachari: I lllll asking, HiI', these people. 1 alII telling 

tbf'llI thl'OlIgh you. 
:Mr. Deputy President (MI', Akhil Chundrn Dutta); It. does l,ot Illlltter. 

'I'ha j ifl the 11slll11 way, 

:Mr. T. T. Krishnamachari: HiI' Freclerick ,lamE'S IS n good friend of mine. 
He (,OllleS frolll Mlldms U1H! fl'l'ls I hnt. he has a right to tetieh I11C jlllrlkulIclltlll'Y 
proprieties and I huye got to obey him, 

J do not for n o ~nt eXjled that this Hesolution would be (,Hl'l'ied il." this 
Hom'e. I do not for II 1II01l1ent eXIled thnt anybody ean really ,>ny thnt by 
merely e e ~in  jlolitical prisoner" t.he deadlock cl1n be solved. Thc wlution 
of the deadlock ill in the hands of the Treusurv Bellches us reprt'Re'lt,ed bv Sir 
Reginnld Maxwell, the Home Melllber, who speaks with the voiee of authority 
of lhe RritiRh Government in thi8 HOllse. Tf he wl1nts, the deadlock will be 
solved, nod if he does not want. the deadlock will not be solved. It is true 
that the two issues of solving the deadlock find intensifying wa.r effort CflllDot 
be }Jut to ~the  ,Possibly-we have got to suggest a wa.y of solving the ceadlock 
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and see i£ the Government will accept it. If they do not accept it but reject 
it, well, it means that they do not want to solve the deadlock. Speaking on 
this question of deadlock, the Honourable the Home Member WIlXOO 

eloquent. He said that six provincial Ministries are functioning to-day. On 
the other hand, we have 1\lr. Gazdar of Sind saying that he cHI,not 
I·dense the po;itical isone ~ in ~in  because the Central Government have not 
lIUlhorised him to do so! Six Mini~t ies are funt'tioning, and still diredives are 
SCllt by the (Toverlllllent of India to the Ministries to do this and to do that in 
tile na'llle of wllr effort! And if the Congress Government resigned r'(1CaUSe 
tht'y do lIot \mut to recbive directiws frolll the Governluent of h](lia, the truv-
el'llment of I ndiu ('on trolled by Sir Heginuld Maxwell, the (Ured rl'presentativps 
of MI'. \Vill;.;tOIl Churchill ill this t'ountrv ure nlolle to hla1l1e for that. 
What is the lIIeunillg of tukil;g sOllle't'l'edit for the Indiull Government by 

sHyilJg that the Xutionul Ddt'nce CUlllll'il is functioning? \Yhat it; this National 
Ddt'Jlce CoulIC'il:' It i;.; eOillposed of a lllllllber of YeR-nwll. A member from 
~ s sa;vs, thl' Vil'cl"o,Y h ~ "pol,ell [lnd nobody else clln speak. '] his is the 
!'atiollul DefL'II!'l' CoullC'il whil'h is pi(,tnred to the HOllse u~ 1\ big organisation 
whie]1 is behiwl India's \I'H!' effort I \\'h \' are the l\lm;]im League Premier;; 
a II'U v frolll t he X ationlll DefcllC'c ('tnUl('il:> oe~ 110t the Honourable Member 

~ Ibe  that the 2\luslirll League l'l'eillier,.; won't sene in the ~ntion  
Ddellf'P COUlwi1. And yet hl' >:<1."8, that the (Tovt'l"I1111ent of tlw ~ t i  does 
not ,:tllnd still. Xothing ('illl stantl ;.;till. It does not lllutter to .'·ou whllt is 
hal'pt'ning ill thi,.; coulltry. It (lops Ilot 11IIIttl'r to ~  if lllillions lire dying 
ill Bengal and H millioll ure to die ill Madrail. TOil t'arr;\' on as sufd.v lAS ;you 
have been all t he,.;(> t,II'O hlllltlred year,.;, and .VOII will (l'lit 1 SUppORt' if Y'IU lind 
it w'r,v bot SOIlIP tillIL'. YOII are not prel'are(l to stalld b,l (Jur side and fight, 
In Madras on the ] lth April, 1\-14:2, the liOH'rJlllIelit left the cit.y. They left 
t ( ~ eitv .. bl'('HUSe the\' \\"l'rt:' ufraid that thl' HH:'\lIV tleet somewhol'e nenr 
HHlI).:O(;1I \\':lS lI!(l\"illg' towards M ~ :111(1 tll(' e e ~  might lund th(~ e  They 
It'ft i\ladr:l";, tilt'.'" wel"t' prqmn·(l to It'IlI'l' ll!l1Iglllore, Hyclerllbud Hnd were relldy 
to t:tke up II 1i1lL' of ddelll't' frolll t ht' Hiver HOlle to the Villdhyus .li1d them,e 
to KUrI\("hi. 1'011 niT 1101 going to Ill' hen' to sa\"(' OUI' ~ in  And you come und 
talk to us about wllr effort and aboul ,\0111' UOVl'l"lIl1lent not being lit a stand· 
"till: lIh HOllolll"ubie frielld gOCR fmther alld suvs, the dendlock is of the 
people 's ~ n Il1l1killg, \" ('R. I t is j>l'ople's OWI1 1I'luking but lnrgely r,.'inforced 
hy yom' own 11L'lp, 10111" actioll wlll'1l thl' i ~ Missioll cmlle und wm; !'tu,ving 
III :hif; eOllntl"Y won't stHlld se ti ~  You tried your best, the people in 
:tlllhol'it.v who Wt're in Delhi who wantpd to retain their Rents on t.lie Executive 
CoulJcil'lIlId their salnries, tried their be,.;t to subotage the work of the \:ripps 
Ii~sio  if 'you hud till' slif.!htest good will towurds this eOllntry, if Sir Hegil1uld 
l\Tuxwell, \\'iIo 1I()\\' gilt'l-l liS that pUl'ting kiek, h:l(l ber;towed his benediction, 
Cl'ipp& llliRsion \\'ould not hnn' fnilNl. If you und the pt'ople WhOlll )0\1 re-
I'resent in this ( I ~ hUll sllid, Ollr good will is behind yoU, llCl'Cpt the Cripps 
offer, we will give you the IlPC'essar,v assurances YOIl WU;lt, the Cripps '1\1 ission 
would 1101 have failed. bir, IlS I said bdore, it i:'l n'rv unfortunllte that the 
HOTlourllble Sir Hegillldd Mnxwel1 ;';]lOuld have heen o~e  to give this parting 
~ie  to e~Y t hi~to  and to tell us .that the B itiB~ GovprnTilent iR j\li-tified 
III "'hat· It IS dOlllg. I do not Imo\\" WIth what, telllerlty Ill' quotes n~ in thnt 
stutenlent of Ml's. Sarojini Nnidu after my Honourable friend, Mr. Neog,v, rend 
the six i t ~ i e( i te ~  pn'(,l:'ding this portion of Mrs. Kllidn's stutpment. 
I will ask the Hononl'!lble the Home Member, has he no eyeR to re!tcl? Would 
he not relld those lill(-s once agnin:' 
'rhen let me read it for him: 

"Now is tht' occasion for GovernmE'nt to redify past mistakes with the right gesture. 
WE' havp made our gesture. I think it is pos8ible to find Borne way to make a hrlllteh in the 
wall if they would let peoplE' meet and talk to Gandhiji and let him mE'et the Working 
Committee and find out for himself what they thought and what was happening in the 
country." • 
Then she goes on to say that 'on fundamentnlR, we cannot surrender' n11d so 

on. 
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She has said that if the members of the Working Committee were allowed 

t,o meet Ma'hatma Gandhi, the dendlock can be solved and still my friend the 
Home l\lember, in spite of the powerful voice of my friend, Mr, ~eo  will 
pervert the statement of ,Mrs. Nuidu. 1 agree with my friends on my right" 
We shall not osk for the release of Congressmen. We shall not beg. I agree 
with Mr. JAll1nadus Mehta that. we should not beg, Nobod.v reall,\' begs, As a 
matter of faet, has begging ever lllade the people in Jail ('ollle out? If I go 
find beg of Sir Reginald l\fll'xwdl, he is \lot gOillg to release unybody. Begging 
ib not going to help, As a mutter of fHct, it is futile, 

What do we see ill Englalld? The British Govel'llment releases Sir Oswald 
Moslt-y. He is a InHll who i,,; ill avowed s,Y1llputhy with the Fas::ists, He is a 
man who wunts a Fuscist !'egiull' ill Englalld. He has beeil released, People 
were against this ill his OWIl l'oulIt!'y lind ~t the spokesmell of the Brit.ish Gov-
ernnw'nt said that people eOllld not be kept ill pri"oll without tri:d for n long time, 
But our leaders must be kt,pt. ill prison just because you are fighting the war in-
efficiently. Either you a're !lot or you l'1lI1110t fight the war propprly. 1'0\1 are 
not keen 011 defcuting Jupan. As things nre, ,\'(m wallt to s n~ your skin, before 
Jupal! i;; drivell out of Burma. Are wc to wait ill(]dillih,I.\' alit! sel' our leaders 
lunguish in prison and die. because you l'allllot ('o[1<1\1ct the \\'ar properly. Your 
war effort is not worth that nHIlIC. 

Alld what e ~e do you do:' You sClld out hirdings frolll thi~ ('oulltr,\ to go 
a'broad and abuse this Legislative ~ e hh of ,"'(iell lOll art.' a .\lelllber. You 
allow, them to suy that it. is ulll'cpresentatiYl' IIml III:ik thelll lit the SUllie tillle 
to boost .your war effort. wlierC:1S the whole world Imoll's what \I'ar, t'ffort you are 
making, You \\,Oll'!. fight JUpH'lI until it suit,s you, You arc lIot putting up 
anything more than a' show of n fight and ;;t ill OUl' \l'a(]l'l'''; ba \'(. to lallguisli in 
prison till ,Y01l have WOll your war .. ~ ithout them, the politieul deudlock l'tlllllOt 
be solved, 80 long a's you ure hel'e, ~ ou will not allow the deudlo('k to be solved 
Oll the plea that the Hindu" and the 1\1 uslims will IlOt COUll' to a settiellll"nt, 
Dou't keep these lllen in prison ill the lI:1l11l' of the \I'ar effort. ul'l'au,;e .,·our lI'ar 
effort Illeans nothing rcull,v. You are not fightillg the war projlerlv a11d ~ IUI\'e 
a right to ask that YOIl ('UlJI10t go 011 kel'pillg thesl' people ill prisI>n iIHldinitL"iy, 
You have got to release thellJ. .Iustiee nlld fair plll.I' (lelll:lI1(1 their i'f,leufw. I 
have mentiolled ill this Hous(' Oil a pl'l'yiol1s Ol'l'nsion of till' l'n;-;(' of :'Ilr. H. S, 
PIlllciit, He was tnkl'll in :r c['()w!ll'd third e ~ ('Ollipartlll('llt fl'<lJll Hareill.\' to 
the BlllllllllplIr hospitnl ill Ludmow mil] with ",hnt result. ]1(' i" llOW dead. 
The "anJoe' thillg hIlPPt'IH'ri to ~  frh'lId, \11'. SatvHIl1\lrti. The 111<'11 c1ie(] be I~  

~  h:od not the elelJl('llts of dep('IH'Y ill YOII to lrt'llt I11l'l1 \yhOll, ~(  illCHl'l'(:rnte 
properly. You tell us thAt ,\'011 ,lid tbnt ill t\I(' .11:1111(' of the w:lr d'fort. Don't 
kill people ill this ('oullt,r,\' ill the Willie of youI' \I'Hr (,ffort, \Ye kllOW the fute of 
t.his Hpsolutioll. It. will be dl'fentcd. fIow C:lll it bt' pa;;sed ill a House wilieh 
comprises Sg Nominat.ed l\Jcmlwrs, in Ad(]iti011 t.o a contra'('tol' l'01l1l11Unit.v whi('h 
i& alwHvs wait.ing for the el'umb!' from the Sl1ppl\' Depart.lllt'lli : I,ut people like 
Mr. Lalchnnd NavulrHi amI ollH'rs who nl'f' dependent on popular ~ ( e have 
to mllkf' attempt!' to proteet th,· lilwrtieR of the pl'ople unrl to get patriotf', who 
ore kept indefinit.ely ill jRil "'ithout an:v trial, rcl!'aRed and thnt is the only 
reason wh.v t.hi" Resolution "'as Ht nil moved. Sir,] !'llpport the motion, 
IIr. L&1chand Navalrai: T1wre is hanllv timE' for me to JrlAh n long' !'p(,l'('h 

hv Wfl'V of reply hut. I wnnt. (0 sn,Y Olle thing, TIl(' 'llw!'tinn i" \,('1':'-' simple. As 
my fI'iends nre anxious to tuk!' up another Hesolution, I hav\:' C(ot to give way 
fond therefore will not sny mll('h, 111 th(' v('rv beginning, I gll"l' n wnrning that 
m.v Resolution is a simpll' He!'.Ollltion ill which the past sins Imc1 pn"-t netions 
;;houlrl lIot be brought into thl' House hut the dt'hatp hHs now drifted the other 
wav, Between t,he Government. and myself, I woulrl onlv sa\' that the TIeRolu-
tio~ shoulrl.he considered from thnt simnlE' point. of view, . The\' should not 
insi"t upon the Congress withdrAwing their declaration and SA'Y thnt onlJr' then 
they will release t.he COIl!.'(ressmen. This is 11 wrOIl!! view thAt Government is 
t.aking. From the Conwess side, the:-; lire riC(ht. They will not do anythiIlg 
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beforehand. Their position is correct. That is all I huve got to S9:y. I do not 
want to My anything more. 
Mr. Deputy Preak:lent (Mr. Akhil Chandra Datta): The question is: 
"That this Assembly recommends to the Governor General in Council to direct the release 

of political prisoners now in Indian jails as security rrlsoners under the Defence of India 
Act and Rules.. with a view to removing the present political deadlock, and furthering the 
iut"J'est of the wur effort." 
The Illotion was negatived. 

0H>TIO:\" FOB AD.IOURNMENT. 
LIFTING OF Ihx OX E:lIPJ.OYMENT OF WOMEN ON UNDERGROUND \VORK LN COAL 

l\fDiES. 

Mrs. Renuka Ray (Norninah'cl };oll.Oftic-ial): Sir, I move that the Assembly 
4 P.M. do now udjourn. ' 

The withdrawal of the LUll preventillg \Yowen from being employed for under-
ground work ill the mines is II step \\llll·h is so retrograde that it hus cllused deep 
ullxiety fllid reseutlllent in the l'ountry IIlId hal; 1I1so (·\'oked much eritieisrn H'broad. 
It was us long ugo as 184:l in Grent Britaill UII Al't was pussed prohibiting 
\\omell froll! workillg underground in mines, awl other countries followed suit 
soon after this. It wa's ill ~  tllnt the Genl'vlI Labour Conference took up 
this matter and ill HK15 the International ConH'ntion prohibiting women from 
t:'lll)doYIIH:'nt iil 1l11dl'l'grouncl work wa,; l1lude into II COlH'ention ami Iudia wu;; n 
signatory to this ('ollvention. The Tllternatiollnl Labour Conferenee pu;;sed this 
ill 11)135. lhw of the p'ro\'isions of this Convention is thnt a signatory cannot 
withdraw frolll it for tI period of tt'n ,veal's aftl'l' signing it alld then only if a 
COUll try  registers that she rl'IlOUIlCl'S the tel'll! tllle! gives Iloti,·,· for Oil" ,venT, i's 
she elltitled to withdmw 1'1'0111 it. At II recent meeting of the Governing Body of 
the lllt.enwtiollal Lahour l'olli'en'IH'(' thi;; mlltter was discllssed alld the President 
in his speech ,;aid that tl1l' lnternatiol1lr/ Conventions should be IlIl1intu.ined in 
their integritv lln\('ss tht'rl' \\'iIS it dUllse in tIle COllv('ntiou itself sllvin" thnt the 
Convt;'ntion ~ou  he put into ahe,'r'allee. Rut he foresaw thut s n~ C,:nv,'ntions 
might Illln: to be ~I ( e  on nCC'Ollllt of jorcl' 1//!ljl!ll1l! 01' emergency and in 
that case it 11l:1.v be lI('('essnl'y to sllspend l'onYl'n t iOlls. Youhoux, the Labour 
delegate from Fl'IIIWl" ngl'l'pd with tIlt' Pf('sid,>nt bllt udiled that 'it was !tIRO 
IlCCeSSil'l''\ t hn t-in 8uch se~ w here government,; found it imperative to infringe 
a Convention t hey should ('onsult the reprE'sl'111 ntiws of both e o ~ !lnd 
worker;;. In ally ease. IlO decision Ilppears to hllvE' b('ell taken and tllP GOVrrll-
ing Bod.\r is 1I0t really cornpdcnt to pronoulH'E' nil \' dpcision on II question of this 
ehn·rIletcl'. The only Iluthority which cnn giw Iluthoritative rulings us t.o the 
intcrpretation of nll.v COllvention is the International Court of Justin' nt Hague. 
It therefore follows thnt anv countr\' thot hn8 rntinc(l the Convention is bonnd 
in honour to follow it anrl ;lOt toke' advantage of unsettled ('onditions, or mllke 
any excuses to infringe it and part.ieulnriy, I say, should it be in the ease of u 
provision of the above nature. But it is not only 011 the legal aspect that I want 
to dwell. It is not that which vitnll,v affeets l1S because it is renll.\' a great 
moral brench. 
Civiliscd opinion throughout t.he world conRidcrs employment of women in 

underground work in mines a's utterly reprehensible and against all humane 
interests. By a notification on August the 2nd lind 18th of laRt ,vear, the Gov-
6rnment of India first withdrew the ban tm the employment of women under-
ground in mines, in the Central Provinces und Berar. There were a number of 
protests at this time, pU'rti(mlarl.v frolll runongst those who understood the 
implications of the withdrawal. But instead of restoring the bon, on the 24th 
November and flince then on the 4th December, the Govemment have intro-
dueed similar notifications in the eoal mining areus of Bengal, Rihar and Orissa. 
1 think the Members of this House are quite aware that it was ~ U result of 
a grea't deal of agitation in this countr.v and from Women's Associations in this 
country also that finallv in 1937 the Govern,ment of India were moved  to place 
a ban' on the emplo:vment of... women underground. From ~ the. o ~  
of elimination had started but by 1937 it was complete. DUrIng thIS perIod 
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t he~e were mllny excuses raised and many rensons were given, reasons which 
agam seem to have been brought forward today. It was said that the elimination 
of women was causing great hOl'dship to mining labour, thut it was breaking up 
the family life, that the family wage was being reduced. and that demoralisation 
was setting in,. that husbands were jea'lous if the wiws did not go down with 
them to the mines underground, thut womell themselves preferred underground 
w<:trk to any other kind of work. All these eX('\lses were given at that time and 
because those exeuses were given, the All-India Women's Conference, which is 
representative of Indian o ~n  opinion in this country, set up an Investigation 
Committee, which wellt to Jhal'ia HnG Hanigunj coul fields. I happened to be a 
member of this Committee. \\'e weighed ill detail the advantages and dis-
advantages of eliminating women from the mines. No doubt, when first action 
was taken,. there would be .. 1 ('ertain a'rnOUllt of di"lo('ation and adjustment had 
to be madc, but weighing up the HovHntages and disadvantages we came to the 
eonelusioll that thel'e could be no seeolld thought ill the IlIlltter arid that the best 
:nethod of lIot breakillg up the family life or 1I0t reducing the fumily ineome 
,was, firstly, by finding fo!' women surface jobs ill Inining areas. \Ve recom-
mended that tlH'Y eOllld be uliliRed for muking 1'ot; 011 the sunuM and they 
('ould do wea viug fmel basket llluking and other fon liS oj'sUI'fllce work. \Ve also 
recommended t.hat bettl'l' W!lgl'S bl' paid to mining Iabou!' beeause that. is the 
real solution of the probll'lIl. The J\astnr ::\lilll>. a" fnl' as I reJllelllber, in h i~t 

took up our rcc'omlJlellda'liolis allc1 :'<uhs(''1uelltly GUYeJ'lllllcnt too set up schools 
for teaching women these crafts. I (':In sel' no reason "'h.v thiR ball was 
lifted. At that time there were ('ertuill (lislocations and therp Illight have been 
some ex elise rnised on the other "ide but todny therc are rea'lly no justifieutions 
for withdrawing this bUD. I have gOlH' into lIw details of these n)conmlenoations 
oeclluse the "Hme excuses Hn' heing I'llif'Pd agnin. 
Ii is re:dl." a mnttcr of pl'Ofonnd disa)lpoilltnll'lIt to those who huvt' ;;tl'iw'n 

and suceeech'c\, after a IOllg timt', ill illd\l(·in.C!: tli(' GOVl'J'lllllent of ludia to bring 
in this ban, that without 1I sccoll(l tllOu.::ht fIl}(l ill s itL~ of so 1l111l1\ protest.s the 
Government s!Jo 11 hl have taken snch a retrograde stt'p. It is, of ('ourRe, onl" 
to be expected that the Governmellt will Ilt' ('OIJ('eJ'llerl in regard to the shortage 
in the output of coal, pal'ti('ularly (lm'illg war time, Hllrl nohorl.v bhllllt'S the 
GoveJ'Illllent for such COllcel'll. Sureh there (':\11 be a more Rntisf:wtol'Y metlio(1 
hy' which that eun be met. Onl.\' n~t en~  the rl'nson "'as giwll th·nt it "':lS 
due to transport difficulties .that tli(' output of ('onl wns not /If< it Rhoulr1 lw. 
Later on, other reRsons were given. Another I'I'a80n that W:IS giv('1l wus one 
which Whitlv Commissi01l hl1'd pointed out lonC!: n~o  thnt th('l'(, :11'(' 1Iot n 
sufficient number of tubs ill the mines. Of coursc, during these ~ s  tllPJ'e is 
probably evell greater hick of tub" lIwl !;ul't'ly the (1o\'ernmcnt tlnd the mine 
owners should hnve thought of thi" lind that this might be a ClIu"e which would 
really interf('l'e with the output of ('onl. The e!luse now pointed out is la'ck of 
E'ufficient labollr. But as I snw ill tll{' papers this morning, the novernrnent 
have I1rrnngecl for labou!' from outsi(le. Hno su ( I~  this could have been done 
before, und I hope thiH lallOllJ' fl'OlIl outf'idl' ( ( ~ not inelude women labour. 
Perhaps the Honourable Member for Lobour will inform us in more detail about 
that. 
The renl solution to 0\1l' mind i~ the wages of mincrs. 1n Hl42 , after nn 

lIlerease of 22 per cent., on HI\COUlIt of dearnesR rlllowlln('e of ~ per (·ent. And 
10 per cent. increase in basil' \,·a!.!e, the lIverage earning of the mine labourer WRS 
Rs. 11-18-0. Now, aftc!' 0 further inrrense of 50 pel' cent., it if; a'bout TIs. 14-0-0 
to Rs. 15. The miller is also allowed for his own use to buy rice at 5! seers to 
the rupee at Ranigonj ond at five seers at Jharia. But can this be called 1\ 
living wage even in a country like Indin? Is it to be wofidered that labour for 
mines is not available when even badly paid industrial labour gets between 
Us. 23 and' Rs. 30. The laek of other openings made it possible in the pre-
war period for labour to be obtained at this exploited level, but with new 
avenues for employment, it is not surprising that labour is not obtained in 
sufficient quantity for mines. I would like to ask the Honourable the Labour 
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Member he~he  tae solution lies in the exploitution of women, women, however 
humble and lowly they may be placed" are his own country women'! I find that 
10,000 women have gone underground very recently, but the answer is the same 
answer that we gave la'St time, and that is that surface labour in mining areas 
fetehes them about three lIIUlIlS a day, but if they go undergroWld they get 
6 to 8 annas a day. .Katurally it is the economic necessity that makes them to 
go underground. It wus sometime back that we questioned the women 8S to 
why she wanted to go underground and even at that time they said, "we 
have to go ullderground, otherwIse we do not get enough, the family wage iii not 
enough ". Well, tiir, the SUlllC question deserves the same answer now. 
l At this stage, Mr. President (The Honourable tiir Abdur Hahim) resumed 

the Chllir. J 
There is ItllUther point that has to be 1lI1lde ill this connel'tioll Hnd that is 

that a: certain umount of IIUlIl lubour is being displaced. Thei:ie people go down 
ill 'groups of four or five, With the lifting of the bUll, a lIIille cutter prefers 
to emplo,\' his wife or sistl,r as a loader L)(;'t'uu:>e that increases the ~ i  wage 
and the result is that H cel't:1l11 H1l1Qunt, of men lubourers in mine are being 
displaced, H'etuul\y displal'ed when wOlIJen go ullderground toduy. l\lilling lubour 
i", lIligrutol'y uud durmg the llHrvu;ting seHSOll, you cannot get mining labour 
in the Sl1llle quantity lIat.uralh'. The solution for this is not thu1. \\'Olllell should 
go underground. but thE' solution lies in making mining un oeeupation where 
labourers can work 011 u wholt> time hnsis. At prp&entnow can the~  do thut, if 
thev do not, have the harvest tu fnll bUl'k upon. Bven in llldill, if they have no 
ot her resources how ('Ill 1 they live Qll Its. 14 to Hs. 1;) a month in mines. 1 
would renlly urgL' UPOIl this H()u,;t,. to ('ollRidel' how they ean ('on('eivl' that these 
. peopk ('[111 rcally Ii Vt, Oil such low wages:' I "'Oltld fI sk the Governwent also 
to seriousl" consider this mutter. 
'!'here i's just oue more poillt. It hilS beel) ."'aid that as "eams Hrt' higher i1\ 

lndian milles thall in HritiRh I ~es  the hardship is not. the slime and the 
illlplic'ution is that it dews 1101, mntter ns lI'l11(·h to ullow women to work under-
ground. But what ahout the facl thnt other l'.omlit,ions ",ueh liS ventilation, 
t:C'nerul sllnitnrv eonclitions amI the nllwlliti.'R for millers are fa)' bdlincl that, of 
~ i nin  111 a;1,\' (,fISl' , tht'reo is 110 justification for the (,01lJ'RE' that has been 
adopted, 
Mr. President (The HOIlOllr:lbk Sir ,\hour Rnhilll): The Honourahle 

:'I [('mb('r 's time is up. 

:Mrs. Renuka Ray: I "'ould l'E'ljUl',.;t til(' lIollourabk the Laboul' l\Ielllher und 
the GOVl'I'IIlt1l'nt to heed thE' prntcf<t 1 hat hus been mude agaillst the employmeut 
of WOllJen, uw!erground 1\1 millt's. \\'0111011, who are the mothen; of the ruce. Any 
State that t.odav infringes this ('cxle ancl .. dl(l\\·s them to work in HUl'h illjuriolls 
oceupation!:' stu{ld-s utterly condenult'd bdol'E' the bur of world opinion. 

Mr. President (The Honourable tiir Ahdur H.ahim): Motion moved: 

"That the Assembly do now adjourll." 

:Mr. N. M. Joshi (~o ninnte  ~on i i  Sir, the stel' tahll by Lhe 
Hovt:rmnent of India ill perllJittin£ women to work underground deserves a 
severe condemnat.ion from this House. Their action, being based on wron!! 
diagnosis of the 'Cliuse of shortage of lahour, is in my humble judgnwlIt unjuI;ti-
fied and unculled for. They have tuken a retrogrnde 8tep in breaeh of int,e)-
Ddionul agreerm,llt. They have taken a step which, ill my humble judgmeut, 
is not likf'ly even to Iic!JJeve the object which they have in view. Sir, the 
real eaUbe of shortage of labour in IndlH at. present is not the shortuge of labour 
but the 1I11\\'illingness 0\1 the part of mine owners to produce more eoul or even 
to mnintu:n production of coal at the usual level. The owuers under the 
present method of taxution und the method of getting profits on a'ceount of 
high priceb of eonl, have no incenti"e at all to i~e more production, if they 
canmuke the san,c amollnt of profit with shorter production. The real remedy, 
therefore, is either to give the owners the inQElntive which they want, namely. 
high profits, or let them take here also the step which the British Government 
has taken whenever production of an industry is found to be less. In Great 
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Britaw when a fbctory or an industry does not give the same productioll 
which the lJoverUlUent expect that industry to give, the Government take over 
the industry or the factory. That is what the Government of Indill should have 
done. They lack the couruge tu uo so uuu therefure they mllke scapegouts of the 
Indian miners. There life uther ~I uses for shortuge of (:'oal, such as lack of 
equipmtHlt, lack of machinery und hICk of transport. The real remedy is to 
remove these difficulties in tlw way of production. III my humble judgment, 
the luck of labour is llot on ~  uut the .11Uill cause of shortage of labour, but not 
even the real cause. 
t:iir, if there IS all uppurent ~ho t e of luiJollr thut is due to bad condition" 

of work and life ill the coul area ill Illuia. The wuges in the coal urea are the 
lcwest except, perhaps in the plantatiolls ill Assam and other pillces. The 
average wagt: ill the coal area IS less thall Hs. lU a month. 111 J um;;hedJ!ur in 
the saUle province the average wagL' i~ more than Es. au n mOllth. How do the 
UO\'ernullmt of il1dia expect tu get n sldiieient muniJer of miners tu work 
on mines when thl'Y get Duly one-third of the wuge whieh obtains at It place 
no~ distullt fronl the coul area '1 Then the housing l'olluitions nre bad IIlId there 
ur'J uthel ('ollditiollS which . are not desirulJil' Ullt! w11k,1t will not 
attract Iubolil'. Therefore if the Government uf India Wllllt to at tract labot'r 
whut th ~  have tv do is to improve those t'onditions. The GU\'I;rnment of 
Ir,diu huve ~t t  ;;omewhere ill om' of their eOllulluuiques that the wages in 
th~  minul;; area are to be rnised ;iU per cent. but [ht',' dill not publish in tIll' same 
I>tutement the percelltage of the rise ill the eo"t of iil'illg. W:tges Hre snid to 
h ~ gOlle up 50 per ('ent. 1 Hill doubtful abuut it, but ndmitting thllt it is 
true, the cost of living h ~ gOlle up 15U per ('t'llt. or :2()U per cent. higher. The' 
GOverUlllellt of IJl(liu I->nid ill their t'UlllltllllliqUl' t.hat there lire some gl':lill eOJl-
e ~ions  Hir, do ~ ou kllO'\' \\'llat this grnill COl\cl'ssion is:' Before the war 
til(' llliners used to gt'L J:! !it'ers of rJl'e for a rupee; Uu\'el'UI11l'llt hUYe now 
deeided to sell riel' at six Se ~ II rupee; that is to -say, at present people hHve 
to pay at least doubke the i(~e  or .too per l·C'lIt. more. In these i ( t ~tt ( es 

hew; doe:.; the (Jon'fllmellt of India t'xped that the,)' will be uble to st'eure 
miners tu work iiI Lndiun i e~ ~ 

The UO'"l'J"1lltl('llt of India ha\'C' also made milch of the :\IineJ's' \\'elfare 
FllJlc1 which the\; propose to start. The miners art' now suffering froBl difii-
u tit~~ I'l'garding food HlHI small e~  HIHl rhl' (,OVl'rnlI1t'llt of Illdia hope thflt 
on Ilccount of the distant prospect of getting "ome LWllefit out of this fUl1d the 
rnillers will be ntt-raeted. EVell supposing thaI tht benefits out of the l\liners' 
\\'dfnre Fund will be druwn fmlll tOlllOrrow, the Rouse should realist' what the 
benefit of that fund is going to be. The nOVl1l'llml'nt of India propose tha.t 
tht:re sbnll be a el'S8 of from one anna to ioul' anll:ls. E\'en if I takt> th ~ cel';s 
fit its mnximuIll that will pro<iIlPe about ;iU lakhs of rupees a Yl'aJ'. There :lre 
two lflkh!-. of miners in India :llld if the whole hem'fit Ollt of this fund goes to 
the 'niners,-they will not get it hf'P:lUsl' there will be snlaries ntH1 other things 
to pay,-the wages even then will not be rnised by more thun Rs, 2  n onti~  
That. will be tbe maximum vnlue of the Iwnefit. Is that likely to be nccepted 
by tbe miners as an attraction? The Miners' Welfare Fnnd is surely '0. wel-
come step, but it cannot he II substitute for the payment of proper and adequate 
wages. I therefore feel that .f they wunted to attract labour they Rhould have 
given labour adequate wages. If in Jamshedpur the wage is more than Hs. 30 n. 
month tbell the miner's wages should be the sume. 
My Honourable friend, Mrs. TIllY, has already dealt with the breach of the 

intematiollal agreement. There was no justification for Government nt all to 
break that agreement; they hHve not made out a ease thllt without brenking 
q agreement the ount~  would have suffered a great deal. I cnn underst.and 
the international agre.emeut being hroken but a strong case must be made out 
for breaking it, and the Government of India have not dcne that. 
Th£'n the Government of India have stated in one of their statements that 

there is no compulsion . on women to go underground; they are' free. The 
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Honourable Member did not care to make his. st te ~nt a coherent one. In 
that very stateqlent the Honourable Member haa stated that as a step to 
secure labour he has taken 'steps to prevent the miners getting work anywhere 
,else; tho miners ure to be refused work in other industries. Is this, not compul-
siol! Wh911 you loe'cure labour at the point of starvation:' You refuse other 
E-rurloyment to thf; miners and thus try to secure a number of miners,-this is 
,surdly lll,mpulsion. 

l'Ll'lI the Honourable Membcr in his statement said that we must recognise 
.the filet that in our country labour is too poor not to permit women to work 
with them. If fhe Indian workers are poor the Government of India should 
take steps to give them proper wages and not place Indian labour under the 
necessit.v of having their scunty family income added to by the wages of their 
WGmen. I need not deal with the argument of the miners being more jealous 
than other people; every one, )'Ourself and myself, WOlJld . like our wives to 
~ ork witi-us if they are a,t all to be under the necessity of working. But the 
miner;, like yourself and myself, would prefer to secure suffi'Cient wages so 
that th .. women need not be under the compulsion of working for the mainte-
nance of the family. 

Then. Sir, the Government of India have stated that although the Indian 
population is 400 million the number of people who will adopt miuing as an 
occupation is very small. They talk of t,raditional bias. But this traditionsl 
bias doE'S not exist in India only; even in England it is not everybody who 
takes up mining. Mining is a most dangerous occupation ; the greatest risk to 
life exiflts there. ondit is alRo an unclean occupation. Therefore people do not 
grnernlly go to the mines. But in England when they have felt 0 shortage of 
cO'll they have pot asked women to go underground. No minister 'Con dare do 
thot: he will be dismissed if he· tries to do it. What do the English people do? 
rhtJS ndopt conscription; when they want labourers for mining they can llsk 
n'lybody to go underground and work. Let the' Honourable Me b~  do that. 
~ is afrnid that there may be some friend of Honourable Membera here who 

~ I  be :lsk(1d to go underground and there will he a row in t,he country: therefore 
let t,hef'c poor miners be compelled by being refwled work  somewherfl else t,t) 
go In ~oun  fit the point of starvation. 

Sir r expected the Honourable Member. particularly my Honourable friend. 
Dr. Amh",dkar, to have sympathies with t,he nown-trodden. He is a great 
(~h n ion of t,he Rchenulen classes ond I would huve likC'd him to bn all equally 
great champion of the oboriginal classes in this count.ry. The mincrs come 
from the aboriginnl claRReR, people who are not, flllly devdoped. Unfortunately 
the Goyernment of India have been trying ahd the employers of these people 
tJhave heen tr.ving to exploit them. They have exploited them £0;:' 

n ver.> long' tirne Hnd I would have expected the HonourablE' 
]\fpmbnr to havE' sympathieRwith the aboriginals, as he hos lIndollbtAd 
Rympathy with the Bcht"dulen classes. and prevented the exploi£ation 
of the~e helpneRR people. Instead of doing that he has filII en a victin' 
to the pTH,imre of the employers in this country; he has fallen n victim to the 
weRKness of the Government. of India. He shonld have resisted any pressure 
from his C,ollr'ngllf'S Rnd from the employers in this country and taken the right 
. !;{cp. tf they wflnteo more labour. they should have come forwnrd with inRt 
OTirl fair tE'rmR for the labour. 'IncreoRe wages: give them thef'onditinnR which 
. ",ill nttrllf't the IndiRn minet'R to the industry I Rm sorry. Sir, the Honourable 
Memb"" h~s takell the wrong Rtep. 

Irr. Prelldent ( h~ onou b ~Si  Ahdur Rahim): ThE' Honourable Me~~ 
her's time is up. 

Irr .•. J(, .Joshi: J hone thE' Hm;ol11'11hle Member will retrnce his stepA Rnd 
cancel the nermisRjon which he hAS givp!n for womp!n to wor"k In ~~un  

Jrr. ,Jallllla4. J(. J(ehta· (Romhnv ('.pntrnl lJ'ivilrion:. Non'-MnhllmmAdiin 
~u  Sir. T riqe ~ I!ll!,prlrt thlc; motion foJ. .. tTihl1rT;mp!nt of. t:hp! fmRifl(lSFl ',' 
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this House. fhe proposition is so obviously just and true taat there ought to 
be no difficulty in the House accepting the adjournment motion. 

Sir I had some little share in the year 1984-85 at Geneva to get this Con-
vf'ntion aboliRhing the employmcllt of women under coal mines accepted and I 
therefore regret all the more the necessity which has forced the Honourable 
the Lli'bour Member to IIccept so reactiono.ry a proposal 88 the employment of 
women under mines. And I am sorry to say that in doing so while he consult-
ed the labour repreRentatives he did not follow their advice. There was a 
meeting where Mr .• Joshi and myself were called and We were told about the 
deplorRble situation regarding the output of coal mines, the need for more coal 
and the need for more labour. However unpleasant the proposal was to me 
and however reactionary it WIlS, although for a tiJIle, for the sake of war and 
for t,he sake of the in ~t i  workers who arp, getting unemployed on account of 
the short,age of coal, J was prepared t.o agree to thiR under certain conditions. 
Hir, the effect of the Rhortugo of coal has not merely been felt as a very great 
hardship for war purposes but in the indust,rial areas, where coal is the basic 
article without which no industry cnn run, T have found industry after industry 
going short of coal heing compelled to work Rhort, hours and in some places 
closing altogether. And here, not very far awny from Delhi, we have a place 
where the whole populntion is engaged in bangles mllnllfacture, and in the 
ahscMc of Rufficient, coal T found on' a viRit to thnt place 20,000 workers going' 
out of employment ann their familiml faced with Rtarvation. For the reasons 
of war and for the npkeep of indllRtrial (\!;tabliRhment t,herefore a greater output 
of conI was nndonhtenlv neceRRnrv ann t cannot blnme the Honourahlf\ Member 
for searching the o ~ 'hig-h And ilry for g'eit,ing' t,he annit.ionnI lahonr, nnd 
therefore os an ext.reme neceRRit:v wp were preTlArE'd t,o consiiler. on cert,nin con-
ditions, the emplovmpnt of women under conl mine!;, 

My Honourahle frienn, tqe Lahonr Member, hlld got a communication from 
my Federation flS to the conditionR under which only we were prepared to 
agree. All those on itio ~ were hrnshpd aside find nfter liRtcning-to liS 

in conference ann perusing ollr communicat,ion the employment of women undAr 
mines Wfi8 ncceptell We fire t,oln that whatever we RAked for, Governrnl'nt 
wonln do, not aR n connit,ion precenent, hut, in t,hf' COIlr!;e of time. 

Now you see how it works out. The Honourahlc Memher knmn: verv well 
that in the matter of housing, apart from wages, Ranitatiol1 nnd enncnt.ion, Uw 
workers in the coal mineR are the most exploited nmong the workers nnd, 
therefore. thought that he will give a pract,ical demonstration of his keenness. 
He' has impoHed what now amountR to -/4/-nnnns per ton ceRR, and on the 
hnsis of 21i million tons of coal the income from this cess olltrht to he 
RR. 62JiOO every year. Now, Sir. this amonnt-RR. 62,1iOO, ill to be spent ill 
education, h ~in  and sanitation, not to he given in ('ash. This is fI welfnrr 
Amount, ann therefore it is to he sTlent on hoU!!in/Z'. etc. Now, two lakhs of 
COAl workers will need at en~t 2 lalrh!; cotta/Z'f\R at t,he ratE' of one ott ~e Tlf'r 
man, and one cottage will CORt fit least one thousand ntpees in theRe daYR. That, 
iR to Ray. twenty crorel' of rlmesR would he required for housing alone. h~ E  

he gets 62 lakhs. So the housM that are going to come into exiRtence at the 
lllte of 62 lakhR of nlpef\S per year will all be built in 80 years. The welfare 
of the coal worker will be nccomplishen at the end of 80 years while their 
women will be emplo:ven from today. And tha.t is tnte only if houRing alone 
waR the ohjective. But here sanitation iR the second obiective, education is 
the third ohjective. And, therefore, if you divide 62 lakhs into three parts, 
there will be a .little more than 20 lnkhs for hou in~ wherens we require 20 
crorPR. Therefore. at the rRte of 20 lakhs a year, the housing n~e I ent~ 
will he completed in a centurv. The sa.nitation RlTanl!'ementR will be completed 
in B century and education will he completed in n century. So the W'ollt'ammp 
of the BonollrRhle the Lnhollr Member iR n ( ~nt  bntRman nrorrrnmme. Tn 
the meantime, these two lakhs of workers and their ~ en will work n ~ ~( (  
mi'l)"". Is this any rational IOlution? 
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~  Honourable friend has got the list of demands which I made. ~  pro-
poeal is that if he could give unlllediately very substantial wages, could assure 
them all the immediate necessities of lifa-,as. food, clothing, sanitation, and 
some kind of decent housing to start with and give them sufficient wages for 
that purpose-J, for one, during the war will. not object to the employment of 
women. But nothing has happened except 221 per cent. ipcrease in the dear-
ness allowance, all the rest is aspiration as against accomplishment. That, to 
my mind, is a very unsatisfactory solution of a most acute problem. 

I:lir, the coal worker has been the most exploittld man in all the industrieH 
for a hundred years. EuroptlUn&, who command the majority of the best of 
the mines, are ideal exploiters in the world. Wnen I discuss it with them they 
challenge me to come to Bihar or to Orissa and see what enormous work they 
were doing for the welfare of workers. ~ need not go there. The Vtlry fact 
that these workers run away from them, they do not trust them, alld they are 
happier without them than with them, is a proof positive that the Europea,l 
coal mine owners are not the angels as my Honourable friend makes them out 
to be. And what is worse, Lhe sanitation arrangements are hopeless, the hous-
ing arrangements ure nil but the drinking arrangements of liquor are the best. 
Ask thtl employers whether they are not keen on liquor shops? They are 110t 
feen on housing, sanitation, water supply or even educatlOll, but thtly are 
definitely opposed to the abolition of grog tlhoptl. With such employers, the 
output will naturally fu.Jl when the military are competing for their labour. 
I congratulate the military for meeting the European coal-miners once. It is 
because the military artl paying such generoutl wages for the construction of 
roadll and other military works that the <--oal-miners are running away frolll 
the mines. That is the crux of the problem. If you pay them proper wages, 
whereby they can get decent food, decent dwelIiugs and other amenities of life, 
they will come. They won't even need the Honourable Member's repeated 
visits to the coal areus. But to my great disappointment the Government of 
India. have been compelled to pay heed to the pressure of the European coal-
mine owners. If they had not been there the indian cool-owners would have 
got short-l:ihrift. The Europeam are the real rulers of Bengal, Bihar and 
Orissll. It is Calcutta that will be fed by the Central Government because th~ 
Buropeans Ilre there. Women will enter iuto mines and the Bihar Government 
will not object becaulle the Europealls are there and the Europeans are the 
cocks of the walks in all industries, partieularly in the eastern part of this 
country. I cannot blame my friend, Dr. Ambedknr, because all the eleven of 
them in the Council call not wittu;tHnd the pressure of one European capitalist. 
There is one last suggestion which I would make to the Honourable Member. 

If he wishes to make housing quickly aVllilable to the coal-miners, Rs. 20 crores 
being the estimate, let the Honourable Member for Labour immediately raisE' 
B loan for that amount with t,he consent of the Honourable the Finance Mem-
ber. Let this Rs. 20 crmes be immediately invested for building houses in thp 
course of a few years with the same speed as the military have 'built quarters 
for the American Army' and Air Force here. It would be possible to build 1111 
of them in less than a year provided the pressure which the Americans could 
bring to bear on the Government is also exercised by the Honourllble Dr. 
Ambedkar OIl this Government. Then I say there will be enough housing 
Ilccommodation within a year. 
I am told the American forces insist on baths, cinemas, .and all sorts of 

amenities wherever they go. I had it at first hand from one of the American 
officers. They insist on amenities even near the base of operations. If the 
~ e pressure was exercised by the Government of India on the employers or 
the Honourable Dr. Ambedkar brought the same pressure on his colleagues in 
the; Government of India, there will be no dearth of labour. The worker ~oes 
where be gets good. treatment and good wages but you cannot make bncks 
i~hbut hay. .  . 
I was sorry to see that Dr. Ambedkar thought the mmers were Jealous. T 

do not know who put that idea in his mind. When did he find that out? Were 
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these people more jealous than the ordinary husband? All husbands should 
be jealous if they love thsir wives. What is the hurm in being jealous? Is 
that the reason for exploiting the hUI)Uallds' wives? 1 do say :that it was the 
worst reason that he gav-e for forcing the women to work under mines. 1 
hope the Government will reconsider the position. 

Mr. Muhammad Alhar Ali (LuckIlOw and I<)zabad Divisions: M;uhaminadan 
Rural) : This motion of adjournment ought to be cOllsidered an innocent motion 
inasmuch as it will sUlJport the -women of India and this is perhaps not beiug 
realized either by the Memuer in charge of the Labour Department or by the 
Europeuns in till!:! country. 1t should not be eu!:!y to break au internutlomll 
cOllvtmtion. 'fhere ought to be very gt'u,ve and cogent rellSOllS for setting at 
nought such a conventIOn and a convention which it; deur and nOOr to the heart 
not ollly of the lllen of IndlU I.lUt also of the womell of llldia. li my Honour-
able friend, Dr. Ambedklll', cun assign very very cogent reasons for setting 
aside this convention and the bun whICh existed, It is quite possible that Mem· 
bers of this House may listen to him ruther patiently. To send women under-
ground muy not be considered in Europe or in other countries to be heinous, 
but I consider it is the most heinous of crimes to send women underground in 
mines. Why I To say that men ure not available in India is not correct. 
Men can be available for war and for anything that Government. wants but 
here the pity seems to be that the move is to help the capitalists of India 
against the poor people. The paYlllent of three unnu.s a day is the most shame-
ful payment which the cl.l.pitalisls adopt to pay the woman who works under-
groWld. Cun anyone imagine that a woman can live with her children on 
three or four annas a day'! It is an impossibility and for men, especially the 
members of this House, to condolle such actions of the Government when the 
women of India are being insulted by being paid so little, is a Bad commentary. 
Men labourers are available everywhere in the field and they are highly paid. 
Those very cultivators who work in their fields near Jharia and other mines can 
be available. But the policy seems to be to help the mine-owners and not 
the poor people of India. These wowen go .. underground because being very 
-poor, they want to supplement the income of their families but it is impossible 
OD, such wages. At the same time, Sir, we have to consider that the woman-
hood of India and their health is the prime consideration. Weare solicitous 
daily about the cow, the goat und other animuls. Here we find that the 
womanhood of India is being crushed by very low payments and they are wanted 
to work underground even at the cost of their health. If the Government 
wants to help the miners, I know they can go from one province to another 
very easily and they can send men to work in the mines; but when the Gov-
ernment itself is prepared to support the mine-owners, nobody can help it. As 
I said, there is no difficulty for the Government to get men for the war. I see 
everyday in the stations hundreus and thousands of young boys and young 
men going from one place to another. Where is the difficulty in getting them? 
If instead of paying them 3 armas and 4 annas a day. you increase the 
labourers' wages. I am sure you can get any number of men from the whole 
country for working these mines. You say there is paucity of ooal and paucity 
of this and that; but you can spend money and with money you can very 
easily seoure labourers. I consider that it is a disgrace that the womanhood 
of India "hould be allowed to work On such a low wage and underground. I 
support the motion. 
Mr. BOO8einbhoy A. Lalljee (Bombay Central Division: Muhammadan 

Rural): Sir. I rise to support the adjournment motion that has been so ably 
moved. My surprise is that my Honourable friend the Labour Member, who 
is so well known for his sympathy with the down-trodden and the poor, should 
have been the gentleman who should have the misforlune--if I may say so with 
his permission-to allow women to work underground in the mines. I honestly 
e~  that something extraordinary must have caused my Honourable friend to 
agree to 811Ch a proposal. We have heard many times from him tales and stories 

/' 
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and facts-most reliable facts-about how the .down-trodden people in our 
country ~ being treated lind what is going to be their future. In this case 
we ought to consider how it is that it has come about that ten years before now 
we Qgreed that women should not be allowed to work underground in the mines. 
The. main reason has been not only the health of the women but Illso of the 
'future generation that is to come-the health of that generation would be 
affected adversely and we would be creating in this world people who ought not 
to live. May I ask whether we have come to that sta-ge that we should create 
a generation amongst us who will be not fit to live in this world for the next 
twenty years or thirty years? This was the great consideration that was placed 
before us at the International Labour Conference of the League of Nations. 
I represented the employers as their delegate at the International Labour 
Conference in Geneva in 19a5, and it was at that session that we agreed that 
women should not be employed underground in mines. When we were dib-
cussing thi8 matter, I remember very well that every oountry of the 52 natioDs 
that were present there were all in favour very much not only of this c:onvention, 
but they were against the Japanese who would not ratify many of the conven-
tions, and would not carry out even the ones they ratified or agreed to. I never 
thought then, when I was the employers' delegate and when I W8'8 placing the 
facts before the Assembly there, that our Government or our employers would 
ever care or would dare or would think of not carrying out the solemn promise 
that we had given; not only we, but I miss my friend the Honourable Member 
for War Transport and my friend, Sir Henry Richardson, who represented the 
employers association of Bengal whose representative I happened to be ",Iso 
when I wus for the whole of India; and I was given a mandate from every one 
of them-I mean Bengal us ,also the employers in the Bombay Presidency, Madras 
and elsewhere,-that we should support that women should not be employed 
underground in mineR under any eircumstances. The position that we have to 
consider is, can we not get sufficient labour? 
1Ir. N. II. Joshi: Yes, by paying them well. 
IIr. Hooseinbhoy A. Lalljee: My friend, Mr .. Joshi, has pointed out and we 

know very well that for war purposes not only in the military but in the docks 
and in the textile industry and jute industry and in severa-lather industries we 
can get men, we have been able to get men and we have been paying-not 6 
annas or 8 annus, but two and three rupees per duy. And we can work, not one 
shift or two shifts, but three shifts per duy. Why cannot they arrange like 
this in the coal mines, I cannot understand. But whatever the condition, is 
the Government of India prepared to tell us today that they are going to create 
in the next generation a class of young people who will be unfit to liva in this 
world? That is the point and here we }Hwe got to consider one more important 
question and that is this: a charge has been laid against the coal mine owners 
that they do not want to produce lll'lge quantities; it has been said und rightly 
said too that certain reserve scams are not being used and that many of the 
accessories are not there for working the mines; and above all I should like to 
know why it is that they are not prepll'led to arrange for getting those ~

sories. I say that if you pay them properly thousands and hundreds of thousands 
of labourers can be got. The wages that are being paid-fifteen rupees a month 
-I do not think my friend the Labour Member can consider thllt to be wages 
for any human being now in this world. Rice has risen by more than 200 pel' 
cent.; we can get cloth only at 400 per cent. more, and medicine is not avail-
able at all at any price; still you want people to work in the mines and create a 
generation without medicine, without food and without clothing. What arB 
you doing? Even in the best of times it was held by the world at large that it 
is dangerous to get women to work in mines, not only for the women themselves 
but for their children that will be born. But in these timeD when these women 
are ill-fed II'Ild ill-clothed and no medicines, at this time you want them to 
work underground in mines. That is the point I wish to make. If women were 
working under these conditions I think it was the duty of t,he Government to 
stop them from working-ill-fed, ill-clothed and without any medicinet. 
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It is said that the men working there Wlmt their wives with them. What 

has beEln happening all along for these ten years? Where were the women 
wQrking all along? Did the men work or not? We WRDt a clear answer to thai. 
From 1985 to 1948 women were not working there. Did not men work thertl? 

6 P ••• 
Were the women fed by the mine owners? They did work some-
where, and still you got the coal. Within the last ten yeortl--Ilt t,be 

beginning of this war in 1\)39-40 we had so muoh coal that Wtl could not r611l0\il 
it from the pit's mouth. We had suoh an abundance. These are things which 
you cannot deny and under no circumstances can any Govemment be justified 
in making women work under mines at this stage when they are ill-fed, ill-
clothed and when there is no medicine available to them. Leave aside housing, 
leave aside sanitary conditions, but what about this ill-fed condition, no cloth-
ing, and you want them to work under mines! Whilst the world at large and 
you were a party to it that we would not allow them to work under mine!!! ten 
years ago. I think the Government ought to tell us frankly that they hln'e made 
a mistake, und I hope the Honourable the Labour Member wiH admit that there 
hus been a great mistake, It has been a great mistake. Above all, I want to 
tell the Treasury Benches that by this action which has C8ulled oommotion all 
over the world and even in Great Britain who are more concemed with the war 
effort than my Honourable friend for Labour-they themselves protested against 
it and there is not" single word of justification in the British House of Commons 
for allowing women to work under mines. Can it ever be believed that you 
cannot get 20,000 or 30,000 labourers to work in the mines if you pay them 
Rs. 2 and 3  a day? And whlrt is Rs. 2 or 8? My Honourable i~n  hus been 
!loming often to our city and he must have seen the docks with a number of 
people who are employed !I'S extra labour, nearly 10,000 to 15,000, at the rate 
of Rs. 3  a day. The millowners are also employing such men. Why cannot 
my Honourable friend do it? Under no circumstances can we say that while we 
are fighting this war for creating a generation of people who shaH be he8'lthy 
and peaceful, we should be B party to create people who shall be weaklings or 
unfit to live, or that we can force women to work under mines, ill-fed and ill-
clothed with the definite result that just niter the war or even during the war 
we shall have tho\Jf;ands of children who would be not fit to live in this world. 
This is the serious position in which we are and we have to coni!ider tbat deeply. 
I am sure that mine owners, who in 1985 told their delegate to support this pro-
position that women should not work under mines, will come forward to-dRY 
after ten years and tell the Government that something else should be devised 
or that they can do it. And I assure you that they can do it, and they can afford 
to do it. I hope and pray that this cruelty, not only to women who work under 
mines, but to the younger generation who will be borne by these women Rnd are 
bound to be we8'k and ill, would be avoided. 
Sir Henry Blchardaon (Nominated Non-Official): I think it is most apt that 

a lady like Mrs. Renuka  Ray should plead in defence of her poorer sex in this 
House, and I congratulate her on the speech that she has made in doing so. 
I can 8'gree with very much of what she has said, and we share the regret and 
anxiety that has occurred because of this reversal of a previous decision. You 
can call it retrograde, or anything else you like, for it is, in fact, applicable, and 
we are very sorry that it should have h en~  But war necessity is sllch that 
coal, so vital a factor in all our efforts, ill needed and ~ e thi t  that is possible 
must be done to give effect to necessary raisings. Certain things could possibly 
be done and which we would like to be done in addition to what has (Llready 
happened. For instance, machinery which is automatic can produce more than 
hand labour in certain circumstances, and Oovern,ment might very well consider 
import-jng machinery at a very early date. Then perhaps the Honourable Mem-
her for Railways could do something in regard to increasing r,aisings in the rail-
way collieries. That is a very curious thing for me to plead ~ te  all th(Lt we 
have said in the past about the J;8'ilway collieries, but there is a change of 
ciroumstances which necessitates tHat. The railway collieries have wit.hin their 
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resources quite a large amount of what is known in the tl'9.de as chea.p HDd. 
easily obtainable coal which I hope they will be making endeavours to produce. 
Then there is also the question of colliery owners. I did not quite catch what 
my Honourable friend, Mr. Joshi, said just now, but I think he mentioned some 
unwillingness on the part of owners to produce. . 
Mr. Jr. M. JOlla!: I said that the present method of taxation, the present 

method of taxing profits does not induce owners to produce more. 
8iI Beary lUch&'ft'lIOJl: The Finance Member has giveR some incentive by 

way of exemption from Excess Profits Tax in the case of certain raisings, and 
that being !l0, perh!rps Mr. Joshi and Mr. JBmnadas ~eht  will persuade those 
owners to produce more coal, and in that case possibly women will not be 
needed. (Interruption by Mr. N. M. J08hi.) Then aIM there is the question of 
increasing the wages of the worker which haR been mentioned. Unfortunately, 
it haR been the experience of tho trade that whenever wages of workers have 
heen increased, it has the effect of reducing the raisings .. That is the mentality 
of the worker. He wants only to receive a certain amount of money and after 
that he is not interested. _ 
J[r. If. :II. oToah1: Why don't they do it in Bombay, Jamshedpur, and other 

places? 
Sir Henry :Richardson: We are talking about mines, which is quite different 

fTOm Imy other trade, and I wish that Mr. Joshi and Mr. Jamnadas Mehta 
would visit the coalfields and try and educate the worker that he should work 
not lIJerely to get sufficient for his living but to put by something for the rainy 
dav . 
. Mr. N .•. oToshi: Then why does he go to the military works? 

Sir Hemf Richard.lon: Because obviously military works above ground Bre 
very milch more amenable to him than underground work. My point is that it 
dOPR not matter how much YOIl give him underground. He does not want to 
do more than a certain IImount of work, because he is quite satisfied. That 
if; a mentality which is bad. . 

'rhen something has been !'laid about the question of the raisings from 
European collieries. Mr. Mehta-T am sorry he is not here-in one of those 
what he calls 'sweet speeChefl' made certain sweeping allegations. He said that 
the workers ran away from us and he personally was not interested to come and 
see the welfare arrangements we have made. Well, I can only say that in 
certain companies with which I hlrve been connected, and dOllbtleSR in oth~ s  

TTluch haF; been done. It is untrue to say t,hat the conditions are bad. There 
are very good hOI1F;ing conditions. There are facilities for schools and for 
hospitals. We keep doctors there. I do not SIlY that t,hiR if; all that is neces-
sary. There iF; much more to he done bllt it is quite untrue to mllke the sweep-
ing allegations which Mr. Jamnadas Mehta made and I think he is quite wrong 
to accept the word of other people and not come and see for himself. I IIhall 
. he very pleased to show him round any time. I do not say that those condit,ions 
Irpply all over the coal fields. They certainly don't but they do apply in very 
many cases. 

Then the point was made once again about European owners not wtlntiug to 
raise coal. There is some truth in that in this way. At-the pres"!nt moment 
and for some three years past, many of the mines of India have  heen producing 
. at a terrific speed and their resources have been and are being depleted at a rate 
which is beyond all precedent. The profit from those raisings ir, not going 
tuwards depreciation of the assets of the company but is going into the pockets 
of the Government in the form of excess profits tax. Therefore it is quite true 
to say that it would he better from that point of view if we did not produce. 
But we do not produce from that point of view_ It is merely from the war effort, 
point of view that we wish to produce. 

One thing maro. This question of women in mines under  this lateNt ordin-
ance or ruther rule is optional. We are not forcing the women to go under-
ground, as Mr. Hooseinbhoy' Lalljee pointed out. (Interruption.) If Mrs. Ray 
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i!'l correct in saoying that ten thousand have gone down, It shows that they bke It. 
An Honourable Kember: Starvation.' . 
KrB. Benuka Ray: It is the duty of the State to see that they do not go 

down. 
Sir Henry Rlchard8on: J WIlDt to make it quite cleat" that in ordinary condi-

t,ions we certainlv would not like this. We are all against it and anything that 
can be done to a"iIeviate it will have our full support. It is not a thing we like. 
Vle are not for it and in ordinary peace time, these conditioDl'! would certainly 
never be tolerated. But in war time conditions it. is necessary. Women in 
Engl!lI1d are not working in mines. But they are doing much that is as bad 
as it, is for women working in mine" in this country. So, with these few words, 
I want to make it quite clear that we shall be unable to Impport Mrs. Ray's 
adjournment motion. 
Sir lIuhamma4 Yamin Kh&n (Agra Divh:ion: Muhammadan Rural): I had 

110 iutention whatsoever of bIking !lny part in this debate but after listening 
to my friend, Sir Henry Hiehardson, I cannot help making a few observa-
tions. My friend has just made one point. I am sorry I do not see Eye toO 
eye with him there. I do not think there will be much credit to the wa·r 
effort or to the European companies if we accept that that is the position. 
He ",aid that European companies are not producing more coal on account of 
onp. big reason and that. is, if more coal is produced and more profit is made, 
the Government will take away the bigger share of that. 
Sir Henry Richardson: May I just interrupt for a moment. The point I 

mode was that it did not pay' us to do it but we are' doing it. 

Sir Kuhammad Yamin Khan: The point is that they would not work more. 

Sir Henry ltiche.rdson: Weare willing to. 
Sir Muhammad Yamin Khan: Their point is whateVl'T pr01:t they mnke 

will go into the pocket of the Governmcnt and that is wh'y they do not pro-
duce more coal. I t.hink that is not reul war effort. For the real war effort, 
it does not matter whether it pnys or not. We have to elo it for the Buke of 
thL' war and we mus! go on doing as much as we can. The railways are 
1'Ilying so much for the coal, which they never diel and still they ure doing 
it. They are running so many eurriages which Hre absolutely unfit, which 
woulrl nevcr he allowed on the lines. Those coach('fJ lire running on the lines 
wbieh were rejected. There lire many lorriel> whi('.h are out of date but are 
being used. People ure suffering in mally WIl'yS, whicll t,hey never did bdorc 
bllt still on account of the Wllr, we hftve to put, up with it. Simply because 
the ('ornpanies will not be able to make n profit of one crorc but only fifty 

h~  thcy do not want to work morc. That iR not it proper justification for 
0pp(Jsing this proposition. If the companics can only make less profit after 
pnying irwome-tax and excess profit" tax, they should be content with it. 

Sir Henry Richardson: They are. 
Sir Kuhammad Yamin Khan: Even though they mny not be ablp to !Jut so 

much extra money into their poeket and the extra money will go iato the 
pocltet of Government, still it will be helping war effort, if the coal is pro-
duced in larger quantities. The more the C01t1 iF: produced the more the rail-
WItVR will run and more factories will work. The poorer people will find r.10re 
n~ o ent and the whole country will benefit. I do not think it will be 
pkt,riotic to think in terms of rupees, annas  and pice, when it is a question of 
life and death for nations and for the principle8 for which we are fighting. We 
should ignore the fact that we are getting a little Jess because we' wa.nt to "in 
the war. 
Sir Henry RtchardllOJl: May I i \1st interrupt,? I am sorry thll t the Honour-

e.ble Member has misunderstood my point, in spite of my trying to explain 
it. I quite agree we' must do everything we can. We shall eontJnue to do 
so. I WltR merely. Raying that it did not pay us to do it but still we Me 
doing it. ; 
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Sir Muhammad Yamin Khan: I am sorry if I have misunderstood the 
HOllourable Member. My only point was that the work should not be 8topped 
or lessened because it does not pay. There is no question of payment now·a· 
Jays. It is the question of life and death. And when it is a question of i ~ 

awl death, you do not see whether it pays you or not. Suppof:;e a man hllp! 
falll:1l ill. Ordinarily, he would not like' to give the fee to the doctor, cub 
"'hell it is a question of life and death, he will certainly be prepared to give 
all his money to save his life. It may not be paying you at all; ;)'OU mmt 
be (',mtent with eyen 1 per cent. ]f you invest your money into the b!l.nk, 
J'0\l won't get more than 3 per cent. Then, why should wait till you inak6 
a profit of 20 or even 30 per cent. Whether it is paying or llot, is only a 
(lomparative statement. But you ('annat pay income-tax unless there is a 
l)rofit. If .you are afraid that the Government will take away a huge alloount 
if you make a big profit, then lIlake a lesser profit. 

~o  the point is whether women should be ul;owed or should Hot loe 
nllowtd 1,.0 go underground. 1 was shocked to hear when Mrs. Ray said that 
a llJiller(gets only Hs. 14 a month. The woman worker who ,vorks on the 

u~ is paid only 3 unnas II. UUj' aud when she goes underground she' has 
the telllptatioll of getting 5 annas per day. I lllust lake it that these figures 
are correct because they have not been challenged. That being the cuse, hON 
cali the HonouralJle Member justify these wages'? How much do you pay 
to ;yOUl' ol'dillury Sf:!rVullts, to ;your uearer, to your chapras8ic8 and other ordi· 
nan' workers who do llot run the' risk of their lives? These miller::; work 
~ ( t  conditions which ure very taxing uud yet you pay them so little. You 
Call1Jot ~ eet thcm to stay ut their work. They will certainly go .1wuY if they 
('[111 get :&U or au or even 40 rupees a lllonth. 111 oruer to induce man labour, 
\,Ol.i Illust pay them good wages anu you cun elllploy their women (,n the 
sUl'fuce. Thcr'loading and ullloudillg "'ork is certainly a hard work. My 
HOllOIII',[i>le frielid, t:iir Hem,Y Hit:lwl',j"on, said that women in EIl,)and aro 
doing baru work, but they are doing it on ~  all the RUl'fuce. Let these \mmen 
also do hard \yurk Oil the RlII'fa(·l'., tllld luallillg :tIlU unloading the wUgOllS is 
eertaillly a hurll \York. Sir, 1 whole-hlurtedly Rupport this llJOtion. 

The Ronourable Dr. B. R. Ambedkar (Labour l\lelllber): Dir, 1 al1l happy 
that our Lad", .\It'IJlilel' thought it. jit tu bring forth this u(ljourlllnent motioll, 
1 fHll glad beeause it gives me un opportullity to explain to the House a 
matter which hUR been w()ighing very beavily on my mind. 1 do like to say 
at the very outset ill order that the 11 ouse may understtlllU l1Jy feelings in 
t:he lIlutter that I do regard this decision of the Government oj India as a 
great lIli8fortul1e. 1 alll not huppy ui>(lut it. All that I Hili ~ i  is that 
given the circumstances in which the (io\'crnment of India WHS forced, I lIo 
not regard that t.his is H mistake on our part. I think the House will ullder-
iltnnd the distinction that I am making. • 

The debate to which I have listelled has rather impressed me that the lint'S 
on which most of the Honourable Members have spoken have been mostly of 
!\ humanitarian character. They have heen, in my humble' judgment, gl(.atiy 

~I o e  from what I would call the plane of reality. And when I Fpetlk in 
i hi~ debate, I propose to stick to what I call the realism of the ;;ituation. 
1 would also like to say that many points have beel1 brought in during the 
(JonrRf of the debate as though they were the points on which the decision of 
th·! House wnf; called for. I would particularl.v say that refel'enre was made 
io the: \nlges prevalent in the COllI ,·uineR. Reference was also :11I1'le to the 
prevalence of unfair welfare eonditions in the coal mines and I shall have 
fIOmething to say about them in the course of the obsf'rvationR that I will 
makc.. But I think I am justified in saying that having regard to tlle terms 
I ~ th., motion, these' are rather incidentnl matters and not ntt~  (m which 
1,hp House is called upon to record its judgment. 

Having made these preliminary ohservations, the first point that I would 
~i  k. make is that Borne Honourable Members have given to me the impree-
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'lion that, the Government of India was never serious with regard to this Con-
"ention of preventing women working underground to which they had i ~n 
t.heir consent in the year 1939 and had within four years withdrawn from It. 
Sir, I would like to make a few observatiolls on the point in order to ]Jilt the-
fllI'IUer in the right perspe·ctive. The House will recall that the Govel'un1,mt 
of India had accepted the princirle of prohibiting women working undergrollild 
long befOle the Convention came into existence. The matter, so far ots my 
I:It udy of it goes, was first debated in the year 1923 when the Government of 
India brought in a Bill for the umendment of the Indian Coul Minpt) Ad. I 
would like to remind the House that the originul purpose of the Bill "HS U 

very limited one. It was a purpose merely to introduce safety ~ su esin 
cotll mines, but when the llleasure wus taken to the Select COllllllittee, the 
Selert Committee in its judgillent thought that the Government of Inclill c',lght 
1.0 go forward aud take u bo!d step and claim powers in the Aet in order t<> 
prohibit the working of wOlllen underground. In the Select COlllmittee the 
G,werDJllent of India lIeccpted the principle. Not onl.v did the GovcrlllJlcnt of 
In i~t accept the prineiple but they frallled regull1tiolls with the (lpfiuite and 
deliuerute object of eliminating women lubour fro III workillg undcrgl'olll}(I. As 
the House will know, the Goyernment of India had laid down a ddlnite pro-
gl'a;lIme of anllual decrease in W0111en underground. So much 80, that two 
. ~ e s b€'fore the rntification took place in this House, we had, under the poliey 
of the Government of India, no woman labour working in the mines nt all. 
Sir, that fact was referred to by the Honourahle the Mover of the Alotion. 
But I WlIS sorrv to find that she did not draw the obvious inf€'renee which I 
think J mlly legitimately draw t,hat the Government of Tudia, long behre the 
cOlwention came into existence, has been very definitely of the opinion that 
W<)I!I€n should not work in the mines and has taken definite step;; to IJring 
t.hut stute of situation to H close 
The (iovt'rnlllent of Illdia bas beell blm/led for llftillg the ball now <:':1 the 

sUPI·osed ground thut thme has been no justification. I lllust (~ ess that I 
WIl" rather surprised nt a statl'llIent. of thfli kind, Rir, 1 would like to point 
out to the House two considcrations, und [woulrl beg of the HOllse to 
CODl;idlT whether tile 1."'0 poillts t1wL I am placillg bcfol'e thelll do 110t ('on"ti-
tute ",hnt I l'('\gnrd as all l'lllergenc,Y. Sir, the lifting of the ball 011 WOlllen 
working underground hn); a clired reference to eonl. 'fha t is nil indisplltable 
fhet. I \\'(llllrl likt' tIll' Honourable 11l'H11H'l's of the HO\Jst, to ('onsidm whether 
coal eOIlI(1 not he called it f'trutegie lilaterinl, not l>tr.ltegic frolll the nnrrow 
lIlilitnr,Y SE'I1",e of the t.cnll, thnt is to say, the prosc('ution ()f t.he ~  (lepends 
UpUll ('onl, but 1 think it is a ~t i  IIInLcJ'inl frOlIl CYl'ry point of ,-iew. I 
ask the HOllse to cOllsidf'1' whether it is lIot It strategic Illnicriul frol1l the 
Etnndpoint of the industry, ] woul(1 ask the HOIlI,e to 'eoliHirkl' wlH'ther it is 
not a strategir mntel'inl from til!> staJ1flpoillt of tran"port, whetl\(·1' it is not a 
stJ'ategic material f1"0111 the point of (·ivil ('OIlSUlliptioll, \\'e nrC' llOt tll'flling, 
I want to elYlphas!sc this fad, with all m·ticle the uS(~ of wliieh "'L' eOllld Hyoid 
ut Olll' option, It is n thing ,,'hich wc Illusl hllye, und I RllbllJit it is II thing 
",hidl we u~t have before '\'E' have fno(l or heforr' wo haVE an,vthillg' else'. 
Thnt is one point J want t.he Honse to "on,;idrr, The second point, t~ t  I 
WlIllt thc Houf'c to ('ollf'irler is this, "'auld it hovc bc'cn possible for the 
GOH'rnnlent of India to wnit unli] HIP fo;ituation had righted out itself, I 
know yery well, as most Honourahle Mel!lher<; lmow, that coal would huve 
been produced in the ordinary course, It may not have been prodtll'cd in 
11143, it ~  not have been produced in 1944, but it may huyc heen produced 
in H)45. But the question which I would like thc House to ,'onsirler is this: 
is it 1\ cn"e in whieh We' could ",nit? lR it n CAse in whieh 've eould allow 
the na,turnl course of things to take its place? Sir, I make bold to "ay that 
thi<: is one of those cases which is of such urgent nnd immediate importance 
[hat steps may be taken Rnd a Government which does not tRke the steps to 
right the situation immediately is not a Government worthy of its 1l11me. 
Therefore, let us not forget that we Bre de'llling with an emergency and the 
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lifting of the prohibition from allowing women to work un e ~oun  is ~ot 

an idle act or a wanton act on the part of the Government, but IS nn act u~~  

is amply justified by the facts and circumstances of. the case. Therefore, Sir. 
the conduct of the Government must be judged in the light of the emergency. 
1 would request Honourable Members to judge the cenduct of the ~ e t nt 

in the light of these two circumstances only: has the Government faIled t.o, do 
sOInfthing which it ought to have done, has t~e . Gov.enllnent. o~e B ~th  
which it was needless for it to do'? My SUbullsslOn IS that Judgmg It ill ~h~ 
i~ht of thet>e two considerations which I have mentioned, I have llO betntll-

ti~ I ill saying that the Government's action is perfectly justified., . 
My HOllourable friend, :'Ill', Joshi, said that this was a conventlOll wlach 

could not have been broken, I agree that it is one of those convention,. 
whieh does not contain a clause for its own suspension. But I have no heF;i-
tation in SHying that every nation has got a right to break nn illternational 
cOllvC'ntion or lin international treaty under certain circumstances. That has 
been a well (,stublished principle of internationul law. I am glud to E-fly that 
ill the debute thut. took place Ht Geneva in 1940, in the Governing Bo:ly, 
that was more or less the general opinion. Sir, could we huve avoided tuking 
steIli:' thnt we have tnhen? I should like to detail to the House s~ e of the 
l'il'ClulIstanees which Ita ve led the Government to take this measure. '. here is 
lut the slightl,,,t dOllut that shortage of coni \\',lS dne to shortage r.f labour, 
That is a l'irC'UlllstarH'e, whie'h 1 think, is bE'YOllll dispute. Now, Sir, the' 
shortage of labour was due, according to the examination which Government 
Ulnde, to three ( u~e  First of all, there wus the grow-more-food l'ttrnpu:gn 
sturted hy the (ioYel'l1lI It'll t of llldia, th(:1'e wus the oppol'tllllity of illcreased 

( ~IIIt t on llIilitnry wOl'kf:, Ally olle who dispassionately considers elll-
IJloYlJlclll ill cual IlIiul's as against the results of the grow-more-food eampaign 
and t lie' increased oppOl'tunit ie's for employment in ndlitury works enn well 
llllcil'l':'<tllud why thel'e should hllve been short,age of labour in eoul .nilles, Sir, 
it is quite elcnr that in the prest'llt circulllstances, where prices of food groins 
fil.'C l'i>;ing so I'apidly, the grow-more-food policy should attrnet. people t.o 
II ie~u t III'£'. If people who hHH' been working in coal mines and who, us 
Y i ~ one 100()\n;, Hre jlurely agriculturists, if they nre drawn to grow-more-
food policy, it \\'Gulll be a matter of 110 su i~e  Similarly, t41e militury o ~  
witll thpir in('rca,::ed cnl'llings attru('t these people. But, Sir, there is one other 
eil'l'UllistHlwe \\hidl although I Imo\\' that SOlJle Honourable Melllber;; who 
lwvc spolien han: llinde very light of, it is llone-the-Iess a renlitv, In the 
fir,:;t placC', it. i,; quite dell!' to everyone thnt work under coal lllines is the 
11I'lf'i uneollgcninl work, evcn dungC'l'ous. Xobodv likes it and HilI' vMrkmHn 
who finds IIll opportunity to \\'(lI'k on thE' surfa('e'is houno to tnl\(' 'the earliest 
0pp0l'tunity to IC'uve the coal ll1ines. TIl(' grow-more-food CIl\llpui"ll and the 
J.lilibr,\ ,,·Ot'ks nre thost' \I'orks ,,·ltich provide Ull opportunity to the'" l'O:t1 miner 
to ohtalll what I call If'S"; ,lnngel'olls nnd more congenial piece of work, The 
F;8cond thing i,;, I ,,·ill rE'l'ent it again, thnt both in the grow.more-food 
ellllll'aign us. w('11 ,n8 ill, the Illilitnry ~ o s  tIlt' eoal miner has -the advantage 
of both n ~ h1l1lsl'lf fllHl also haYlllg un earning for other members of l.is 
fldllily. 

Mr. President (The Honourable Sir Abdur Ruhim): The Hon')'Jrable 
lVleJnber hn>; OIl<' lllillnte lIIore. 
The Honourable Dr. B. R. Ambedkar: I Ulll sorrY, Sir. 
Mr. President (The HOllol11'nble Sir Abeltil' Hahilll): 'I have no cli,;creLi'l\1 in 

tIlP lllatter, The Honourahle Melliber shollifl er)l1clude, 
The Honourable Dr. B. R. Ambedkar: Tbot being' so, Sir, there h:lf; Leem 

It slJCIl'tnge of labour. 

I should like to refer to two other points which I think it would he neees-
E n ~ for the Hom;c to take into consideration. The first thing is that Govern-
ment have certainly not gone headlong in this nlntter nB though it was a matter 
of no eonsequenee. I should like to tell the House that Government have 
rroceeded wit,h grent cnution, Its first notification applied only to the C. P. 
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and did not IllJply to the whole of the coal area. I~ was in November that 
Government thought that' a ~ se had arisen for extending the notificat,on to 
Bengal and Bihar, and it was only in December that Government extended the 
llotitication to Orissa. We hllve also tllken care to see,-and ths is an 
il'lportant point,-t,hat women shall be paid the same wages as men. It is for 
tile first time that 1 think ill any industry the principle has been established 
of equal pay for equal work irrespecLive of the sex. We have also taken care 
that \Vonlen shull not be required to work in a gallery which is less than 5. feet. The House will also remember thut thesenotificatiolls are of Ii very 
temporary character, und 1 wallt to emphasise this point. We have not said 
thllt these notifications will last during the period of the war; we have kept the 
matter absolutely fluid; we are in a position to revoke them at any time that 
~ like and that we can. And I should like'to tell the House that we regard 

tbi~ as a purely emergency and temporary measure. We are also ~oin  one 
other thing in order to shorten the period of tbe notification. For instance; we 
<Ire instituting a Illbour camp where we are recruiting mule labourers to be 
8ent to the coal mines. We ure taking another measure in Older to shorten this 
period, namely, to employ what we call Labour Supply Committees in order 
to furnish the contractors who are working Oil military works for labour so 
tl.at workers will be released for coal mines. 
Mr. President (The Honourable S:r Abdur Rahim): The Honourable 

j\Jelllber's Lllle i~ up. 
The Honourable Dr. B. R. Ambedkar: Sir. if you \I'ill gin' Ille oue 

mill ute ..... 
Mr. PreSident (The II( ou nbh~ Sir .\helm Rahi1l1:: 1 [111\ afraid I cnnnot. 

']'))(' rule is fiOlllC\"hnt peremptory. 
The Honourable Dr. B. R. Ambedkar: The House \"iIl thL'l'efo!'.' sn(, that 

thi. is n purdy cll1ergC'llC'Y 1ll(':1sure aIHI Goycrl1Itlent have no intention of 
(,(,IlLlluilig il a 11I;1l1l1e longcl' til;\ll Ih" IH'cl'8,;ities of the case requir,'. 
Mrs. Renuka Ray: Sir, I h:lli hoped that aftel' t!le (khale tllL' 1I0Ilouruhl., 

tbc 1.<1hol11' l\h'ndH'!, \yuul(l S~ t  us flint thl' \\'ith,lr:I\I':d oj the ball ,)]1 llndl'1'-
p'1'ullHl \\'01 11 en lahour ~ \lTong lIllll that he \\'ould \;1);(, illnnedintc sh'ps to 
withdrllw the llotificntion thnt h:1S lll'cn iSSI1L'u. Dut 1 :\1\1 extremely sorr:\, an" 
d lHlppointed to find thnt he lllls ]lot ( o ~i e e  it llt'reSS:1l'Y. He suggt'skd two 
o nt~ for rOllsidel'atioll; "have th ~ GOy(>l'l1lllellt failt'u to an sOIlIethin::: \"hicl! 
they should have done". anu, "have they uone SOTllcth 'ng whirl! t hey should 
not have done." 1 tbilll, in hoth t,hpse ctlses the answer l1\llst be, Yes. Thev 
huve failpd to do something which tltey should have done-. When they discoYel:. 
ed that there was a shortflgE' of bbour it WflS not thE' withdrawal of the ban on 
women labour undergroundthat WR"; necessary but. to SCE' that the ronditions an 1 
wages in mining a1'('al'; were made sufficiently attractive h draw 111e11 labour,'rs 
there instean of ellcot!raging W0men to go underground. Secondly, have they 
done something that they should not h:1Ye done? Can th('re bE' any oth_'r 
answer to this question except an affirmative? They surely realise themselves, 
and the worlu realises, that thcy have done something whieh infringes every 
moral code in which we believe today, ill sending women into one of the most 

~( ous the Honourable the Labour Member himself said 'dangerous' and 
'uncongenial'-orcupl1tion,; that you can think of. So from both point.s o[ 
view the Goyernment nction was wrong. 
The Honourable Dr. B. R. Ambedkar: Sir, I should like to tell the 

HOlloU1'nblp the Mover that the 'Nomen's Conference .. 
Mr. President (The Honourable Sir Abdul' RRhim): Order. order: the 

Honollrnhle Memlwr if; not I:!:i"inl:!: way. 
Mrs. Renuka Ray: He has said· that due to the ."Grow More 'Food" cam· 

pl1ign nno inrrE'nscd pa:v in military [ollstruction works, labour hns heen taken 
awav from mining areas to other areaR. When occupation in mining areas il': 

~n E ni  it is the ut~  of Govprnment to see, if they wnnt a·greater output 
of coal, that lahour is attracted t'y the n~ ent of higher wages and improved 
('ondit.ions in those areas. 
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These are the two points that he made and I do not think there is anything 
else that really calls for a reply. 
My Honourable friend, Sir Henr.y Uichardson pointed out that coal-owners 

do not want to increase the output of coal during this period as it ill not profit-
uble. This is surprising in view of the fact that it is needed for war effort. But 
my Honourable friend, Sir Yamin Khan, has  already answered that appropriatel,.. 
I should like to make one point that if all other considerations fail Government 
could at least approach the coal owners and either insist that wages be raised 
or if coal owners cannot be induced to do that, Government who is the largest 
buyer of coal-as Government buys 50 per cent. of coal for Railways-iJan compel 
thb by either raising their own twder rates which are very much below the 
civilian consumption rates and insisting that the extra amount received goes to 
pay the wages of mine labourers, or do it by any other means they think fit. 
'!'here are so many ways in which it can be done; why should it be considered 
S::l necessary and vital that women should be sent underground in order to 
E'nsure that the war effort should succeed. No other country has considered 
this necessary, not even Britain where coal mines abound. 
Mr. president (The Honourable Sir Abdur Rahim): Thc question is: 
"That the Allsembly do now adjourn." 
The Assembly divided: 

AYES-!3. 

Abdul Ghani, Maulvi Muhammad. 
Azhar Ali. Mr. Muhammad. 
B'anerjea, Dr. P. N. 
Choudhury, Mr. Muhammad HUBsain. 
Datta, Mr. Akhil Chandra. 
Dcshmukh Mr. Govind V. 
Essak Saii, Mr. H. A. Sathar H. 
Hahibar Rahman, Dr. 
Ismail Khan, Hajee Chowdhury Muham· 
mad. 

• Toshi, Mr. N. M. 
Kailllsh Dihari Lan, Mr. 

Krishnamachari, Mr. T. T. 
Lalchand Navalrai, Mr. 
Lanjee, Mr. Hooscinbhoy A. 
Liaqua.t Ali Khan, Nawabzada Muhllm· 
mad. 
Mehta, Mr. Jamnadae M. 
Nairang, Syed Ghulam Dhik. 
Neogy, Mr. K. C. 
Ray. Mr8. Benuka. 
Riddique Ali Khan, Nawab. 
Yamin Khan, Sir Muhammad . 
Yusuf Abdoola Haroon, 8eth. 
Zafar Ali Khan, Maulana. 

NOES-41. 

Ahmad Nawaz Khan, Major Nawab Sir. 
Amhedkar, The 'Honourahle Dr. B. R. 
Azizul Huque, The Honourable Sir M. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 
B'haj:(chand Soni, Rai Bahadur 8eth. 
(;aroe. Mr. O. K. 
Chatterji, Mr. S. C.' 
Dalal, Dr. Sir Ratanji Din8haw. 
Dalpat Singh, Sardar Bahadur Captain. 
Gwilt, Mr. E. L. C. 
Habibur·Rahman, Khan Bahadur Sheikh. 
Haidar, Khan Bahadur Shamsuddin. 
Hutchings. Mr. R. H. 
Imam, Mr. Saiyid Haidar. 
Inskip, Mr. A. C. 
Ismaiel Alikhan. Kunwer Hajee. 
,James, Sir F. E. 
,Tnwahar Singh, Sardnr Bnhadur Sardar Sir. 
Khare, The Honourable Dr. N. B. 
KriRhnamoorf,hy, Mr. E. B. A. 
Kushal Pal Bin~h  Raja Bahndur. 
Lawson, Mr. C. P. 

The motion was negatived.. 

Maxwell, The Honourable Bir Reginald. 
Miller, Mr. C.  C. 
Muazzam Sahib Bahadur, Mr. Muham· 
mad. 
Mudaliar, The Honourable Dewan Baha· 
dur Sir A. Ramaswami. 

Ogilvie. Mr. C. M. G. 
Piaro Lan Kurecl, Mr. 
&aiRman, The Honourable Sir Jeremy. 
Richardson. Sir 'Henry. 
Ro\", The Honourable Sir Asoka. 
Shahblm, Khan Bahadur Mian Ghulam 
Kadir Muhammad. 

Spence, Sir George. 
Sriva8tava, The 'Honourable Sir J,wala 
Prasad. 
8wkes, Mr. H. G. 
Sultan Ahmed, The Honourable 
Thakur Singh, Cart. 
Trivedi, Mr. C. K. 
Tyson, Mr. J. D. 
Zahid HlIBBin, Mr. 

Sir. 

The Assembly then adjourned. till Eleven of the Clock on WedDoNa" th. 
9th February, 1944. 
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